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LOK SABHA ¢
ALPHABETICAL LIST OF MEMBERS

A

Abdullabhai, Mulla Taherali Mulla{(Chanda)

Abdus Sattar, Shri (Kalna-Karwa).

Achal Singh, Seth [Agra Distt, (West)].

Achalu, Shri Sunkam (Nalgonda—Reser-
ved—Sch, Castes).

Achint Ram, Lala (Hissar). ’

Achuthan, Shri K. T. (Crangannur).

Agarawal, Shri Hoti Lal [Jalaun Distt, cum
Etawah Distt.—(West) cam Jhansi Distt.—
(North)).

Agrawal, Shri Mukund Lal [Pilibhit Distt.
cum Bareilly Distt.—(East)].

Ajit Singh, Shri (Kapurthala-Bhatinda—
Reserved—Sch. Castes),

Ajit Singhji, General (Sirchi-Pali).

Akarpurd, Sardar Teja Singh (Gurdaspur).

Alsgesan, Shri-O. V. (Chingleput).

Altekar, Shri Ganesh Sadashiv (North
Satara),

Alva, Shri Joachim (Kanara).

Amin, Dr. Indubhai B, (Baroda West).

Amjad Ali, Shri (Goalpara-Garo Hills).

Amrit Kaur, Rajkumari (Mandi-Mahasu).

Anandchand, Shri (Bilaspur).

Ausasi, Dr. Shaukatullsh Shah (Bidar).

Anthony, Shri Frank (Nominated—Anglo-
Indians).

Asthana, Shri Sita Rama (Azamgarh Distt.—
West).

Ayyangar, Shri
(Tirupati).

Anfl, Maulana Abul Kalam (Rampur
Distt. cum Bareilly Distt.—West).

Azad, Shri Rpagwat Jha (Purnea cum
Santhal Parganas).

M. Ansnthssayanam

B‘abumth Singh, Shriff (Surguja-Raigarh—
Reserved—Sch, Tribes).

Badam Singh, Chowdhary (Budaun Distt.—
West).

Bagdi, Shri Magan Lal (Mshassmund).

Bahadur Singh, Shri (Ferozepore-Ludhjana—
Reserved—Sch, Castes).

Balakrishnan, Shri S. C. (Erode—Reserved—
Sch. Castes).

Balasubramaniam, Shri S. (Madurai).

Baldev Singh, Sardar (Nawan Shahr),

Balmiki, Shri Kanhaiya Lal (Bulandshah
Distt.—Reserved-—Sch, Castes),

Banerjee, Shri Durga Charan (Midnapore-
Jhargram).

Bansal, Shri Ghamandi Lal (Jhajjar-Rewari).

Bansjlal, Shri (Jaipur).

Barman, Shri Upendranath (North Ben-
gal—Reserved—Sch, Castes).

Barrow, Shri A. E.T. (Nominated—Anglo-
Indians).

Barupal, Shri Panna Lall (Ganganagar-
Jhunjhunu—Reserved—Sch, Castes).

Basappa, Shri C. R. (Tumkur).

Basu, Shri A. K. (North Bengal).

Basu, Shri Kamal Kumsr (Diamond Herbour).
Bhagat, Shri B. R. (Patna cum Shahabad).

Bhakt Darshan, Shri [Garhwal Distt.—(Eagt)
cum Moradabad Distt.—(Norih-Ea s.)]

Bharati, Shri Goswamiraja Sahdeo (Yeotmal).

Bhargava, Pandit Mukat Behari Lal (Ajmer
South).

Bhargava, Pmalt Thakur Das (Gurgson).
Bhartiya, Shri Shaligram Ramchandra (We
Khandesh).

Bhatkar, Shri Laxman Shrawan (Buldans-
Akola—Reserved—Sch, Castes).
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Bhatt, Shri Chandrashanker (Broach).
Bhawani Singh, Shri (Ba.rmcr-ll?re).
Bhawanji, Shri (Kuich West).

Bheekha Bhai, Shri (Banswara—Dungarpur—
Reserved—Sch, Tribes).

Bhonsle, Shri Jagannathrao Krishna Rao
(Ratnagiri North),

Bidari, Shri Ramappa Balappa (Bijapur
South),

Birbal Singh, Shri[Jaunpur Distt.—(East)],

Biren Dutt, Shri (Tripura West).

Bogawat, Shri U. R, (Ahmednagar South).

- Boovaraghasamy, Shri V. (Perambalur),

Borkar, Shrimati Anusayabai (Bhandara—
Reserved—Sch. Castes).

Boroogh, Shri Dev Kanta (Nowgong).

Bose, Shri P. C. (Manbhum North).

Brajeshwar Prasad, Shri (Gaya East).

Brohmo-Chaudhury, Shri Sitanath (Goalpara-
Garo Hills—Reserved—Sch. Tribes).

Buchhikotajah, Shri Sanaka (Masulipatnam).
C

Chakravartty, Shrimati Renu (Basirhat).

Chaliha, Shri Bimalaprosad (Sibsagar—
North-Lakhimpur).

Chands, Shri Anil Kumar (Birbhum),
Chandak, Shri B. L. '(Betul).

Chandrasekhar, Shrimati M, (Tiruvallur—
Reserved—Sch. Castes),

Charak, Th, Lakshman Singh (Jammu and
Kashmir).

Chatterjea, Shri Tushar (Serampore).

Chatterjee, Dr. Susilranjan (West Dinajpur).

Chatterjee, Shri N. C. (Hooghly).

Chattopadhysya, Shri Harindranath (Vijaya-
vada). .

Chaturvedi, Shri Rohanlal [Ewah Distt.—
(Central)].

Chsudhary, Shri Ganeshi Lal [Shahjashanpur
Distt.—North) cum Kheri—(East)—
Reserved—Sch,  Castes].

Chaudhuri, Shri Tridib Kumar (Berham-
pore).

Chavda, Shri Akbar (Banaskanihs).

Chettiar, Shri N. Vr. N. Ar. Nagappa
(Ramanathapuram).

Chettisr, Shri T. S. Avinashilingam (Tirup-
pur).

Chowdary, Shri C. R. (Narasaraopet).

Chowdhury, Shri Nikunja Behari (Ghatal).

D

Dabhi, Shri Fulsinhji B. (Kaira North).

Damar, Shri Amar Singh Sabji (Jhabua—
Reserved—Sch, Tribes).

Damodaran, Shri G. R. (Pollachi).
Damodaran, Shri Netrur P. (Tellicherry).

Das, Dr. Mono Mohon (Burdwan—Reserved
—Sch. Castes).

Das, Shri B. (Jaipur-Keonjhar).

Das, Shri Basenta Kumar (Contai).
Das, Shri Beli Ram (Barpets).

Das, Shri Bijoy Chandra (Ganjam South).

Das, Shri Kamal Krishna (Birbhum—Re-
served—Sch, Castes),

Das, Shri Nayan Tara (Monghyr Sadr cum
Jamui—Reserved—Sch, Castes).

Das, Shri Rem Dhani (Gaya East.—Re-
served—Sch. Castes).
Das, $hri Ramananda (Barrackpore).

Das, Shri Sarangadhar (Dhenkanal-V
Cuttack).

Das, Shri Shree Narayan (Darbhanga Celies
Dasaratha Deb, Shri (Tripura East),
Datar, Shri Balwant Nagesh (Belgaum North).

Deb, Shri  Suresh Chandra  (Cachar-
Lushai Hills).

Deo, H. H. Maharsja Rajendra Narayan.
Singh (Kalehandi-Bolangir).

Deogam, Shri Kanphu Ram (Chajbassa—
Reserved—Sch. Tribes).

Desai, Shri Kanayala] Nanabhai (Surst).
Demi, Shri Khanduthai Kasanji Cl{l.llp
Deshmukh, Dr. Panjasbrao S. (Amravati
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Deshmukh, Shri Chintaman Dwerkenath

Kola' a).
Deshmukh, Shri K. G.(Amravati West).
Deshpande, Shri Govind Hari (Nasik Cenuras).

D:shpande, Shri Vishnu Ghanashyam
* (Guna).

Dholakjs, Shri Gulab Shankar Amritlal
(Kutch East). *

Dhulekar, Shri R, V., [Jhansi Distt.—{(South)].

Dhusiya, Shri Sohan Lal (Basti Distt.—
(Central-East) cum Gorakhpur Distt,—
(West)—Reserved—Sch, Caste],

Digambar Singh, Shri (Etah Distr.—(West
cum Mainpuri Distt,—(West) cum Mathura
Distt.—(East)].

Diwan, Shri Raghavendrarao Srinivastao
(Osmanabad).

Dube, Shri Mulchand [Farrukhabad Distt.
(North)].

Dube, Shri Udai Shankar [Basti
(North)). :

Dubey, Shri Rajaram Giridharlal (Bijapur
North).

Dutt, Shri Asim Krishna (Calcutta South-
West).

Durta, Shri Santosh Kumar (Howrah),

Dwivedi, Shri Dashrath Prasad (Gorakhpur
Distt.—Central),

_Dwivedi, Shri M. L. (Hamirpur Diste.).
E

Bacharan, Shri Iyyunni (Ponnani—Reser-
ved—Sch, Castes).

Elenezer, Dr. S. A. (Vikarabad).

Elayaperumal, Shri L. (Cuddalore—Reserved
—Sch, Castes).

F
Fotedar, Pandit Sheo Narayan (Jammu and
Kashmir),
L ] G
Gadgil, Shri Narhar Vishnu (Poona Central(
Gadilingana <Gowd, Shri (Kurnool).

Gami Mailudora, Shri (Visakhapatnam—
Reserved—Sch, Tribes).

Gandhi, Shri Feroze [Praiupgarh Distt.
(West) cum Rae Bareli Distt. (East)].

Gandhi, Shri Maneklal ‘Maganlal' (Panchi
Mahals cum Baroda East).

Gandhi, Shri V. B. (Bombay City—North).

Ganga Devi, Shrimati (Lucknow Distt.
cum Bara, Banki Distt,—Reserved—Sch.
Castes).

Ganpati Ram, Shri |Jaunpur Distt. (East)—
Reserved—Sch. Castes)].

Garg, Shri Ram Pratap (Patiala).
Gautam, Shri C. D, (Balaghat).

Ghose, Shri Surendra Mohan (Malda).
Ghosh, Shri Atulya (Burdwan),
Ghulam Qader, Shri (Jammu and Kashmir).

Gidwani, Shri Choithram Partabrai (Thana)
Giri, Shri V. V. (Pathapatnam).

Giridhari Bhoi, Shri (Kalahandi-Bolangir)
Reserved—Sch. Tribes).

Gohain, Shri Chowkhamoon (Nominated—
Assam Tribal Ageas).

Gopalan, Shri A. K. (Cannanore),

Gopi Ram, Shri (Mandi-Mahasu--Reserved—
SCho C.Itel-}-

Gounder, Shri K. Perisswami (Erode).

Gounder, Shei K. [Sakthivadivel
{P:ri)f:.l:ulun).

Govind Das, Sett (Mandla-Jabalpur South)_

Guha, Shri Arun Chandra (Santipur).

Gupta, Shri Badshah (Mainpuri' Distt.—
Bast).

Gupta, Shri Sadhan Chandra (Calcutta—
South—East).

Gurupadaswamy, Shri M. S. (Mysore).
H

Hansda, Shri Benjamin (Purneas cum Santa
Parganas—Reserved—Sch. Tribes).

Hari Mohan, Dr. (Manbhum North—
Rescrved—Sch. Castes).

Hasds, Shri Subodh (Midnapore-Jhargram—
Reserved—Sch. Tribes).
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Hazarika, Shri Jogendra Nath (Dibrugarh).
Heda, _Shri H. C. (Nizamabad).
Hembrom, Shri Lal (Santal Parganas cum
Hazaribagh—Reserved—Sch, Tribes).
Hem linj, Shri (Kangrs).

Hukam  Singh, Sardar (Kapurthals-
Bhatinda).

Hyder Husein, Chaudhri (Gonda Distt,—
North),
) |

Ibrahim, Shri A. (Ranchi North-East).

Igbal Singh, Sardar (Fazilka-Sirsa).

Islamuddin, Shri Muhammad (Purnea—
North-East).

Iyyunni, Shri C. R, (Trichur).

J

Jugiivan Ram, Shri (Shahabad South——Re-
served—Sch. Castes).

Jain, Shri Ajit Prasad (Saharanpur Distt.—
West cum Muzaffarnagar Distt.—North).

Jain, Shri Nemi Saran (Bijnor Distt.—
South).

Jaipal Singh, Shri (Ranchi West—Reserve d
—Sch, Tribes).

aisoorya, Dr. N. M. (Medak).

ajware, Shri Ramraj (Santal Parganas cum
Hazaribagh).
Jangde, Shri Resham Lal
Reserved—Sch. Castes),
Jatav-vir, Dr. Manik Chand (Bharatpur-Sawaij
Madhopur—Reserved—Sch, Castes).
Jayaraman, Shri A. (Tindivanam—Reserved—
Sch. Castes).

Jayashri, Shrimati (Bombay-Suburban).

Jena, Shri Kanhu Charan (Balasore—Re-
served—Sch. Castes).

Jena, Shri Lakshmidhar (Jaipur-Keonjhar—
Reserved—Sch. Castes).

Jena, Shri Niranjan (Dhenkanal-West
Cuttack—Reserved—Sch. Castes).

ethan, Shri Kherwar (Palamau cum Hazari-
bagh  cum Ranchi—Reserved-—Sch-
Tribes).

(Bilaspur—

(iv)

Jhunjhunwala, Shri Banarsi Prasad (Bhagal-
pur Central).

Jogendra Singh, Sardar (Bahraich Distt.—
Wﬂt)- : '

Joshi, Shri Anand Chandra (Shahdol-
Sidhj). .

Joshi, Shri Jethalal Harikrishna (Madhya
Sauraghtrs).

Joshi, Shr! Krishnacharya (Yadgir).

Joshi, Shri Liladhar (Shejapur-Rajgarh).

Joshi, Shri Moreshwar Dinkar (Ratnagiri
South),

Joshi, Shri Nandlal (Indore).

Joshi, Shrimati Subhadra (Karnal).

Jwala Prashad, Shri (Ajmer North).

K

Kachiroyar, Shri N. D. Govindaswami
(Cuddalore).

Kajrolkar, Shri Narayan Sadoba (Bombay
City—North—Reserved—Sch, Castes).

Kakkan, Sbri P, (Madurai—Reserved—Sch.
Castes),

Kale, Shrimati Anasuyabai (Nagpur).

Kamal Singh, Shri (Shahabad—North-West).

Kamath, Shri Hari Vishnu (Hoshangabad).

Kamble, Dr. Devrao Nambevrao (Nanded—
Reserved—Sch, Castes).

Kandasamy, Shri S. K. Babie (Tiruchengode).

Kanungo, Shri Nityanand (Kendrapars).

Karmarkar, Shri D. P. (Dharwar North).

Karni Singhji, His Highness Maharaja Shrj
Bahadur of Bikaner (Bikaner-Churu).

Kasliwal, Shri Nemi Chandra (Kotah-Jhala-
war).

Katham, Shri Birendranath (North Bengal—
Reserved—Sch, Tribes).

Kiatju, Dr. Kailas Nath (Mandsaur),

Kayal, Shri Paresh Nath (Basirhat—Re-
served—Sch, Castes).

Kazmi, Shri Syed Mohammad Ahmad
(Sultanpur Distt.—North cum Fajzabad
Distt.—South-West). ¢

Kelappan, Shri K. (Ponnani).
Keshavaiengar, Shri N. (Bangalore North).
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Keskar, Dr. B. V. (Sultanpur Distt.—South).

Khan, Shri Sadath All (Ibrahimpatnam).

Khardeksr, Shri B. H. (Kolhapur cum
Satara).

Khare, Dr. N. B, (Gwalior).

Khedkar, Shri Gopalrao Bajirao (Buldana.
Akola).

Khongmen, Shrimati B, (Autonomous Distrs,
—Reserved—Sch. Tribes).

Khuda Baksh, Shri Muhammed (Murshida-

_ bad).

Kirolikar, Shri Wasudeo Shridhar (Durg).

Kolay, Shri Jagannath (Bankura),

Kottukappally, Shri George Thomas (Meena_
chil).

Kripalani, Acharya J. B. (Bhagalpur oum
Purnes).

Krishna, Shri M, R, (Karimnagar—Reserved
—Sch. Castes).

Krishna Chandrs, Shri (Mathura Distt.—
West).

Krishnamachari, Shri T, T. (Madras).

Krishnappa, Shri M. V. (Kolar). #

Krishnaswami, Dr. A. (Kancheepurem).

Kureel, Shri Bajj Nath (Pratapgach Distt.—
West cum Rac Bareli Distt.—East—Re-
served—Sch. Castes).

Kureel, Shri Plare Lal (Banda Distt. oum
Fatehpur Distt.—Reserved—Sch, Cyastes).

L

Lakshmayys, Shri Paidi (Anantapur).

Lal Singh, Sagdar (Ferozepur-Ludhians).

Lallanji, Shri (Faizabad Distt.—North-
West).

Lagkar, Shri Nibaran Chandra (Cachar-
Lushai Hills—Reserved—Sch. Castes).

Lingam, Shri N. M. (Coimbatore).

Lotan Ram, Shri (Jalaun Distt. cum Etawah
Distt.—West cum Jhansi Distt,—North—
Reserved—Sch, Castes).

M

Mgdiah Gowda, Shri (Bangalore South).

Mahapatra, Shri Sibnarayan Singh (Sundar-

g2 hr—Reseawved—Sch, Tribes).

Mahata, Shri Bhajaharf (Manbhum South
cum Dhglbhum).

Mahodaya, Shri Vaijanath (Nimar).
Maitra, Shri Mohit Kumar(Culcutta—North
West). .

Majhi, Shri Chaitan (Manbhum—South cum
Dhalbhum—Regerved—Sch, Tribes).

Majhi, Shri Ram Chandra (Mayurbhanj—
Reserved—Sch, Tribes),

Majithia, Sardar Surjit Singh (Taran Taran).

Malaviya, Shri Keshava Deva (Gonda Distt.—
Bast cum Basti Distt.— West).

Malligh, Shri U, Srinjvasa (South Kanara—
North),

Malvia, Shri Bhagu-Nandu  (Shsjapur-
Rajgarh —Reserved—Sch. Castes).

Malviya, Pandit Chatur Narain (Raisen).
Malviya, Shri Motilal (Chhatarpur-Datis-
Tikamgarh—Reserved—Sch. Castes).
Mandal, Dr, Pashupati (Bankura—Reserved—

Sch. Castes).

Mascarene, Kumari Annie (Trivandrum).

Masuodi, Maulana Mohammad Saced
(Jammu and Kashmir).

Masuriya Din, Shri (Allahabad Distt.—
East cum Jaunpur Distt.—West—Re-
served—Sch. Castes).

Mathew, Shri C. P. (Kottayam).

Mathuram, Dr. Edward Paul (Tiruchirapalli).

Matthen, Shri C. P. (Thiruvellah).

Mavalankar, Shrimati Sushila (Ahmedabad

Maydeo, Shrimati Indira A. (Poona South).

Mehta, Shri Asoka (Bhandara).

Mchta, Shri Balvantray Gopaljee (Gohilwad).

Mehta, Shri Balwant Sinha (Udaipur).

Mechta, Shri Jaswantraj (Jodhpur).

Menon, Shri K. A. Damodara (Kozhikode).

Minimata, Shrimati (Bilaspur-Dusg-Rajpur
—Reserved—Sch, Castes). _

Mishra, Pandit Suresh Chandrs (Monghyr

North-East).

Mighra, Shri Bibhuti (Saran cum Cham,
paran).

Mishrs, Shri Lalit Narayan (Darbhangs
cwn Bhagalpur).
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Mishra, Shri Lokerath (Puri).

Mishra, Shri Mathura Prased (Monghyr—
North-West).

Mishra, .Shri Shyam Nandan (Darbhanga—
North).

Misra, Pandit Lingaraj (Khurda).

Misra, Shri Bhupendrs Nath (Bilaspur-
.Durg-Raipur).

Misra, Shri Raghubar Dayal (Bulandshahr
Distt.).

Misra, Shri Sarju Prasad (Decoria Distt.—
South).

Missir, Shri Vijineshwar (Gaya North).

Mohd. Akbar, Sofi (Jammu and Kashmir).

Mohiuddin, Shri Ahmed (Hyderabad City).

Morarka, Shri Radheshyam Ramkumar
(Ganganagar-Jhunjhunu).

More, Shri K. L. (Kolhapur cum Satara—
Reserved—Sch, Castes).

More, Shri Shankar Shantarsm (Sholspur,
Muchaki Kosa, Shri (Bastar—Reserved—
Sch. Tribes).

Mudaliar, Shri C. Ramaswamy (Kumbako_
nam),

Mihammed Shafee, Chaudhurl (Jammu
and Kashmir).

Mukerjee, Shri Hirendra Nath (Calcutta—
NDnh-Ellt).

Mukne, Shri Y. M, (Thana—Reserved—
Sch, Tribes).

Munjswamy, Shri N. R, (Wandiwash).
Muniswamy, Shri V., (Tindivanam).
Murli Manchar, Shri (Ballia Distt. Bast).
Mur:hy, Shri B. S, (Eluru),

Musafir, Giani Gurmukh Singh (Amritsar).

Mushar, Shri Kirai (Bhagalpur cum
Purnea—Reserved—Sch. Castes).

Muthukrishnan, Shri M. (Vellore—
Reserved—Sch. Castes).
' N

Naidu, Shri Nalla Reddi

dry).
Nair,

(Rajashmum-

Shri C. Krishnan (Outer Delhi),

Nair, Shri. N. Sreckantan (Quilm cum
Mavelikkara),
Nambiar, Shri K. Ananda (Msayuram).

Nanadas, Shri Mangalagiri (Ongole—Re~
served—Sch. Castes).

Nands, Shri Gulzarilal (Sabarkantha).
Narasimham, Shri §. V. L. (Gunt).
Nargsimhan, Shri C. R. (Krishnagiri).
Naskar, Shri Purnendu Sekhar (Diamond
Harbour—Reserved—Sch. Castes).
Natawadkar, Shri Jayantrao Ganpat (West
Khandesh—Reserved—Sch.  Tribes).
Nathani, Shri Hari Ram (Bhilwara).
Nathwani, Shri Narendra P. (Sorath).
Nayar, Shri V. P. (Chirayinkil).
Nehru, Shri1 Jawaharlal (Allahabad Distt.—
East cum )aunpur Distt.—West),
Néhru, Shrimati Shivrej Vati (Lucknow
Distt,—Central)
Nechru, Shrimati Uma (Sitapur Distt.
cum Kheri Distt.—West).
Nesamony, Shri A, (Nagereoil).
Neswi, Shri T. R, (Dharwar—South).
#Necvatla, Shri R. P. (Sahjahanpur Distt,
—North cum Kheri—East).
Nijalingappa, Shri S. (Chitaldrug).
P

Palchoudhury, Shrimati Ila (Nabadwip).

Pande, Shri Badn Dutt (Almora Distt,—
North—REast).

Pande, Shr G. D. (Naini Tal Distt.  cum
Almora Distt.—South-West cum Bareilly
Distt.—North).

Pandey, Dr. Natabar (Sambaipur),

Pannalal, Shri (Faizabad Distt.—North-
West—Reserved—Sch. Castes).

Paragi Lal, Chaudhari ( Sitapur Distt. cum
Kheri . Distt,—West—Reserved—Sch.
Castes).

Paranjpe, Shri R. G. (Bhir).

Patekh, Dr. Jayantilal Narbheram (Zals-
wad). ‘ _

Parikh, Shri Shantilal Girdharilal (Meh-
sans Bast).
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parmar, Shri Rupaji Bhavji (Panch Mahals
cum Baroda East—Reserved—Sch, Tri-
bes).

Pataskar, Shri Hari Vinayak (Jalgaon).

patel, Shri Bghadurbhai Kunthabhai (Surat
—Reserved—Sch. Tribes).

Patel, Shri Rajeshwar (Muzaffarpur cum
Darbhanga).

Patel, Shrimati Maniben Vallabhbhai
(Kaira South).

Pateria, Shr1 Sushil  Kumar (Jabalpur
«North).

Patjl, Shri P. R. Kanavade (Ahmednager
North).

Paul, Shri S. K. (Bombay City—South).

Patil, Shri Shankargguda Veeranagguda
(Belgaum South),

Patnaik, Shri Uma Charan (Ghumsur),

Pawar, Shri Vyankatrao Pirsjirao (South
Satara).

Pillai, Shri P. T. Thanu (Tirunelveli).

Pocker Saheb, Shri B. (Malaopuram).

Prabhakar, Shri Naval (Outer Delhi—
Reserved—Sch. Castes).

Punnoose, Shri P. T. (Allenney).
R

Rachiah, Shn N. (Mysore—Reserved—
Sch. Castey).

Radha Raman, Shri (Delhi City).

Raghavachari, Shri K. S. (Penukonda).

Raghavaiah, Shri Pisupati Vekata (On-
gole).

» Raghubir Sahsi, Shri (Etah Distt.—North-
East cum Budeun Distt-——East),

Raghubjr Singh, Choudhary (Agra Distt.—
East),

Raghunath Singh, Shri (Banaras Distt.—
Central),

Raghuramaish, Shri Kotha (Tenali).

Rahman, Shri M. Hifzar (Moradabed
Distt,.—Central).

Raj Bahadur, Shri (Jaipur-Sawal Madho-
pus). h

Rajabhoj, Shri P. N. (Sholapur— Reserved
—Sch. Castes).

Ramachander, Dr. D. (Vellore).
Ramanand Shgstri, Swami (Unnao Distt. cum
Rae Bareli Distt.—West cum Hardoi.
Distt.—South-East—Reserved—Sch. Castes)

Ramananda Tirtha, Swami (Gulberga).

Ramasami, Shri M. D. (Arruppukkottai),

Ramaseshaiah, Shri N. (Parvathipuram).

Ramaswamy, Shri P. (Mahbubnagar—
Reseryed—Sch.  Castes).

Ramagwamy, Shri S. V. (Salem).

Ram Dass, Shri (Hoshiarpur—Reserved
—Sch. Castes), .

Ram Krishan, Shri (Mohindergarh).

Ramnarayan  Singh, Babu (Hazaribagn
West).

Ram Saran, Shri (Moradgbad Distt,.—
West).

Ram Shankar Lal, Shri (Basti Distt.—

Central-East cwm Gorakhpur Distt.—
West).

Ram Subhag Singh, Dr. (Shahabad South)
Ranbir Singh, Ch. (Rohtak), ’

Randaman Singh, Shri (Shahdol-Sidbi
—Reoemd—\ Tribes),

Rane, Shri Shivmm Rango (Bhusaval).

Ranjit Singh, Shri (Sangrur).

Rao, Dr. Ch. V. Rama (Kakinada).

Rao, Shri B. Rajsgopals (Srikakulam).

Rao, Shri B, Shiva (South Kanara—South)

Rao, Shri Kadyala Gopala (Gudivads).

R S VY Y Cdmt

Rao, Shri Kondru Subba (Eluru—Reserved
—Sch. Castes).

Rao, Shri P. Subba (Nowrangpur).

Rao, Shri Pendyal Raghava (Warangal).
Rao, Shri Rayssam Seshagiri (Nandyal),
Rao, Shri T. B. Vittal (Khammam).
Rluti' Shr!chholl (Sm';ln Champaran
Ray, Shri Birakisor (Cuttack).

Rezmi, Shri Said Ullah Khan (Sehore).
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Reddi, Shri B. Ramachandra (Nellore).
Reddi, Shri C. Madhao (Adilabad).
Reddi, Shri Y. Eswara (Cuddapah).
Reddy, Shri Baddam Yella (Karim-
nagar),
Reddy, Shri K. Janardhan (Mahbubnagar).
Reddy, Shri Ravi Narayan (Nalgonda),
Reddy, Shri T. N. Vishwanatha (Chit-
toor).

Richardson, Bishop John Mominated—
Andaman and Nicobar Islands),

Rishang Keishing, Shri (Outer Manipur
—Reserved—Sch. Tribes).

Roy, Dr. Satyaban (Uluberia).

Roy, Shri Bishwa Nath ([Deoria Distt.
—West).

Rup Narain, Shri (Mirzapur Distt. cum
anaras Distt,—West—Reserved—Sch.
Castes).

S
Sahaya, Shri Syamnandan (Muzaffarpur
Central), P

Sahu, Shri Bhagabat (Balasore).

Sshu, Shri Rameshwar (Muzaffarpur cum
Darbhanga—Reserved—Sch, Castes),

Saigal, Sardar Amar Singh (Bilaspur).

Saksena, Shri Mohanlal cknow Diste.
cum Bara Banki Distt.).

Samanta, Shri Satis Chandra (Tamluk).

Sanganna, Shri T. (Rayagada-Phulbani—
Reserved—Sch, Tribes),

Sankarapandian, Shri M. (Sankaranayinar-
kovil).

Sarma, Shri Debendra Nath (Gsuhati).
Sarmah, Shri Debeswar (Golaghat-Jorhat).
Satish Chandra, Shri (Bareilly Distt. South),

Satyawadi, Dr. Virendra Kumar (Karnal
—Reserved—Sch, Castes).

Sen, Shri Phani Gopal (Purnea Central).
Sen, Shri Raj Chandra (Kotah-Bundi).
Sen, Shrimati Sushama (Bhagalpur South).
Sewal, Shri A. R. (Chamba-Sirmur),

Shah, Her Highness Rajmata Kamlendu
Mati (Garhwal Distt.—West cum Tehri
Garhwal Distt. cum Bijnor Distt.—North.)

( viit )

Shah, Shri Chimanlal Chkubhn (Gohil-
wad-Sorath),

Shah, Shri Raichand Bhai N. (Chhind-
wara).

Shahnawaz Khan, Shri (Meerut Distt.
—North-East).

Shakuntala Nayar, Shrimati (Gonda Distt.
—West).

Sharma, Pandit Balkrishna (Kanpur Distt.
—South cwm Etawah Distt.—East).

Sharma, Pandit Krishna Chandra (M.oerut
Distt.—South).

Sharma, Shri Diwan Chand (Hoshiarpur).

Sharma, Shri Khushi Ram (Meerut Distt.
—West).

Sharma, Shri Nand Lal (Sikar).

Sharma, Shri Radha Charan (Morena-
Bhind).

Shastri, Shri Algu Rai (Azamgarh Distt.
—East cum Ballia Distt.—West).

Shastri, Shri Raja Ram (Kanpur Distt—
Central),

Shivananjappa, Shri M. K. (Mandya).

Shobha Ram, Shri (Alwar).

Shriman Narayan, Shri (Wardha),

Shukla, Pandit Bhagwaticharan
Bastar).

Siddananjappa, Shri H. (Hassan Chikma-
galur).

Singh, Shri C. Sharan (Surguja-Raigarh).
Singh, Shri Digvijaya Narain (Muzaffarpur
—North-East),

Singh, Shri Dinesh Pratap
Distt,~East).

(Durg-

(Bahraich

Singh, Shri Girraj Saran (Bharatpur-Sawai
Madhopur).

Singh, Shri Har Prasad (Ghazipur Distt.
—West),

Singh, Shri L. Jogeswar (Inner Manipur).

Singh, Shri Mahendra Nath (Saran Cen-
tral). t

Singh, Shri Ram Nagina (Ghazipur Distt.
—East cum Ballia Distc.—South-West).
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Singh, Shri Tribhusn Narayan (Banaras
Distt.—East).

Singhal, Shri Shri Chand (Aligarh Distt.)

Sinha, Dr. Satyanarain (Saran East).

Sinha, Shri Anirudhs (Darbhanga East)

Sinha, Shri Awadheshwar Prasad (Muzaffar.
pur East),

Sinhs, Shri Banarsi Prasad (Monghyr Sadr
cum Jamui).

Sinha, Shri Gajendra Prasad (Palamau
. cum Hazaribagh cum Ranchi).

Sinha, Shri Jhulan (Saran North).

Sinha, Shri Kailash Pati (Patna Central).

Sinha, Shri Nageshwar Prasad (Hazari-
bagh East).

Sinha, Shri S. (Pataliputra),

Sinha, Shri Satya Narayan (Samastipur
East),

Sinha, Shri Satyendra Narayan (Gaya
West).

Sinha, Shrimati Tarkeshwari (Patna East)

Sinha, Thakur Jugal Kishore (Muzaffar-
pur—North-West).

Sinhasan Singh, Shri (Gorakhpur Distt.—
South).

Siva, Dr. M. V. Gangadhara (Chittoor—
Reserved—Sch, Castes).

Snatak, Shri Nardeo (Aligarh Distt.—
Reserved—Sch. Castes).

Sodhia, Shri Khub Chand (Sagar).
Somana, Shri N. (Coorg).

Somani, Shri G. D. (Nagaur-Pali).
Subrahamanyam, Shri Kandala (Vizia-
nagaram).

Subrahmanyam, Shri Tekur (Bellary).
Subramania Chettiar, Shri (Dharmapuri).
Sundaram, Dr. Lanka (Visakhapatnam),

Sunder Lall, Shri (Saharanpur Distt.—
West cum Muzaffarnagar Distt.—North—
Reserved——Sch, Castes).

«Suresh Chandra, Dr. (Aurangabad).

Suriya Prashad, Shri (Morena-Bhind—
Reserved-w-Sch. Castes).

(k)

Swami, Shri Sivamurthi (Kushtagl).

Swaminadhan, Shrimati Ammu (Dindi-
gul).
Syed Mahmud, Dr. (Champaran . East).

T
Tandon, Shri Purushottamdas
bed Distt. (West)].
Tek Chand, Shri (Ambala-Simla).
Telkikar, Shri Shankar Rao (Nanded).
Tewari, Sardar Rsj Bhanu Singh (Rewa).

Thimmaiah, Shri Dodda (Kolar—Reserved—
Sch. Castes).

Thirani, Shri G. D. (Bargarh).

Thomas, Shri A. M. (Ernakulam).
Thomas, Shri A. V. (Srivaikuntam).
Tivary, Shri Venkatesh Narayan (Kanpur

Distt.—North cum Farrukhabad Distt.==
South).

Tiwari, Pandit B. L. (Nimar).

Tiwari, Shri Ram Sahai
Datia-Tikamgarh).

Tiwary, Pandit Dwarka Nath (Saran South),

Tripathi, Shri Hira Vallabh (Muzaffar-
nagar Distt.—South).

Tripathi, Shri Kamakhya Prasad (Darrang).

(Allaha-

(Chhatarpur-

Tripathi, Shri Vishwambhar Dayal (Unnao
Distt. cum Rae Bareli Distt.—West cum
Hardoi Distt.—South-East).

Trivedi, Shri Umashanker
(Chittor).

Mulji bha

Tulsidas Kilachand, Shri (Mehsana West).

Tyagi, Shri Mahavir (Dehra Dun Distt.
cum Bijnor _Dim.—North-Welt cum
Saharanpur Distt.—West).

U

Uikey, Shri M. G. (Mandla-Jabalpur—
South—Reserved—Sch. Tribes).

Upadhyay, Pandit Munishwar Dutt (Par-
tapgarh Distt.—East).

Upadhyay, Shri Shiva Dayal (Banda Distt
cum Fatchpur Distt.).

Upadhysya, Shri Shiva Datt (Satna),



v
Vaishnav, Shri ) Hanamantrao Ganeshrao
(Ambad).

Vaishya, Shri Muldss Bhuderdas (Ahme-
dabad—Reserved—Sch. Castes).

Vallatharss, Shri K. M. (Pudukkottai).
Varma, Shri B. B. (Champaran North).
Varma, Shri Manik Lal (Toak).
Veeraswamy, Shri V. (Mayuram—
Reserved—Sch. Castes). '
Velayudhan, Shri R. (Quilon cum Mavelik-
kars—Reserved—Sch., Castes).
Venkataraman, Shri R. (Tanjore).
Verma, Shri Bulagi Ram (Hardoi Distt.—
North-West awm Farrukhabad Distt.—

East cwn Shahjahanpur Distt.—South—
* Reserved—Sch. Castes).

( x)

Verma, Shri Ramji (Deoria Distt.—East).

Vidyalankar, Shri Amarnath (Jullundur).

Vishwanath Prasad, Shri (Azamgarh Distt.—
West—Reserved—Sch, Castes).

Vyas, Shri Radhelal (Ujjain).
w

Waghmare, Shri Narayan Rao (Parbhani).
Wilson, Shri J. N. (Mirzapur Distt. cum
Banaras  Distt,.—West).

Wodeyar, Shri K. G, (Shimoga).
Z
Zaidi, Col. B. H. (Hardoi Distt.—North-

West cwm  Farrukhabad Distt,—East
apn  Shahjahanpur Distt,—~South).
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LOK SABHA Shri Kamath : Does the procedure
Thursday 26th Fuly 1956 B he materment 1id on the Toble, spors o

The Lok Sabha met at Eleven of
the Clock.

[ MR. SPBAKER in the Chair]

-ORAL ANSWERS TO QUESTIONS

Gifts from Foreign Diguatories

. Shri ' :
Will“:m thmm%-ﬁr‘ be
o state :
l:.m(i-) whether Government 3:7; fina-
an’ rocedure regarding the di
of the :3:.{2 number ofpre-gnu nu?:.-o-tlo

the Officers of Central gﬂvmmm b
the visiting foreign dignai nd y
(b) if so, the decision taken thereon ?

Home m Datar) : (l)t?es of

(b) A copy of aletter ccnmmnt Gov-

-ernment®s decision in this l\:ﬁgect
on the Table of the Hou [See Appendix

II, annexure No. 43].

Shri Bhagwat Azadt The state-
ment does not Indilc::e whether any dis-
tinction has been made as to whether the
presents were in the official or in-
dw‘iidu;l capacity, Is any s distinction
made

Shri Datar 1 We presume that they
are made in the official capacity.

Shri Bhagwat Jhs Azad: The state-
ment says that the first category will in-
clude presents which are symbolic in nature
mdnotofaggp:mulmauchumm
etc. In such cases, will the material con-
tents which may run to thouundn of rupees
be taken into oonsidenuon

Shri Datar : No, Sir. They are sym-
bolic in content and price.

Shri A, M. Thomas : According to
the direction given, gifts above the value
-of Rs, 200 are to be deposited with the
Government. May | enquire whether
such gifts have been deposited and, if so,
what 13 their estimated value ?

Shri Datar 1 I do nrot know the ex-
act value but I know a number of articles
have been deposited.
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Shri Kamath : But is it optional and
ld'twdwwodum of Governors and
Mhllnm

Gidwi
ther the value of any symb present
has been fixed as Rs. 100 or Rs. 150 ?

Shri Datar t Whenever a dispute
mabquttheﬂlue.th: gift can be re-
valued very easi

Gnlnmbo Plan
*288. Shri Naraysn Das
Will the Minister of & be pleased vo

state
(8) whether the Government of India
comsidered the

the bo

‘Plan period ; and

(b) if so, the nature of decision taken
in this respect ?

ber S A m & s
Bcto 1955 at Singapore at meeti
tative’ commmittee of the Cl;-‘
Iomboﬂlnofwh:chlndhna member,
it was that the Colombo Plan
extended from July 1957 to June 1961. .

Shri Shree Narayan Das : May
know whether the (:ovemment of Todia
assessed the requirements with regard
the financial or technicel aid s AF
what are the ~onditions under wi »
financisl 814 will be received during the
extended period ?

§s!~ g

£
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Shri B. R. Bhagat It naturally follows
that if the Plan is extended India will give
and receive aid. The actual agrecments
are bilateral in narure. In  reply to
questions on the floor of this House on
many previous occasions it has been said
that we had reccived aid from Australia,
Canada, USA, and other countries.

Shri Shree Narayan Das : What
has been received has been reccived. In
future is the Government of India prepared
‘to receive aid and, if so, from where will
it be getting financial aid or technical aid ?

Shri B. R. Bhagat : From the Com-
monwealth countries we received about
Rs. 48 crores in the First Five Year Plan
period. As for this particular year, we have

iven information that we have received aid
gom Australia, Canada and other countries,
If he gives notice and asks l&eciﬁcllly about
any country, I will give the information,
As for the future, the Second Five Year
Plan outlines the foreign exchange require-
ments and our gap in the external require-
ments comes to about 800 crores. As for
the allocations in the Second Five ' Year
Plan, only the other day we gave the figure
of what we have received from various
countries.

Shri Kasliwal : Under the Colombo
Plan before its extension the only coun
that was getting nidimmludhwnﬂqn

\ u;l:ﬂhu hutheppm'cchd
an’ 0 coun a [
Bt 5 2

Shri B. R. Bhagat : So far as economic
aid is concerned, N is the only country.
But we have ided technical assistance
to & number of other countries like
Burma, Indonesia, etc.

Shri R. P, Gargt May Iknow th
amount given by India as aid. under :h:
Colombo Plan up to this day ?

Shri B. R. Bhagat : Under the First
Five Year Plan the authorised aid to N
was Rs. 9 crores, Under the Second Five
Year Plan the authorised aid is Rs. 10
crores. ‘

Shri B. 8. t May I. know
whether the financial aid to be given or taken
in the next four years has increased or dec~
reased under the Colombo Plan ?

Shri B. R. Bhagat-1 Iurthattherein
no allocation over a period. It is arranged
bilaterally between two countries for every
year or for a ed project. For in-
tance we got aid for the atomic reactor from
Canada. So, there is no period of four or
five years.

National Discipline Scheme
*28g. Shri Radha Raman : Wil
the Minister of Bduudonbeﬂnled to
refer to his statement in the House on
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the 28th May, 1956 regarding the National
Discipline Scheme and s;tgc :

(a) the total amount provided, for the
expansion of the Scheme in the Second Five
Year Plan ; and

(b) how the amount is proposed to be
spent ?

The Deputy Minister of Education
(Dr. K, L. Shrimali): (a) and (b). The
matter is under consideration.

Shri Radha Raman : Isthe Gov-
ernment contemplating to have this scheme-
introduced in various schools side by side
with the NCC, ACC, Boy Scouts movement
and if so, how this scheme will help in =.
healthy growth of similar schemes y-
introduced in these schools ?

Dr. K. L. Sbrimali : The Ministry
has examined this question v:gi carefully.
We will see tha there is no ealthy ni-
valry between the different organisations
which are working for the welfare of youth.

Shri Bhagwat i!ln Azad : Has any
mon;:t been allotted for this specific pur-
pose

Dr. K. L. Shrimall : We have asked’
Rs. 5 lakhs from the Planning Commission»
for this particular purpose.

'holh]rg De.!;'n o vicwofmtg, child
wn in in respect of chi
e W L et
p n uction
scheme in the Bombay State alsb ?

Dr. K. L. Shrimali t The details-
have not yet been worked out. We
have a for an allotment of Rs, §.
lakhs and as soon as that is done we '
work out the details of the scheme.

Shri Radha Raman : What will be:
the State-wise distribution of the sum of
Ras. 5 lakhs ?

Dr. K. L. Shrimali : The details
have not yet been worked out.

Mines and Minerals Act 1948

*ago. Shri T. B. Vittal Rao 1 Will
the Minister of Natural Resources
and Scientific Research be pleased to
refer to the answer given to Unstarred
Question No. 2242 on the 215t May, 1956-
and state :

(a) whether the rules under Section
:‘f‘d tlﬁcﬂh?ims an)d hA&inenIss (E‘egulagim-
¢ nt’ ct 194 ve since-

been ﬁ‘ame??“

(b) if so, when they will be promul-
ed ; and

(¢) if not, the reasons for the delay >



L

367 Oral Answers

The Minister of Natural Resources
(Shri K. D. Malaviya): (a)to(c). The
rules are being finaliscd and will be laid on
the Table of the Lok Sabha for approval
shortly.

With your permission, I would like to
add “ within the next few days ™.

Shri T. B. Vittal Rao ¢ The rules
framed according to this Act took cight
long years.

Mr. Speaker : What is the question ?

Shri T, B. Vittal Rao : I am asking
it. At the last mseting of the Mineral Ad-
visory Board, it was recommended that the
whole Act should be replaced by a compre-
ltlhemive Bill. Now, the question of rules is

erc.

Mr. Speaker : That doss not arise out

of this question. This relates only to rules.

Shri T. B. Vittal Rao: I submit that this
Act was passed in 1948 but the rules were
not framed till now, Now, the rules are
being framed. in the meantime the Mi-
neral Advisory Board has recommended that
the whole Act should be replaced.

. Mr. Speaker : I am not concerned
with all that. The question as it stands is
whether the rules have been framed, etc.
He says that they will be laid on the Table
m_tm; or three days. How does the rest
arise

Shri T. B, Vittal Rao : May I know
what decision has been taken by the Gov-
vernment With regard to the recommenda-
tion made by the Mineral Advisory Board
at its Jast meeting held at Bangalore in June,
that this whole Act should be replaced ?

Shri K. D, Malaviya : The amend-
ment of 1948 Act is something different
from the rules as a consequence of the 1948
Act. When the 1948 Act was made, certain
rules Were in vogue as a consequence. Those
rules have now been d and it is these
that are going to be placed on the Table of
the House within the next few days. With
regard to the 191.8 Act itself that question
came up before the Mineral Advisory Board
and it Was recommended that the Act should
be amended in certain  respect. The “draft
has already been circulated to the State
Governments _ and it is likely to come up
before the House soon.

Shri V., P. Nayar : | want to know
Whether the rules as framed now by the
rnment include any rule by which the
Government can prevent the exploitation
of minerals like semi-precious stones
crysobrynes by private persons or whether
such rules will empore the Government
to take over the exploitation Which the
private agencies are doing today ?

"Shri K. D. Malaviya : The rules
are bound by a basic policy laid down by
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the Government in which if those precious
stones have been inc luded then the rules
will see to it that they are not exploited by
private individuals,

Mr. Speaker :
in three days.

The rules will be here

Furnished Quarters for Other Ranks

*291. Shrimati Renu Chakravartty:
Will the Minister of Defence be pleased to
state :

a) whether it has come to the notice
of Government that the scale of furniture
authorised for Other Ranks family quarters
arc generally not issued in full in Delhi
Area: and

(b) if 80, the reasons therefor ?

The D;ﬂny Minister of Defence
(Sardar jithis ) ¢ (a) and (b). The
scale of furniture for Other Ranks was re-
cently liberalised, not only in Delhi Area
but in other areas also. The scale could not
however be implemented as the furniture
required according to the scale was not im-
mediatelv available. Sanction was issued
Iast year for the making and the provision
of furniture according to the scale and it is
hoped to give effect to the scale as soon as the
furniture is ready.

Shrimati Renu Chakravartty : May
I know within what time all the available
furniture within the schedule will be ready ?

Sardar Majithia : The contract
has alrealy been given out and I expect
that the furniture should be ready within
this year.

Shrimati Renu Chakravartty 1 May
I know whether it is a fact that the M.E.S.
Schedule for the living quarters of the Other
Ranks is a very old schedule and the least
amenitics like electricity in the latrines etc.
cannot be given on the ground that the;
are not included in the M.E.S. Schedule

Sardar Majithia : This question is
regarding furniture. For a question re-
garding electricity etc, I will require notice.
But, as I said, the schedule has been liber-
alised. The contract has already been
out, the contractor is making the fur-
niture and these will be available to the
Other Ranks as soon as they are ready.

Ao gt Depres

*392. Shri A. K. Gopalan : Will the
Minister of Home Affairs be pleased
10 state 3

(a) the total number of allegations
referred to the anti-Corruption De-
?mn:nt of the Travan

tate  Government in which  Forest
?dﬁcm and Contractors are involv-
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(b) whether it is a fast that in
certain cases charges of embezzle-
ment and illegal removal of Forest
Department’s teakwood are there;

(c) the toral number of cases found
to be genuine;

(d) the steps taken against officers
involved in these cases?

The Minister in the Ministry of
Home Affairs (Shr} Datar) t (a) 123.

(b) A few cases contain charges of removal
of timber.’

(c) Of the 45 cases so far disposed of,
only 2 were genuine,

(d) In one case, a Depot Officer was
dismissed and three watchers were sus-
pended for 6 months. In the second
case @ contractor has been blacklisted and
ordered to be prosecuted.

Shri A. K. Gopalan : May [ know
whether the findings of the Anti-Corrup-
tion Department will be published ?

Shri Datar : That will be considered;
i; is an entirely independent ques-
on.

Shri A. K. Gopalan : Certain articles
by one Mr. Shiva Das have been published
in the local papers of Travancore-Cochin—
Fanayugam, Navijievan etc, —— about
corruption in the various depédrtmerits.
Has it come to the notice of the Governinent ?
If not, will the Government go into those
things and find out whether thosg things
are true ?

Shri Datar : [ may inform the hon.
Member that sincg 26th Mny 1956 we have
appointed a special officer known as the
Inspector General of Police, Anti-Corrup-
tion. He would dedl with all these cases
and take suitable actiony either by way of
prosecution or departmental  proceed-
1ngs.

Shri A. M. Thomas : It is scen from
the figures given by the hon. Minister
that there are about 123 cases reported and
only a few cases are own to have been
disposed of, May I uire whether there
have been disposal of the cases and if so

er the apecial officer——
mbawale———has taken over

Shr} Datar : I may point out to the
hon. Member that this number included
all the cises that were taken over by the
Inspector General,  Anti-
after he was appointed. They  are not
cases that arose after May, 1956.

Shri Achuthan 1 Miy | know how
many cases arc now pending in courts,
whether any cases were disposed of by
courts and what was the punishment
given in those cases
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Shri Datar : I have not got the infor-
mation.

Shri V.P. Nayar : I want to know
whether, as repeatedly reported in the
local Press, any of the ex-Ministers or
retired officers have been either directly or
indirectly involved in any of the cases
now being enquired by the special Inspec-
tor General, Anti-Corruption?

Shri Datar : I have not got the details
before me so far as these cases are cofi-
cerned

Guat Jet Aircrafts

*294. Shri D. C. Sharma : Will the
Minister of Defemce be pleased o
refer to the reply given to Starred
Question No 2217 on the 8th May
1956 and state 3

(a) whether negotiations have been
completed with the English  Aircraft
Factory for the manufactire of Gdat
Jet Aircrafts ; and

gl;} if so, the nature of agreement arrived
at

The Minister of Defence Organisa-
tion (Shri Tyagi) : (a) and (b). The
negotiations have not yet been completed
but they are expected to be completed
very soon.

Shri D. C. Sharma : May [ know
if a new mpmy w:]l be formed for the
manufacture of thi H [
compa J jointly o by the Govern-
ment and the British manufac-
turers, or -the Government of India will

entrust the manufacture to the Hindustan
Aircraft Limited ?

Shri Tyagi : It is not the intention to
form a new company. We have already

t the Hindustan Aircraft in Bangalore.
t is there that the manufacture of these
planes will be given.

Shri D. C. Sharmag 1 If the manufac-
ture of Gnat Jet Aircrafts is to be done at
Bangalore in thc Hindustan  Aircraft
Limited, may I know in what way the
collaboration of the British firm is going
to be sought and on what terms?

Shri Tyagl ¢ That is all under negotia-
tion. Their experts will come to help
in the manufacture of dir frames in the
H.A.L. acro-crancs. As regards aero-

ines, of course a new factoi
wil hnve to be put up, but that again wi
be a Government tory.

Shri Sadhan Gupta : May 1| know
if the Gaats are bigger than the Mas-
quitoes, as they ought to be, or are they
something different ?

Shri Tyagl : I am afraid I have on
information about mosquitoes,
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Shri Kamath : He is asking about the
Mosquito bomber.

Shri G. 8, Singh : May I know whether
the Government is aware that this air-
craft was rejected by the NATO Powers,
of which United Kingdom is a member,
as being unsuitable and, if so, what special
consideration has persuaded the Govern-
ment with regard to the suitability of this
aircraft for India. .

ShrlTyIfl + T would excuse myself
by one simple npol:g that the matter is
under negotiations it will not be very
business-like for me to go very much into
details.

The Prime Minister and Miniater of
External Affairs and Finance (Shri
Jawaharlal Nehru) : I will beyond
my colleague in this matter, was sur-
prised to what the hon. Member ‘said
about rejection, because it is in cons
tion with those British authorities that we
have been considering this matter—
apart from our own consideration—
and on their recommendations. There
is no question of their rejection——in
fact, cannot say about what they dre
going to do when they were themselves
interested in using this. Of course, in a
country like the United Kingdom and
others there {_s a large v& of aircraft
and weapons for various s purposes.
Our neceds and our outlook jis different;
the whole conception is different. Our's
may be defence and their's may be
srtacks. ‘There are 50 many other con-
siderations involved in it. But  what
I should like to make clear is that it is not
a question of our accepting something
which has been rejected by others.

Lignite in Western Kutch

*295. Shri Gidwani : Will the Minis-
ter of Natural Resources and Scien-
tific Research bc pleased to state:

() whether it is a fact that Geo-
logical Survey of India have struck
ligmte in Western Kutch.

SI:) if so, the area. under which li-
gnite deposits have been located; and

(c) the estimated quantity thereof?

The Minister of Natural Resources
(Shri K. D. Malaviya : (4) to (c). Occur-
rence of thin seams of lignite at Umarsar
Lefri, Jhullgai and Baranda in Kutch has
been known to the Geological Survey of
India for a long time. The total reserves
at Umarsir determined by drilling are
about 10 to 11 million tons. The
reserves of lignite in  other places have
not been estimated.

8hri Gidwani : Are these deposits
of any etonomilc value?
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Shri K. D. Malaviya: In most of these
places the over burden is rather wide and,
therefore, the experts consider that they
may not be of economic value.

Shri Gidwani t Is the investigation
going on or has it been finalised ?

Shri K. D. Malaviya : Investigations
are still going on.

Shri Dcbendra Nath Sarma : In
which places in India have the Geological
Survey of India found out uranium ores?

. Mr, Speaker : Does it arise out of
lignite ?

Shri Debendra Nath Sarmat Ycs, Sir.
May I know whether......

Mr. Speaker : Uranium is different
from Iigmi’:. ¢

Sanskrit Manuscripts

*296. Shri Dabhi : Will the Minister
of Education be pleased 1o refer to
the reply given to Starred Question
No. 887 on the 23rd March, 1956 and
statet

(a) whether the list of  Sanskrit
books and manuscripts  lying in the
various European countries has since
been completed; and

(b) if not, how long it will take to
complete it?

The Den{m&Minhm of Education
(Dr. M, s) t (a) No, Sir.

(b) This may take many years.

Shri Dabhi : May I know st least
the names of certain important books and
manuscripts lying in the European co-
untries ?

Dr. M. M. Das: The lists have not yet
been compiled.

Shri B. 8. Murthy : May I know Low
this work is being carried on?

Dr. M. M. Das: That is being consi-
dered npow. We have placed the whole
matter before the Indological Committee
consisting of professors of ancient Indian
culture and they are considering the
matter.

Shri Krishnacharya Josh} : May I
know whether Government propose to
send any Indological scholar to take up
this work ? '

Dr. M. M. Das : That is also being
considered by the Ind 1 Commit~
tee.,

Shri 8. C. Samanta ; May I know
whether Goverrment have any informa-
tion abcut an eminent professor of soffic
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Indian University having taken interest
in this matter and whether they know that
in_his off-time he has collected much
information about the Indian manuscripts
lying elsewhere? May I know whether
overnment will enquire about this?

Dr. M. M. Das : I think the hon.
Member refers to Dr. Raghavan, Professor
of “Sanskrit in the Madras University.
I may submit to the hon. Member that
it is a fact that Dr. Raghavan, during
his sojourn in Europe for a few months,
has collected some information about a
few thousands of manuscripts that are
lying in different parts of Europe.

siteeft wnwafy wg . @ T
QAT GEFT &7 qrfgeq oq fa2efy @y v
fazat & & o § @1 99 &7 w7 o
sfafafe g7 oo @ vy & av 7 ?

Dr. M. M. Dast Whenever such things
come to our notice we apply the laws—
I think there are some laws—to prevent
the export of antiques from this coun-
try.

Army Oficer's Misbehaviour

*397. Shri Kamath : Will the Mins-
ter of Defence be pleased to state;

(a) whether it is a fact that at
Jubbalporte, on May 19, 1956 or
thereabout, an Army Officer travel-
ling in a first class compartment in
an express train  refused to  allow a
District  Superintendent of Police to
occupy & vacant berth in the game
compartment;

(b) whether the Army Officer threa-
tened a travelling ticket inspector with
his rifle;

(c) whether
for over an
action ; and

the train was detained
hour by the said officer’s

(d) the action Government have taken
or propusc o take in the matter?

The uty Minister of Defence
(Sardar ijlthh)_ : (a) to(d) Enquiries
into the matter are in progress. A state-
ment will be placed on the Table of the
House on the conclusion of  the

inquiries.

Shri Kamath't Let  the enqury
proceed.  But I would like to know the
position, It is a point of order. T gave
notice of a short notice question towards
the close of the last session, about the middle
of May. The Minister said that he could
not accept the question at short notice,
So, 1 repeated the question again in the
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ordinary course over six weeks ago and I
expected the Minister to make a statement
as to whether therzisa prima facie case,
on the information received by the
Government. What is the progress of the
enquiry ? At what stage 1s it now ?

is making the enquiry?

Sardar Majithia : There are different
versions, One is the version of the
officer and the other is the version as
complained by the Station Master and the
T.T.E. There is sucha lot of discrepancy

between the two that the enquiry is being

held to check up which is the correct
version and where the truth lies.

Shri Kamath : It has taken such a
long time,

Mr. Speaker : They will expedite it.
Shri V. P. Nayar : May I know whether

any representative of the ilwa?y Ministry
is associated with the enquiry

Sardar Majithia 1 As I said, the Rail-
way Minij does come in, and we are
asking the Rajlway Ministry for more facts
and the enquiry is being made.

¥ fefaor & wowl w1 Taw Wy

*eC W e A 0 WO
wrd ofY ¢ A€, eus ¥ warifrg -
T €T ¥ HF I P g F
qg @M ¥ g e4T fw

(w) ¥frr afagrem & oy
FTEg § FTH FH T T6 FeA-
AT FOH! ¥ aT § QAL A FA
w s & W)

(@) =1 q@ a¥aw §  gAfaAX
fied o o s W o ey § 7

g ik Wy | WA (s qme) o
() @ar (&) 60-3-81-EB-125-5-130 %7
So e T W R AR Y 0T AT
yfore sdafeat v & fafewer ga
=g wroe /55-3-85-EB-4-125-5-130
¥ g7 w9 | wal feqr mar 97 W
o waey Fratedl § quT I FgTagl
&, N A afearem grifea
g & afwfrr aff & s Q@

7
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£ vy drm & o fer s
A W ey ¥ I R

Shri V. P. Nayar : The answer may be
read in English. It is an important ques-

‘10,

Mr. Speaker : Yes, the answer may be
read in English,

Shri Datar : (a) and (b). It has been
.decided to sanction the revised scale of
Rs. 60—3—81—~EB—4—125—5§—130 0
clerks and some other non-clerical person-
nel recruited intially in the scale of
Rs. 55—3 =B85—EB-—4—125—5—130
and working in subordinate offices as well
as offices not participating in the Central
Secretariat Reorganised Scrvice Schemes,
Orders will be issued shortly and will
have cffect from the 18t  August, 1956.

ot sywr Tei it fagi fet we-
7 gl oft & Srwom o 4 ) SEF
AR &y afearag & o Al
A & FANY § IT H) 48 AT W
TPl ¢ wiw, tens W A A g
o fy woft oft & qaman fe ety
lwmieal & sHwifal ® g w@ed
T & o, QAU A Ay o A
A & g A wgan § fF Ay wwae
it fear sm @ & 7

ot qrTe gy Y A wEa w9 § |

Shri T. B. Vittal Rao : May I know
Whether this increase will be allowed
to the clerks in the Railways and in the
?Dilu? and Telegraphs Department as
we

Shrl Datar : This increase will be
allowed to all the Government servants
in the clerical service who started with
Rs. 55 as initial pay at the time of recruit-
ment,

Shri V., P. Nayar : May I know whether
the Government of India will give a direc-
tive to this State overnments
that consistent with the revision of the
pay-scales of grmn in the subordinate
service like clerks, in the Central
‘Government, the State Governments
should also bring up the pay-scales of the
people doing id£l work in their Gov-
-ernments, in conformity with the new
lcl.les?

Shri Datar : The Government have
1o authority to give any directive in this
respect.
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Shri V. P. Nayar : Why not.

Shri B. S. Murthy : May I know
whether this scale will apply to the clerks
woljking? inthe quasi-Government under-

takings

Shri Datar : As I said, it will apply
to all Government servants Who stirted
Wwith Rs. 55 as the commencing salary.

Shri Sadhan Gupta : May I know
Whether in the light of this revision, the
discrimination in emoluments betWeen
clerks  in subordinate offices and those
in the attached offices will disappear?

Shri Datar : I do not follow the hon.
Member, There is some distinction
between the subordinate offices and the
attached offices in view of the narure of the
work that they do.

T Wit 'y

*o0. ot furgfer fam : war forenr
o ag @ W § w6 e o

(%) sre, gefATa WR AW-
T F Ay R gRTOg wA ¥ fed
wr g A feadtr it elfrere o
L

(@) @ sl & o ®9 &
wrft fafor s g @ § W

() @ s\ & afcrmerse
giepfas  gfewmr § g & w
WA ge g ? |

ferwt Fawat (w0 Wo Wio wW)
(%) 3w = 1

(@) s3%i &qr I0F dTEF o7
frafor, aar we=m, ot €Y aE,
g Al ETOn! € fadty woeny
aify )

() €= ST & wiewles aarogf
I & Ay wry & farwa § farfey
AR R LR LR SR

oft farsyfir firwy - & 2 v T
g 6 war aoere 3w & fafaw sy F oy
& Rt (ferer ¥if) v qfgonr
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¥ arw wTw Ay fosft g€ § 5T W -
/& o wgl o W fewd W
M EFT I ) qfgew ¥ fagri &
feedy i form wx smfgg FTod wOf ?

Dr. M. M. Das : I must submit to the
hon. Member that at present we have got
no scheme before us.

it fryfer faw - oo & wEAR |
T gt § fF g ww oAt few
¥ yE R w @ S qWOE &
femfast & agi gom < & oY & ag v
ae § R wrw aw yfew &
AR & fad s s e @ Y ?

Dr. M. M. Das : We arc celebrating
the 2500 th Mahaparinirvana of the Buddha,
and we are spending some moncy on the
celebration.

it fagfin et - 3 @ T g
i wrw ¥ o e
W @ afw fegema & s
F 37 yfgow Y @@ @@ awl w
afew waT q¥

qu™ WAy, qfee e Ny faw
w9 (st owrgreTs AgE) : qg wW
% w32 ¥ 9 feay v § fow & fs
WE  ATYE qEET Aqrew § W\ 99 4
a,f s A WY ¥ ow A S
T AT I § IT W GEAR, KOG
A W TgH 9 9T WK AT F9TH 6
8, 97 Tl B ogi avdt W § s
WX QAT 3 ¢ ) qEy, g
GERIET FT IHT FT & GIAAT WX I
waE fe Far Aswd g
AT 4T IW |, wAT |

arae, &f fend folt ok §, &9,
"Wt ok g€ e W’ o gy
i A g

Wid, s TR ¥ o ¥
R O ) X A W oaga @ A
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TR TEY FAE, TEUT w AT
Wy & @ § | TR 7 Ay e dew
I T ¥ TF qgq Ieawife ¥ e q,
T qq ¥ I wfe & §, @A o
gl AT IS quwT W R
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Emergency Relief Organization

*301. Shri Jhulan Sinha : Will the
‘Minister of Home Affairs be pleased to-
state :

(a) the progress made in. sctting
up the Emergency Relief Organisa-
tion for corrdinating the efforts of
the State  Governments to administer
rcléef to sufferers of natural calamities;
an

(b) the position Wwith regard to the
serting up of the Central Training Ins-
titute for relief purposes?

The Minister in the Ministry of
Home Affars (Shri Datar ) : (a) De-
tails of the organisational pattern at di-
flerent levels for administrative purposes
as well as for maintaining the requisite
emergency services in times of need are
being finally worked out. These include
standardisation of practice and procedure
with regard to the measures to be taken
before, at and immediatelya fter the occur-
rence of a natural calamity. The work is
expected to be completed very soon. There-
after State Governments will be asked
to set up the organisation Without avoid-
able loss of time,

(b) Accommodation for the Institute
been provisionally selected at Hy-
derabad. Other  preliminaries such as
recruitment of staff, purchase of training
equipment, finalisstion of the tmining
qghos:amme elc., arc reccwm; attention.
e Institute can start functioning only
some time after the Emergency Relief
Organisation has been set up in the States,
it is hoped that this will be before the

end of the year.

Shri Jhulan Sinha : May I know if
Government are alive to the faet that
there are frequent occurrences of these
natural  calamities and in view of that,
will Government take immediate steps
to finalise the organisation?



379 Oral Answers

Shri Datar : Government are fully
alive to that fact; that is the reason why
Government have taken up this question
and it is hoped that within five months,
the whole organisational set-up will be
brought into existence.

Shri Jhulan Sinha : May I know the
number of candidates that will be trained
in the proposed institute?

Shri Datar : That matter is under
consideration; it depends upon the number
that will be required.

Shri R, P. Garg : May | know whether
this Emergency Relief Organisation will
give relief to flood-sufferers by paying
compensation, and if so, whether organisa-
tions will be set up in the States also?

Shri Datar : At present we are concer-
ned with the organisation that will imme-
diately start relief work as soon as an
emergency comes in, The question of
giving compensation will be considered
at a subsequent stage.

Shri Shree Narayan Das : What
part of the expenditure incurred on the
organisational set-up will be met by the
Centre and what part by the States ?

Shri Datar : It will be a Central Or-
ganisation with a Central Advisory Board;
branches or offices would be set up in all
the States whetever there is a likelihood
of such calamities occurring.

Lok Sahayak Sena

_*303, Shri Krishna Joshi ;
Will the Minister of Defence pleased
to state 1

(a) the number of persons t(rained
for the Lok Sahayak Sena during
1956 ;

(b) the total number of camps
opened for training during the above
period; and

(c) whether there is good response to
this national service ?

The Minister of Defence Orga-
nisation (Shri Tyagl): (a) 51,880 from
1st January upto the end of June 1956.

(b) 112.
(€) Yes,

Shri Krisnacharya Joshi: May I
have the number of persons trained State
wise ?

Shri T require  notice of
chat. Fyagt q

Shri Krishnacharya Joshi: May I
know the period of traiping ¢
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Shri Tyagl : The period of training.
is one month,

Shri Krishnscharya Joshi: How
many ladies have been trained ?

Shri Tyagi: I would like to have

notice of that question,

Ladies are not trained in this,

of The ¢ Affairs .I:ld finance
E an
(Shri Jawaharial Nehru) : Women are

trained; not ladies,

Shri B tJha Azad: What per-
centage of thoe total target has g;n
achieved, so far as :he tiaining is con-
cerned ?

Shri Tyagi 1 The question is about
1956. Our target has been one lakh
people; and we have trained about
51,000 so far. The wyear is not yet
complete.

ot wew avhr | w7 T & s
#ag am wr § v gfn qowt e
I TEEE AT & ¥aq OF qEA A
i &y omeft § ot 9\ Harw ¢ WA
AR 39w g7 omd §, qwlod gw 3w
AT @ W el TR #
@ ey T § 7

ot wqrt - I w1 oY g & et
g SEAT R AT ER ¥ R
fok o § T §r I F  fafaform
(vpomes) s@ & faqg 99 w @@
S & o & AR ag AT T .
LI G
Primary Education Commission
e B ST S,
to state:
(8) whetheritis a fact that Governr
Educatton Commissiony ey
(b) if so, the details of the proposal;

(c) when the commission will be
appointed ?

D Minister of Education
(or. L. Shrimal): (2) No. (b) sad (3,
not arise.
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Sardar Igbal Singh : May I know
‘whether the attention of the Government
has been drawn to the resolution passed
at All-India Primary Teachers Conference
held at Kanpur recently ?

Dr.K.L, Shrimali : Yes, Sir. But,
the Government do not consider it degirable
to appoint a Primary Education Commis-
sion at this stage.

Sardar Igbal Singh : May I know
whether the Government has considered
the disparity between the medium and man-
ner of instruction at the primary stage bet-
-ween one State and another ? In view of
-this, will Government consider some other
means of co-ordinating education at the
‘primary stage ?

Dr. K. L. Shrimall : As far as the
basic education or primary education is
concerned, the whole subject has been very
thoroughly surveyed by the Zakir Hussain
Committee and various other Committees.
The hon. Member would appreciate that
.education is a State subject and,the Central
Advigory Board and the Government of
India can only give advice. It is for the
State Governments to implement the de-
stailed schemes.

st wwowafa mg ;o s &
ar wwdr § fw wrafas fare wgr w0
frges sragd, st m g WX
wfae & £t s ?

Mo Wlo Wlo WA : & WA ¥
weE A I TG a5

Shrimati Kamsalendu Mati Shah :

May I know in how many States basic edu-

- cation has been made freeand  compulsory,
and will be made compulsory in future ?

Dr.K.L. Shrimali: I require notice
of that question.

International Bank for Reconstruc-
tion and Development Mission

*305. Dr. Ram Subhag Singh
‘Will the Minister of Finance be pleased to
refer to the reply given to Starred Ques-
tion No. 2255 on the 16th May, 1956 and
state whether the Mission has recommen-
ded any loan to India from the Interna-
tional Bank for Reconstruction and De-
velopment as a result of their recent visit to
this country ?

The Deputy Minister of Finance
(S:lritn. R. t) 1 As :;n:ecé&n&
-reply to question No, 2255 onthe 1
1956, the object of the Bank Mission's
visit to India was to make an assessment of
the economic progress made by India so
far and the effects on her economy of the
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Second Five Year Plan. The Mission hag
therefore to give a general report to the
Board of Directors of the World Bank, who
alone can decide what sums can be given by
the Bank as loans to India, and for what
projects. As far as the Government are
aware, the Mission has not yer presented its
report to the Bank.

Dr. Ram Subhag Singh : It has been
stated in the reply that the object of the
Bank Mission’s visit to India was to make
an assessment of the economic progress
made by India so far and the effects on her
economy of the Second Five Year Plan.
If this was the idea, may I know whether
the Mission has submitted a copy of its re-
port to the Government of India ?

Shri B. R. Bhagat : As I have said,
the report will be submitted to the Bank.
So far as our information goes, they have
not yet submitted their report. But,
the leader of the Mission in an informal
manner has made some observations on the
economic progress of India in general,

Shri R. P. Garg : May I know whe-
ther it is a fact that a léan of 75 million
dollars to TISCO is being considered for
this purpose ? :

Shri B. R. Bhagat : The agreement
for this loan has already been signed.

Dr. Ram Subhag Singh : The hon.
Deputy Minister said that some observa-
tions were made by the leader of the Mission
to the Government of India. May I know
the important points contained in those
“observations ?

Shri B. R. Bhagat : It would be
hardly possible just now to tell the impor-
tant points in those observations.

The Prime Minister and Minister
of Extenal Affairs and Finance (Shri
(Jawaharlal Nehru) : The various com-
ments that they have made are rather

ral and if I may say so, favourable to
!nd.in’a economy, They have not given any
detailed _am;zci.ntion. They may have
given it in their report,

Tribal Micntlm to Burma

*306. Shri Rishan Keishing :
Will the Minister of me Affairs be
pleased to state :

(a) whether it is a fact that the entire
population of two Kuki-tribal villages in
the Sub-Division of Ukhrul and Manipur
have recently migrated to Burma ;

(b) if so, the number of people already
migrated ; and

(c) the reasons therefor ?

The Minister in the Ministry of
Home Affairs (Shri Datar) 1 (a) No.

(b) No,

(¢) Does not arise,
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Rishing Keishing : Are Govern-
ment aware of the fact that a majority of the
Kuku tribes living in the hill arcas of Mani-
pur hardly possess any land for cultivating
and this has often compelled them to mig-
;:;le tg Burma where plenty of land is avail-

e

Shri Datar ¢+ May [ point out to the
hon, Member that there is no migration at
all ? There are number of such communi-
ties on both sides of the border. Therefore,
with a view to k up their contacts, the
Governments of Burma and India have
allowed them to go from one place to an-
other within a fifty mile border.

Shri Rishang Kelshing : In view of
the fact that [ this information from
‘Government circles, may I know how the
information is
Minister has ?

Mr. Speaker : The hon. Member
will tell the hon. Minister privately the
source of his information. Then,
will make enquiries. There is no purpose
mt

Shri Rishang Keishing ¢+ May I
know whether the Government have any
idea about the number of these Manipur
tribal people who have migrated in the past
:v':lo years for the reason, economic bard-

m.

Mr. Speaker : That has been answered
I think.

Shri Rishang Keishing ¢ That is
only one year. 1 am asking for the past two
Years.

Mr. Speaker : Rocently means two
years,

Shrimati Renu Chakravartty : The
hon. Minister said that they went over the
border in order to renew their contacts.
Am [ to understand that these tribal people
‘g0 !he;e, visit the relatives and come back
agan

Shri Datar : They can come back,

Shrimati Renu Chakravartty t Do
they come back ?

Shri Datar t+ That is what I
have said. The Governments of Burma and
India have allowed people to go from one
place to the other within a fifty mile band.

Overseas Scholarships

*307. Shri Madiah Gowda : Will
the Minister of Education be pleased to
state :

(8) the names of the students belonging
to the Scheduled castes etc. who have been
awarded overscas Scholarships under the
Scheduled Castes, Scheduled Tribes and
other Backward  Classes, Scholarship
Schsm: since its inczption.
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(b) the States to which the Scholar-
ship-holders belong ;

(c) the names of the countries to which
they, were sent ; and

(d) the cxpenditure incurred on each
student ?

The Deputy Minister of Education
(Dr. M M. Das) : (a) 10 ﬁb A statement
is laid opn the Table of the House [See Ap-
pendix II annexure 43].

Shri Madiah Gowda : May I know
who selects the candidates for overseas
scholarships and whether they follow eny
l?id guum principles in making the selec-
tion

Dr. M. M. Das : The responsibility
for selection for these scholarships has been
entrusted in the hands of the Union Public
Service Commission.

Shri Madiah Gowda : The expen-
diture in each case is not uniform, I wish
to know whether the amount is determined
in each individual case or whether any lump
sum grant is made to each candidate ?

Dr. M. M. Das : The scholarship
is determined with reference to the course
that the candidate chooses to take in foreign
countries, and also the place of his study.

Shri Jaipal h 1 In the statement
that has been given, I find there is one Dr.
M. M. Das whose case has yet to be consi-
dered for overseas scho p. Mlztl we
know whether that unfortunate Dr. M. M.

Das is our honourable colleague in this
House ?

Dr. M. M. Das : It is not so. Per-
haps twenty ycars ago I would have liked
jit. Not now.

Shri Thimmaiah : May I know
why there is no considerable increase in
the number of students sent abroad from
year to year ?

Dr. M. M. Das : At present Lhe sche-
me is that every year we give twelve scho-
larships’ : four for the Scheduled Castes,
four for the Scheduled Tribes and four for
otber backward classcs.

Shri Jalpal Singh 1 Since most of the
beneficiaries of the overeseus scholarships
are taking technical educaton, medical
and otherwise, may we know what arrange-
ment the Government bave flgr their berter
employment on their return ¢

Dr, M. M. Das 1 [ am sorry there is
po guarantee of employment after rcturn
to this country.

Delegation to Japan

Shri Bishwa Nath Roy : Will
Resources and

*
the mﬂm of Natural
Sclentific Research be pleased o stawe

whether any dclegaton of Geological Sur-
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vey of India will be sent to Japan to take
part in the Conference which is to be. ];qld
at Tokyo in connection with the activities
of Geological Survey of different ,Asian
countries ?

The Minister of Natural Resources
(Shri K. D, Malaviya) : The conference
has alteady taken place. A delegation
consisting of two officials of the Geological
Survey of India and one official of the Mi-
nistry of Natural Resources and Scientific
Rescarch, participated in the conference
convened in Tokyo (Japan) by the Econo-
mic Commission for Asia and the Far
East between the 5th June and 17th June,
1956 to consider matters relating to prepa-
ration of the Geological map of South East
Asia and various problems relating to the
development of mineral resources of the
countries of tae region.

Shri Bishwa Nath Roy : May I
know whether any special agenda regarding
India was considered in that Conference ?

Shri K. D, Malaviya : Yes, Sir,
in a gencral way. There was a long agenda
before the Conference whch contained very
important items for our interest also.

High Courts

*309. Shri S§. V. Ramaswamy 1
Will the Minister of Home Affairs be
pleased to state whether the strength of
cach High Court has been fixed for the pro-
posed reorganised States ?

The Minister in the Ministry of
Eome Affairs (Shrl Datar) : No, Sir.
ot yet.

Shri 8. V. Ramaswamy 1 In view of
the great changes in lation where
by the size of certain States will be increas-
?d dgently and tl;l size om? reduced,
s there any tentative pr or raisi
the strength of the I-Egh Courts m
new States ?

Shri Datar : Government have started
consideration of this problem and a
propriate action will be taken after LE;
States Reorganisation Bill and the Cons-
ti:cllltlon (Ninth Amendment) Bill are pas-
sed.

Shri S. V. Ramaswamy : May I know
what is the strength fixed for the Madras
High Court and whether there will be any
increase in view of the proposed transfer
of certain portions from Travancore-
Cochin ?

Shri Datar : I have not the figure
about Madras High Court. ¢ question
would depend upon the work that would
remain in the Madras High Court after
reorganisation.
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Shri Kamath : Is it a fact that some
of the High Courts, among which is the
Nagpur High Court, ar¢ working below
their sanctioned strength and is it prop
ed not to disturb the starus quo gcn ing
the final regorganisation of States

Shri Datar : I am not at present aware
of the exact sanctioned strength of the
Nagpur High Court,

Shri Kamath : It is one less now.

Shri Datar : It may be one less. It
depends dlso on the quantity of work that
is there. It is not that in every case
that we must fill up the sanctioned strength.

Sardar Iqbal Singh : May I know
whether the Government are aware of
the fact that in some High Courts, a large
volume of work has accumulated and
whether the Government will consider the

intment of additional Judges for
those High Courts ?

Shri Datar : Government arec aware
that there are large arrears in some Hi
Courts. That is the reason why in t
Ninth Amendment Bill, provision has
been made for the appointment of addi-
tional Judges for some time,

Shrd Kamath: On a point of order,
the scnior Minister said in the last session
that Government were in correspondence
with the State Government as regards
filling of the vacancy. Now the junior
Minister says that it depends on the quan-
tity of work. Am I to understand that
the place is not going to be filled ? The
Senior Minister gave a different answer.

Mr. Speaker : They have not filled
up so far.

Shri V., P, Nayer : The hor. Minister
sgid that the matter as not yc¢t  been
decided. May I know whether the
Ministry has received any representation
from the Bar Association of Tiavancore-
Cochin regarding the matter in the case
of the proposed Kerala High Court and
if so, what action has been tuken ?

i Datar t I do not know whether
it has been received in the office.

Language Census in Bihar

*310. Shri S. C. Samanta 1 Will the
Minister of Home Affairs be pleased
to refer to the reply given 1o Starred
Question No. 410 on the March,
1956 and state ;

(a) whehter the village-wise resorting.
of mother tongue data of the 1Es:
Census in Manbhum district of Bihar
has been received and tabulared ;

(b) who were entrusted with the wor
of re-gorting ; and
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(¢) whether those persons who ¥made
mistakes were also called for re-sorting
wo;l: ?

The Mlaister In the Ministry of
Home Afairs (Shri Datar) : (a) Yes;
to  village-wise linguistic. figures have
been published in a Brochure which has
been just issued.

(b) The work of sorting of village-wise
figures was carried out under the Superin-
tendent of Census Operations and e-
‘lopment Secretary, Bihar Government, as-
sisted by a whole-time Deputy Superin-
‘tendent and a staff of Sorters, Compiler-
Checkers & Administrative Assigtants,

(c) The staff entrusted with the work, of
i -wise sorting was quite different
from thet which carried out the 1981
sorting.

Shri S. C. Samanta : May I konow
‘whether in any other district this kind of
‘sorting was undertaken ?

Shri Datar : This was taken up in a
number of border districts in about
twelve States,

ShriK. K, Basu : May we know whether
this village-wise sorting was not done
aimmediately after the census as in many
other States ?

. Shri Datar t The census was what is
lu'!own as tract census and not village-
wise census.

Dr. Ram Subhag Singh : May I know
whether the decision taken by the Govern-
ment on the basis of the original census
will be reconsidered in the light of the
figures in re-sorting ?

Shri Datar : This factor also will be
taken into account,

Shri Bhagwat Jha Azad : May I know
Whehter any re-sorting of the census has

been done in the year 1956 ? If so, what
does it reveal ?

Shri Datar : This, I believe, was done
last year, not in 1956.

Shri Bhagwat Jha Azad : I want to
know whether another re-sorting has
been done in 1956.

Shri Datar : I am not aware,

ot fgfer frer : ten & sl
§ N Fma (vver) gf, 39 & W

T wEw o § 7

Shri Datar : From this counting it
appears that there are certain  dispaci-
tics, These disparities are due to certain
wrong counting in respect of dialects as
10 ther they were part of the Hindi
language or part of the Bengali language.
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Tyagl Formula

*311. Shrl Bahadur Singh : Will
the Minister of Defence be pleased to
refer to the reply given to Starred Ques-
tion No. 1475 on the 21t December,
1954, and state !

(a) whether the “Tyagi Formula” was
made licable to the personnel of PEPSU
forcas who were released at the time of
merger of PEPSU forces in the Indian
Army ;

(b) if not, the reasons thercfor ;

(c) the number of J.C.Os. and other
officers so retrenched from the PEPSU
forces ;

(d) the number of those whose

. claims have not yet been scttled by the

Government of India?

The D;au:y Minister of Defence
(Sardar jichia) : (a) No. Sir,

(b) The New Pension code rates of
service pension/gratuity apply to person-
nel of Armed Forces who were in service
on the 18t June 1953 or who joined ser-
vice on or after that date, whereas the
released personnel of the PEPSU state
(l;orces were discharged prior to the above

ate.

c) A total of about ¢743 personnel of
lll(r)l.nkl were icleased, tf‘:rllun 73 were
officers and 140 were JCOs.

@ 4

Shri Bahadur Singh: May I know
why the new pension code was not given
retrospective effect ?

Sardar Majithia: It is the normal
practice to give effect to it from the date
on which it formally comes into existence,

Shri Bahadur 8 t May I know what
efforts have been 1o secure emplo;-
ment to the persons who were retrenched

Sardar Majithia 1 That is a separate
uestion, but speaking off-hand I can say
:L.. the employment s are there.
The Government has already written to
the various State Governments and also
to the other Ministries asking them to give
preference to these retrenched  soldiers,
be they from ex-State forces or others..

Shri A. M. Thomas t May I raisc a
question of propriety in relation to this
question ? The heading given to this
question is “Tyagi Formula™ and in the
body of the question also there is a reference
to “Tyagi Formula”. Anv direction
given by the Minister or any formula pre-

by the Minister in relation 1o any
question pending before the Government
is the decision of the Government or for-
muls prepared by Gowernment. T it
proper to associate the name of the Minis-
ter with the scheme, formula or direction?
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Mr. Speaker : When the Minister
has no objection, I do not know what
objection the hon. Member has.

Shri A. M. Thomas : Usually we style
Commissions by the names of those who
preside over those Commissions but is it
proper in relation to the work of Govern-
ment to associate names of Ministers
with any particular order or direction.

The Minister of Defence Organi-
sation (Shri Tyagi): It was the respon-
sibility of the hon. Member who put
the question. He introduced the word
and in the reply the word has not been
used. So, it is not the official name of
the formula, but somehow or other the
Members have given that name. I am
grateful to the hon, Member.

Shri S. S. More : Whenever a certain
name -appears in a question, you, Sir,
and your Secretariat every right to
remove whatever is improper.

Mr, Speaker t Very well.
Insurence Companies

'3;; Shri Tulsidas : Will the Minis-
ter of Finanoe be pleased to state :

(a) whether the custodians appoint-
ed Government have submitted re-
ar':: on the working of the Insurance

panies under private hands  be-
fore the 19th January, 1956 ;

(b) the number of cases of .undesir-
able practices such as misa pro'i:intion
of funds, misfeasance, etc., gy pre-
vious management that have been detect-
ed by them and the details thereof ; and

(c) the total amount of funds involved
in such cases ?

The Minister of Revenue and Civil
Expenditure (Shri M. C. Shah):
(8) to (¢). No, Sir. The Custodians were
appointed on the 19th January, 1956 or
soon thereafter to take charge of insurance
companies of which the mana t was
taken over by Government pending nationa-
lisation. Their first duty was t0 manage
these companies efficiently and protect
the interests of the policy-holders, This
was a full-time task. They had neither
the time nor were they called upon to
investigate the working prier to 19th
January, 1956 of the companies placed
under their management. :

Nevertheless, the}e ﬁ:ve‘;t a hffcﬁ cases of
misappropriation of funds wi came to
their notice in the discharge of their or-
dinary duties. Details of these are :
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Name of the Companies Inmm
1. Pmidenr:{ Life Insuraiice 30 lakhs
Company Lrd.
2. Palladium Assurance Com- & lakhs
pany.
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3. Bangalakshmi Insurance 13 lakhs.
Company.

4. Adarsha Bima Company 15 lainhs'
Ld.
5. Hindustan Ideal . 11,000

In some other cases investiagtions
are proceeding and it would not be
advisable to disclose their nature until
they are completed.

Shri Tulsidas : The hon, Finance
Minister stated during the course of his
reply on the Life Insurance (Emergency
Provisions) Bill that there were large scale
malpractices in the insurance business
under private hands. Now, the hon,
Minister says the Custodians have not
reported on this Matter excepting the few
cases which he has just now mentioned.
Are these cases over and above what the
Finance Minister had mentioned at the
time of the consideration of the life In-
surance  (Emergency Provisions) Bill,
or are these the same cases as were men-
tioned then ?

S8hri M. C. Shah 1 These were the
cases which were mentioned. As I have
already stated, we will have to investigate
all those cases of bad working be%-ore
r9th January, 1956. We have already
made a provision in the Life Insurance
Corpqrauon Act, section 15, 8o that we
can investigate all those affairs within
five years of the nationalisation of the
companijes and it can go on. ‘That wilt
be done the moment the Corporation
is established.

Shri K. K. Basu t Are we to under-
stand that the investigation in respect
of the malpractices that might have been
indulged in by the existing insurance com-
f‘:nieu has not yet been completed, or

ve only these few cases come up as the
Minister stated ?

Shri M. C. Shah : These cases were
with regard to the missing of certain secu-
ritites. From that we can infer that these
sums were misappropriated. Now, if
we go through the accounts within the
last five years it will be sible to find
out the discrepancies, investiga-
tions are _ﬁloms on in some of the com-
panies. ey are not yet complete, Also
it is not advisable to disclose all that be-
cause in one company in the South some:
misappropriation was found out and one
of the persons responsible died in sus-
picious circumstances. It is said he
committed suicide because that was
found out.

Shri 8. S. More : May | know whether
any special machinery has been instituted
by Government to carry out the investi-
gations as promptly as possible ?

Shri M. C. Shah : That will be done
after the ation is eatablished, The-
Corporation is going to be established soonr
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and they will then go into all these matters
which are prior to 19th January, 1956
during the next five years as provided for
under the Act.

Shri Jhunjhuawala : How have these
cases come to light ? Is it in the course of
the Custodian’s investigations or some-
body elsc’s investigations or when the
Custodian was carrying on his duties ?

Shri M. C. Shah : When the Custo-
dians took over charge, they found the
securities were missing, and therefore those
amounts were  misappropriated by the
persons, Therefore, those persons were
arrested and they are being prosecuted.

Shri Jhunjhunwala : Have no other
cases come to the notice of the Custodians

yet ?

Shri M. C, Shah: About the missing
of the securities, it has not come. If ft
had come, we would have immediately
arrested and prosecuted the raons
concerned. But, after going through these
accounts many thi will be found out.
As I said, in some other cases investigations
are going on and, as I just now mentioned,
in one case where we found out something,
one of the persons died in suspicious cir-
cumstances. It is said he committed
suicide,

Shri Jhunfjhunwala : It is said no
special machinery has been appointed
yet. Then, who is carrying on the investi-
gations ?

Shri M. C. Shah: Today these Custo-
dians are ing on behalf of Govern-
ment. After tg nationalisation, all these
companies will be integrated into one
Corporation and then the whole machinery
will be there. Thereafter, a special
_machinery will be created to go into the
accounts and all other matters relevant
thercto dsting prior to 19-1-19%6.

WRITTEN ANSWERS TO
QUESTIONS
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Enquiry into Dalmia-Jain Concerns

*303., Shri Gajendra Prasad Sinha :
Will the Minister of Finance be pleased
to refer to the assurance given by him
on the floor of the Sabha about the ap-
pointment of a Commission to engquire
into the Dalmis-Jain Concerns
state :

(a) when this Commission is likely
to be appointed ; and

(b) the terms of reference thereof ?

The Minister of Revenue and Civil

penditure (Shri M. C. Shsh) :
*(a) and (b). The matter is under consider-
ation,

Mineral Advisory Board

*313. Dr. Rama Rao : Will the Minis~
‘ter of Natural Resources and Scieati-
‘fic Ressarch be pleased to state :

(a) the recommendations of the fourth
meeting of the Mineral Advisory Board
held recently at Bangalore ;

(b) whether the Board has approved
-of the draft legislation to provide for the

regulation of mines and development of
nerals ; and

(c) If so, whether a copy thereof will
be laid on the Table of the Sabha ?

The Minister of Natural Resouroces
-(Shri K. D. Malaviya): (a) A statemen
giving the required information is laid
on the Table of the House, [See Appendix
II annexure No. 4s).

(b) and (c). The Board had not sufficient
time to consider the draft bill to express
any considered views. It is proposed
to introduce the Bill as soon a3 dll come
ments reccived have been examined by
Government.

“Mysore Flour”
*313. Shri Wodeyar : Will the
.ter of Natural Resources and -
fic Research be pleased to state :

- o(:c)l wl.i_ethlf;o ilt il:a al fnﬁt that thelgeﬂntrll
ec og esearch tute
has discovered *‘Mysore Flour™.

(b) if so, whether this has been tried as
a partial substitute for grains in distress
arcas in the country ; and

(c) the results thereof ?

The Minister of Natural Resources
«(Shrl K. D, viya) 3 (a) Yes Sir.

(b) Yes Sir.
(c) It has proved to be satisfactory.
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Income Tax Act

*315. Shei Thimmaiah : Will the
Minister of Finance be pleased to state :

(a) whether it is a fact that Govern-
ment propose to appoint a Committee
to examine the Income Tax Act ; and

(b) if so, its terms of reference ?

The Minister of Revemue and Civil
Expenditure (Shri M., C, Shah) : (2)
The matter is under discussion and it
is likely that the work will be entrusted
to a Special Committee within the Law

ssion.

(b) Does not arise.

wwt ity Aufrforet @ fod qen

*3t%. oft Aww wweT WU
foret 5 a8 wa A v owG fE

(%) ®ar woee q wewi AT
wafafirr et & 3g oifge Foreams
Y ¥ Ew i e

(w) afk @, @ frd, W

() afx ), o T w1 W wOT
8

fow el (W0 wo WY T1W) ¢
(%) ¥ &

(&) & (7). weor Jeaw A6 Y

Life Insurance Companies

*317. Shri M. L. Agrawal: Will the
Minisir of Finance be pleased to
state:

(2) the machinery that has  been
evolved for recruiting the  Zonal,
Divisional and Branch Staff for the
Jationalized Life Insurance business
and;

(b) the qualifications that  would
be .takep into considersticn in mak-
ing sppointments?

The Minister of Rgugf and )Clle
Expenditure Shab) : |
fairly comprehensive machinery has been
evolved for integrating the existi staff
of the Insurance Companies and for

pointing them suitably in the Corpora-
:ﬁm. One Committee under the Chair-
manship of Shri S. Lall, 1.C.S. (Retd.) has
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been set up to examine and interview
officers of all ranks and grades with a view
to their being graded a ly and
arranged  in some suitable order of
seniority. For carring out the same task
in respect of the remaining staff,four/Zonal
Committees have been set up, and the
work of these four/Zonal Committees
being coordinated by a Committee
composed of their Chairmen working under
the Chairmanship of the controller of
Insurance. 1 myself have interviewd a
;:umiderable anmcs umber of senior oﬂioehundrs rg
nsurance , OvVer a e

with a view to assessing their suitability
for filling the various senior t-
ments under the Corporation and I was
assisted in this task by, besides the Secre-
tary Economic s t, and
the former Controller of Insurance,
Shri L. S. Vaidyanathan, Shri Dhiren
Mitra and other senior Insurance Officers.

Income Tax Manual

*318. Shri Jha Azad: Will
the Minister of be pleased to
state:

(») when the Income-tax Manua]
containing procedural rules was last
reprinted; and

(c!? whether the circulars and orders
issued since 1922 have ever been systema-

_tised and compiled ?
E:pndl:ltm Sllr‘l'fl’M. C. m )ql'l'!f';ll
: ): (@ e
last edition of Income-tax Manual Part IT
containing the rules framed under the
Indian Income-tax Act and the notifi-
cations issued thereunder from time
to time was published in August 1954,
‘The work of brining out of further edition
has already been taken in hand.

(b) Circulars are issued from time
to time for Departmental use. These
related to ure and interpretation
of law. These Circulars are not intended
for the blic. They are supplied to
all the cers concerned. So these
circulars have not been emobodied in the
form of a book. Steps have, howevet
been taken to bring out such a book and
number of pages have already been printed,

igher Technological institu
H Soutlurnwlle.lm e

*319. Shri T. B. Vittal Rao: Will
the Minister of Education be pleased
to refer to the reply given to Starred
Question No. 2384 on the 215t May
1956 and state:

(a) whether any decision has since
been taken for the location of the South-
ern  Regional Higher Technological
Institute.

360 LSD
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(b) if s0,” the location finally decided
upon; and

(c) when the Insttute will be
for ~ Admission ? e

The Minister of Education,
Dr. M. Das): (8) and (E). The
Co-ordinating Committee of the All India
Council for Technical Education has since
endorsed the recommendation of the South-
ern Regional Committee that the Southern
Higher Technological Institute be estab-
lished in Madras, matter is now under
the consideration of Government.

(c) it is proposed that the Institute

should be established in the latter half of
the Second Plan Period.y

Cordite Factory,
‘?30. Shrimati Renu Chakravartty:
Will the Minister of Defence be pleased
to state:
(a) whether it is a fact that the Power
Station of the Cordite Factory, Aruvan-
kadu is kept as stand-by;

() if so, the reasons there for;

(c) whether it is a fact that Gov-
ernment propose to consruct & new
thermal  Seation at cordite . Factory
Aruvankadu; and

(d) if so, its cost?

The Minister of Defence Organisation
(Shri Tyagi): (s) No.

(b) Does not arise.

(c) No.

(d) Does not arise.

Aruvankadu

.3”’

wWill the Minister of Natural Re=
sources and Scientific Research be
pleased to state:
¥ (1) whether any agreement has been

in regard to payment of -
sation on nationalisation of Kolar ggld

Mines;
(b) if so, the terms of the agreement;
and

(c) if not, what is the point of difference ?
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The Mimister of Natural Resources
(Shri K, D. Malsviya): (a) The matter
is still under consideration of the Mysore
Government.

(b) and (c). Do not arise.

National Atins

®333. Shri D. C. Sharmat Will the
ster of Natural Resources and
Research be pleased to state:

(2) wherher the Organisation for prepa-
ring the National Atlas has started func-
tioning; and

(b) if so, when it will complete its
work ?

The Minister of Nataral Resources
(Shri K. D. Malviya): (a) Yes Sir.

Iti bring
ndi " Bakion. of The Aties by Aprl

1957 and a substaatial portion of erlln
Atlas during the Second Five Year Plan
period. The Atlas will be completed
during the Third Five Year Plan period
and thereafter work of revision of the Atlas
will go on comtinuously.
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Training in Oil Techmology

‘i“- P.-d“ Do No Th.’,‘ Wi].l
the Minister of Natural Resources and
Scieatific R be pleaeed 10
refer o the reply given to  Starred Ques-
tion No. 1735 on the 26th April, I
and state the method proposed to
adopted for selection of Indian Geolo-
gists and Engineers who are to be sent to
the Soviet Union for practical treining
in oil technology?

The Minister of Natural Resources
(Shri K. D. Malaviya): The 14 persons
for whom training faciliries in USSR
under the United  Nations Technical
Ampistance  Adoinistration Progremme
have been asked for, are already employed
in the Oil and Marural Gas Dircctorate.
They have beem selected for training in
particular specialised fields on the basis
of their suitability for such training. -

Assessment Committes oan Basic
Education

Shri 1 Sinha
*338. {Ch. Rlah:hu.l‘;lr . Sh';::

Will the Minister of Education be
leased to refer to the reply givento
gtlrrod Question No. 1276 on the oth
April, 1956 and state:

(a) whether the Assesament Com- _
mittee on Basic Education has since sub-
mitted its report; and

(b) if so, the salient features of the re-
commendations embodied therein ?

The uty Mimister of Education
(Dr. M. Das): () Yes.

(b) A statement covering the main re-
commendations is laid on the Table of
dée] House {Ses Appendix IT, annexure No.
46).

Successor to Nizam

Shri Krishnacharya Joshi:
‘3"'{sm R. P. Garg:

Will the Minister of Home Affairs be
pleased to state:

() whether it is a fict that the Raj-
ramukh of Hyderabad has nominated
is grandson as his successor to his private

mny depriving his son, the ce of

(b) whether it is also & fact that by
this nomination the grandson of the Nizam
will be entitled g:e s.uccee? . him as
per agreement at the time of imtegration
of the State;

(c) if so, whether Government have
been informed of this nomination of the
successor of the Nizam; ard
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(d) if so, the nature of advice given
to him?

The Minister in the Ministry of Home
Affairs (Shri Datar): (a) Reporis to that
cffect have appeared in the press.

(b) Succession to the of H:
abad will be regulated by the President

ar the te time under article 366
(a2) of nstitution,
(c) and (d). An informal reference was

to Government. The answer to
this was that the matter would be consider-
ed in the normal course at the appropriate

time.

Speda.ll.. N.
b-lSln.ln

v'

Will the Mxmstcr of Finance be plen.
ed to refer to the reply given to Starred
Question No, 19 on the 2nd March,
1956 and state t rogress made so far
with regard to the establuhmcnt of the
Special U. N. Fund for the economic
development of under-developed areas ?

The Deputy Minister of Finance:
(Shri B. R, Bhagat): The ad hoc Committee
appointed by the U.N. General Assembly

At its tenth session submitted its interim

r

¥is laid on the

report in June 1956, which will be discussed
in the eleventh session of the U. N. General
Assembly.

The Committee is expected to make
its final report to the twenty-third session
of the Economic and Social Council some
time in 1957.

Educstional Surveys

*328. Shri Madiah Gowda: Will the
Minister of BEducation be pleased to state:

(a) the extent to which the educational
surveys conducted by the Ministry either
directly or through Commissions have
helped in improving the existing Education
system; and

(b) whether the reports of these surveys
have been published?

The Deputy Minister of Education
(Dr. M. M. Das): (2) and (b). A statement
Table of the Lok Sabha,
+ [Ses Appendix II, annexure No. 47)

Literary Workshops

*329. Shri S. C. Samanta: Will the
Minister of Education be pleased to
state:

(a) the number of Lit
shops organised during the
Year Plan;

Work-
irst Five
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(b) whether the target for the Plan
period was fulfilled;
(c) how many such workshops are
;mposedwbe opmcddunn:theSecouu
Year ‘Plan;
(d) whether any workshop for Children
has been ope or is proposed to be

opened ?
Dﬁu Minister of Education
(Dr. M. as): (a) Nine.

(b) No definite target was laid down.
(c) 40.

(d) Yes, one at Andhra has been held
and 4 workshops are proposed yeariy.

Flood Relief
* Shri Shree Narayan Das: Will
m’ﬂme of Fimamce be pleased to
state;

(2) whether it is a fact that Gov-
ernment have decided to give aid, grants
er subsidy to the various State Govern-
ments as & measure of relief in the flood-
affected areas of their respective States;

(b) if so, the nature of the decision
n;

(c) whether any of the State Gov-
ernments have  intimated the extent
of help that they would require dwring
the current year; and

(d) if so, the nature of help sought
by each of them and the reaction of Central
Government to such demands?

The Minister of Revenue and Civil
Expenditure (Shri M. C. Shah): (a) and
(b). Yes, Sir. The Central Government
give assisiance to the State Governments
in such matters in accordance with a pres-
cribed

pettern.
(c) No, Sir.
(d) Does not arise.

Smuggling

*331. Dr. Rama Raot Will the Minis-
ter of Home Affairs bec pleased to
state:

(a) the action taken against the foreigner
who was detained at the Dum Dum airport
in June, 1956 for possessing 720 rounds
of ammunition and Rs. 1300/- m Indian
Currency and undeclared travellers’
cheques for a thousand dollars; and

(b) what are his antecedents?

The Minister in the Ministry of Home
Affairs (Shri Datar): (a) Action is being
taken against the foreigner concerned under
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the appropriate  Sections of the Indian
Arms Act, 1878. The case against him
is under investigation.

(b) It is reported that the forejgner
concerned is an ex-Army Officer.

Indian Commercial and Industrial
Service ,

Dr. Ram Subhag Singh 3
’33’{31._:1 Ram Krishan
Will the Minister of Home Affairs be
pleased to state :

(a) whether Government have de-
cided to create a Central pool of officers
of All India Service for manning industrial
gndernkinza owned or managed by the

tate;

if so, the proposed number of offi-
onn(bu)rho will oon!'l)uutc this pool ; and

(c) how thie pool will be administered ?

The Minister in the Ministry
Home Affairs (Shri Datar): (a) Yes.

(b) This is still under mqaidentiun.
(¢) The pool will be administered by

the Ministry of Home Atfairs who will
be advised bya Committee of senior
officers  recpresenting the Ministries

concerned with the pool.

Bharat Electronics Factory

. Shri T, B, Vittal Rao : Will
the inister of Defence be pleased to
state :

(a) whether the Bharat  Electronics
Factory has gone into production;

(b) if so, since when ; and
(c) the details of production so far ?

The Minister of Defence O:
tion (Shri Tyagi) : (a) Yes.

(b) From December, 195s.

(c) Jigs and tools for the general purpo-
se receiver and the 400 Watrs transmitter
valued at about Rs. 14 lakhs and piece
parts for the receiver valued at about Rs.
64,000 have so far been produced. One
receiver has been assembled completely and
ten receivers are in the process of as-
sembly.

India’'s Contribution to UNESCO
Budget

-ﬁ"- Shri D. C. Sharma : Will
the Minister of BEducation be pleased to
state :

_(a) whether there is likely to be any
decrease in India's contribution to the
UNESCO Budget for the next year; and

(b) if so, the amount thereof ?
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Tbe Deputy Minister of Education
(Dr. M. M. Das) ¢ (a) It is not possible
at ,this stage to anticipate India’s contribu-
tion for next year.

(b) Does not arise.

Bharat Electronics Factory

‘3%._ Shrimati Renu Chakravar-
tty : Will the Minister of Defence be
pleased to state:

(a) whether agreement of the Bharat
Electronics Factory at Bangalore with the
French firms has worked to the satisfac-
tion of the Government of India ;

(b) the number of Indian technicians
trained at the French Factory ; and

(c) the amount of royalty and other
payments made to the French firm in ac-
ml;we with the'terms of*the contract to

The Minister of Defence Organisa-
tion (Shri Tyagi) : (a) The agreement
has worked reasonably satisfactorily.

(b) Five Engineers and 13 Foremen and
Aassistant Foremen,

.(c) A sum of Rs, 16,14,280 has been
aid to the CSF under the contract so far.
othing has been paid as royalty as yer.

fawtfear ww st
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(@) mar (7). T & &R
WX I8 & wrd ol A e g,
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W foar ar, it aw G faslr &
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w9 fvar wr qr
Nationa]l Advisory Council for the
Education  of the Handicapped

*337. Paundit D, N, lelry t Will
the 'ammer of Education leased
to refer to the reply given to Sta- mf
u&n No. 712 on the 15th March, :956|.nd
state

(a) whether the National Advisory
Council for the Bducation of the Handi-
capped have submitted any interim scheme
for the mentally deficient persons;

(b) whether scholarship has been awar-
ded to any mentally deficient persons ;and

¢) the number of meetings of the Coun=
cil during 1955-56 ?

l'-;ip!l Minister of Educsation
(Dr. M. Das) : (a) and (b). No, Sir.
(c) One,

Educational Qualifications for Recruit-
ment Iin Government Service

ulan Sinhs :

Shri Ram Krishan
*338 Ch. hubir Singh
Shri Gowda :

Will the Minister of Education  be
glcnlcd to refer to the reply given to

tarred Question No. 1510 on the 17th
April, 1956 and statet

(a) whether  the report of the Com-
mittee appointed to examine the ques-
tion of retention of University degree
as a pre-requisite for entry into Govern-
ment, has been received; and

(b) if so, the decision taken there-

The Dep Minister of Education
(Dr. M..M. as ) t (a) Yes, Sir.

(b) Copies of the report have been sent
to certain  Ministries and all State Go-
vernments with a view to cli-iting their
views on the recommendations
Committee.
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Central Board of Revenue

Sardar Igbal Sill '
"339. {s.rdu 'h

Will the Minister of Finance be
pleased to refer to the reply given to
8.Q. No. 734 on the 1sth March, 1956
and state:

(a) whether any Expert Committee
has since been appointed to make
detailed recommendations about the
overhauling of the  statistical side of
the Central Board of Revenue; and

(b) if 8o, how far the work of the Ex-
pert Committee has progressed

The Minister of Revenue and Civil

ture (Shri M. C. Shah ): (a)
Not yet, Sir.

(b) Does not arise,
gﬁmﬁ fowr vt e @

ford oregfia ®x
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District Savings Committees

177, Shri Ram Krishan : Will the
Minister of Finance be pleased to statet

(a) whether the District Slmngo
Committees have been formed in
the Districts of PBPSU ; and

(b) if not, the names of the Districts
where such committees have not yet
been formed ?

The Minister of Revenue and Defence
Ex ture (Shri A. C. Guha) :
(a) No District Savi Advi Commit-
tee has been fi in any District of
PEPSU w0 far.

(b) Does not arise.
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Junior Techmical Schools

178. Shri Ram Krishan : Will the
Minister of RBducation be pleased to
state

() whether the scheme for opening

Junior Technical Schools during the
Second Five Year Plan has been
finalised ; and

(b) if so, the number of such schools
to be opened during current financial
genmd Second Five Year Plan period,

tate-wise ?

The Deputy Minister of Education
(Dr. M. M. Das ) ¢t (8)The details of the
scheme are still being worked out.

(b) The number of Junior Technical
Schools to be started in the current financial
year in the different States will be decided
after the scheme has been finalised.

During the second Plan period the
different State Governments have proposed
establishment of Junier Technical Schools
as follows:—

Bihar . . . . 10
gtil_ub . . . 2
unja . . . 4
West Bengal . . . 7
Jammu & Kashmir 4
Mlﬂh{}l Bharat . . 4
PEPS . . . 2
Rajasthan . . . 4
Travancore-Cochin . 18
Bhopal . . . 1
Himachal Pradesh . 1
Tripura . . . 1
58

Information in respect of the rest of the
States is awaited,

Scholarship Scheme for Girla

179. Shri Ram Krishan 1 Will the
Minister of Education be pleased to
state the main features of the pmr-
sed special scholarship scheme for girls ?

The Miniater of Education
(Dr. M. ) ¢ A statement is lai
on the Table of the House, [Swse Appendix
II, annexure No, 49].

Higher Secondary Schools

180, Shri Ram Krishan  Will the
Minister of Education be pleased to
state :

(a) the number of Higher Secondary
.S:‘l;oola established so far State-wise;

(b) the number of such schools to be
established (i) during the current fin-
ancial year,and (ii) during the Second
Five Year, Plan period, State-wise ?
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The Deﬁ.nq Minister of Education
5!):-. M. Das) : (a) and (b) The in-
ornation is being collected from the
State Governments and will be furnished
as soon as possible,

Bombay Mutiny Case

181. Shrimati Renu Chakravartty:
Will the Minister of Defence be pleased
10 state;

(a) whether it is a fact that about
110 ex-soldiers of what is known as
the Bombay Mutiny case involving
No. 21 Central India Horse have sub-
mitted to Government petition asking
for relief; and

(b) if so, the action Government
have taken theréon ?

The uty Minister of Defence
(Sardar thia ) t (a) Yes, Sir, &
petition was received on bel of about

102 ex-soldiers involved in the Central
India Horse Mutiny.
(b) The petition has been rejected.
oil

183 Skri D.C. Sharma:
Dr. Ram Subhag Singh 1

Will the Minister of Natural Re-
sources and Scientific Research be
pleased to lay a statement on the Table
of the Sabha giving details about the
potential oil fields in the Hoshiarpur
sud Kangra Districts (Punjab) and
state :

(a) whether the team of Russian Ex-
perts who conducted an aero-magnetic
survey of oil in Jawalamukhi (Punjab)
have submitted any report;

(b) if so, the nature of the report;
and :

c) whether  drilling operations have
|u(rt)ed in the Jawalamukhi -arca ?

The Minister of Natural Resources
(Shri K.D. Malaviya) : (a) and (b), Geo-
logical mappil:# has shown the existence
0?1 a number of structures which may be
favoursble for accumulation of oil or
natural gas in Jawalamukhi, Nurpur,
Dharamsala and Janauri areas. At Jawala-
mukhi there is a gas secpage.

No aero-magnetic survey for oil in Jawala-
of Russian Eeperts (Ol & 'by)uu They
of Russian rts (Oil, Group).
visited India to advise the Government of
India as to how bestit can organise and
tackle work relating to il exploration. The
report submitted by them deals with all
aspects of work on oil exploration. Their
interim report on the tasks for the oil and
E:l prospecting and exploration in India

s been placed in the Library of the
Sabha,

(c) No, Sir.
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Smuggled Gold

Shri D, C. Sharma(:
183. {Dr. Ram Subhag = Singh :
Will the Minister of Finance be pleas-
ed to state the quantity of gold cenm-
fiscated during the months of Februery
to June, 1956 on the West Pakistan
border ?

The Minister of Revenue and Defence

iture (Shri A. C. Guha): Of the

zold seized on the West Pakistan border

786 tolas were confiscated during the months
>f Fetruary to June, 1956.

Werit Scholarships in Public Schaols

184. Shri Dabhd : Will the Minister
of Education be pleased to state:

(a) the main features of the scheme
of merit scholarships in Public Schools
instituted by Government;

(t) the entire onst of education pet
student including full fees, clothing,
p:é:ket money, journey expenses  eic.;
a

{c) the expenditure incurred by Gov-
ernment per student in these public
schools ?

The Deputy Minister . of Educa-
tion (Dr. M. M. Das): (28) The scheme is
intended to make the benefits of Public
School education available to poor but
meritorious students who wouid otherwise
?o:mh be able to obtain them for lack of
unds.

Selections are made purely on merit on
an all-India basis witﬂ a reservation of
1749%, for students belonging to the Sche-
duled Castes, Scheduled Tribes and Other
Buckward Classes.

Scholarships are tenable upto the com-
pletion of the school leaving examination
provided the progress of the scholar is of
the requived standard from year to year.

(b) From Rs. 18,000/- to Rs. 205000/-
per student approximately,
(c) Rs. 1800 per annum approximately,
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Jammu and Kashmir

188. Shri Kamath: Will the Minister
of Home Affairs be pleased to state:

(a) the details of the various mea-
sures adopted since July 1952 towards
the integration, financial-judicial
and otherwise of the State of {Jlmmu
:11&1 Kashmir with the Indian Union;

(b) what further measures are under
contemplation during 1956-577

The Minister in the Ministry of
Home Affairs (S8hri Datar): () The State
of Jammu and Kashmir is an integral part of
the Indian Union and its relationship with
the Union in regard to various subjects
ot e Bty O o
4 1954 11 ebruary 195
which have been issued under article 370
of the Constitution. These orders have
been published in the Gasstte of India,

isdicts oogc subjects such as income-
tax, cusroms, Central excises, meteorology,
national highways, inter-State trade and
COMMErce, bmkin&mdmmdm' ,  stock
exchanges, patents esigns, y
rights, petroleum, manufacture md°3|’|-
tribution of salt, cultivation and sale
of opium and coordination of standards of
research now rests with tne Union Gov-
ernment according to the provisions
of these orders.

The Taxation Laws (Extension to Jammu
and Kashmir) Act, 1954, was ecnacted
to provide for the extension of Central
taxation laws to the State. With a view

tse.
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to extend to the State other Central laws
dealing with matters in respect of which
the Union of India has jurisdiction
the Jammu and Kashmir (Extension
of Laws) Bill, 1956, was introduced
in tbe Lok Sabhe on the 18th April
1956 in the last session.

After the 14th May 19054, 3 new finan-
cial relationship was brought into being
between the Government of India and the
Government of Jammu & Kashmir
analogous to the relationship with other
Part B States, Formal Agreements, one under
articles 278 and 295 and another under arti-
cle Lgoe; of the Constitution were concluded
with the Jammu & Kashmir Government.
Copies of both these Agreements have
been placed on the Table of the House
on the 2and February 1956.

(b) According to article 370 of the Con-
stitution, other matters can be transferred
to the jurisdiction of the Union Govern=
ment only with the concurrence of the State
Government and the State Constituent
Assembly. That Assembly is ar present
engaged in framing & Censtitution for the
State which will deal with this matter.

All India Council for Secondary
Education

189. Shri ulan Sinha: Will the
Minister of ucation be pleased to
state:

(a) the amount sanctioned by Govern-
ment to the All Indis Council for
Secondary Education for the discharge
of its functions during 19§5-56; and

the t actually spent by thi
bog)duﬁ:?ogmpgﬁod? v e

The Minister of Education
(Dr, M. Das): (a) and (b). A state-
ment is laid on the Table of the Lok Sabha.
[See Appendix II, annexure No. s0.]

National Rescarch Fellowships

190. Dr. Sa di: Will the Minis~
ter of Educa be pleased to refer
to the reply given to Urstarred Ques-
tion No. 1720 on the 3rd May, 11%;6
and state the subjects for which the Na-
tional Research Fellowship hes been
awarded during the last financlal year?

The Deputy Minister of Education
gr. M. M. Das): Of the seven National
search Fellowships awarded during the
last financial year, four are for Chemisiry,
two for Physics and one for Mathematics,

Central Overseas Scholarshipe

. Dr, Satyawadi: Will the Minister
oflghuﬂou be pleased to state:
(a) the number of students selected
for the award of the Central Overseas
Scholarships for 1956-57; and
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(b) the states to which they belong?

The Deputy Minister of Education
(Dr. M. M. Das): (a) Twenty-three
teachers of colleges and universities have so
far been awarded scholarships.

(b) Andhra 4; Assam 1; Bihar 1; Boroay
2; Hyd=rabad 1; Madhya Pradesh 1I;
Mysore 1; Punjab 1; Orissa 3; Travan-
core & Cochin 1; Uttar Pradesh 3 and
West Bengal 4.

Removal of Untouchability

. 192. Dr. Satyawadi: Will the Min-
ister of Home Affairs be pleared to
state the funds allocated to cech State
and other organisations for the removal
of the untouchability during the years
1955-56 and 1956-57°?

The Minister in the Mipistryof
Home Affairs (Shri Datar) : A
statement is laid on the Table of the House,
[See Appendix II, annexute No. 5I.]

Hindustan Aircraft Limited,
Bangalore

. 193. Shri D. C. Sharma: Will the
Minister of Defence be pleased to state:

(8) the progress made so far in the
housing programme for the workers of
different categories atthe Hindustan Air-
craft Limited, Bangalore; and

(b) the percentage of workers so far
provided with residential quarters?

The Minister of Defence Organisa-
tion (Shri gi): (a) So far 690 quarters
have been built under the housing pro-
gramme of the Company.

(b) Seven per cent.

Water Supply in Cantonmeats

Sardar Igbal Singh:
194- 4 Sardar 1hrpn.rl:

‘Will the Minister of Defence be pleased
to state:

(a) whetheritis a fact that the water
supply for the troops stationed in Feroze-
pur and Ambala Cantonments is inadequate;

(b) if so, the steps taken or proposed
to be taken to increase it;

d(c) the main reasons for the short supply;
an

(d) when the supply is likely to be
normal?

The Deputy Minister of Defence
(Sardar Majithia): (a) Ferozepur Canton-
ment, No; Ambala tonment, Yes.

360 LSD
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(b) Two projects costing Rs.12-93 lakhs
and 6:70 ln.fhs for improving the water
supply at Ambala Cantonment have been
sanctioned.

(c) The existing supplg has not been able
to cope with the demand arising out of the
rapid increase in population in the Canton-
ment after partition.

(d) The position will case considerably
by the end o??his year on completion of the
project costing Rs.12.93 lakhs,

Smuggling

SardarIgbal Singh:
195 {Sl.rdar Akarpuri:

Will the Minister of Finance be pleased
to state:

(a) the number of smugglers arrested
so far on the Rajasthan and Punjab borders
in 1956 separately;

(b) the total value of goods confiscat-

(c) the major items among them; and

(d) the number of smugglers convicted ?

The Minister of Revenue and Defence
Expenditure (Shri A. C. Guha): The in-
formation is being collected and will be
placed on the Table of the House in due

course.
Social and Moral Sub-
Commhtuuym

l,‘_{Snrdu Igbal Sl:uhl

Will the Minister of Education be

leased to refer to the reply given to Starred

&lmion No 725 on the 15th March 1956
and state:

(a) the recommendations of the Social
and Moral Hygiene Sub-Committee which
have been accepted by Government ; and

(b) the steps taken to implement them ?

The Deputy Minister of Education
(Dr. M. M. Das): (2) and (b). A statement
iving the requisite information is Laid on
?i:e '15able of the House. | See Appendix II,
annexure No. 52.]

Study Teams from abroad

Sardar Igbal Singh:
m‘{s-rdn A&lrpu.rl:'

Will the Minister of Finance be pleased
to state:

(a) the number of ntud{. teams from
other countries sponsored by the U. N.
Technical Assistance Board, that have
come to India so far during 1956;

(b) the nature of courses that they have
attended; and

(c) the number of teams likely to
cume?i.n the remaining part of 1956 and
1957
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The Deputy Minister of Finance
(Shri B. R. Bhagat): (a) 5.
(b) () Statistics
(#i) Sociai Education
(##) Community Development.
(c) Not yet kown.

Geological Survey

Sardar Iqbal Singh:
198. {Slrdarhinrpuril
Will the Minister of Natural Resour-

ces and Scientific Research be pleased
& lay on the Table a statemnent showing:

\a) the details of the Geological in-
vestigations carried out in Punjab, PEPSU
and Himachal Pradesh during 1955-56; and

(b) the expenditure incurred thereon?

The Minister of Natural Resources
(Shei K. D. Malaviya): (a) and (b\.
A statement giving the required information
fs laid on the Table of the House. [See
Appendix II, annexure No. 53.]

Central Reserve Police

199. Sardar Igbal Singh: Will the
Mirister of Home Affairs be pleased to
state:

(a) whether some dacoits have been
arrested,wounded or killed by the personnel
of Central Reserve Police in India during
1956, so far;

(b) if so, the number of such dacoits
and the places State-wise, where they
were arrested etc; and

(c) the total amount spent and the re-
ward, if any, given to the Central Reserve
Police personnel ?

The Minister' in the Ministry of
Home Affairs (Shri Datar): (a) Yes.

(b) Three dacoits were shot dead and
two arrested on 7th July, 1956 in an encoun-
ter at village Salaiya, district Hamirpur
(Uttar Pradesh).

(c) No extra expenditure was incurred

except the usual pay and allowances to the

rsonnel working with the detachments.
o reward has becn given.

Estate-Duty

200. Sardar Igbal Singh: Will the
Minister of Finance be plcased to refer
to the reply given to Starred Question
No. ®28 on the 2oth March, 1956 and
state the amounts realised by Government
in Punjab and P.E.P.S.U. during February
and March 1956 by way of Estate Duty?

The Minister of Revenue and Civil
Expenditure (Shri M. C. Shah): A state-
ment is laid onthe Table of the House,
[See Appendix II, annexure No. 54.]
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Sports Grants

201 Sardar Igbal Singh:
* 1\ Sardar Akarpuri:

Will the Minister of Education be
pleased to lay on the Table a statement
showing the grant given or proposed to be

iven on the recommendations of the All
ndia Council of Sports to the All India
Sports Bodies during 1956-57, separately ?

The Deputy Minister of Education
(Dr. M. M. Das): A Statement showing
grants paid during 19%6-57 (April to June,
1956) is laid on the Table of the House,
Eiee Appendix II, annexure No . 55.]

egarding grants to be paid, it is difficult
to say at this stage what these would be.

Migration from Pakistan~held Kashmir
Territory

202, Shri D. C. Sharma: Will the
Minister of Home Affairs be pleased to
state:

(a) whether people are still migrating
from Pakistan-held Kashmir to the State
of Jammu and Kashmir;

(b) if so, the total number of persons
who have migrated during 1956 so far;
and

(¢) the steps taken by the Govern-
ment to rehabilitate them?

The Minister in the Ministry of
Home Affairs (Shri Datar:) (a) Yes.

(b) 13.

(c) The information is being collected
from the Jammu and Kashmir Government
and will be laid on the Table of the House
when rcceived.

Foreign Missionaries

3203. Shri D. C. Sharma: Will the
Minister of Home Affairs be pleased to
state:

(a) the total number of visas issued
to foreign missionaries to visit this country
during the period from the 1st February,
1956 to the 3oth June, 1956; and

(b) the number of persons who were
refused visas ?

The Minister in the Ministry of Home
Affairs (Shri Datar): (a) Visas have been
authorised in 146 cases. Information as
to how many of these psrsons have actually
entered India is, however, not available;

(b) 38.
Higher Secondary Schools

_204. Sbri D. C. Sharma: Will the
Minister of Education be pleased to
state the number of high sc%ools that
have bzen converted into Higher Sccondary
Schools during 1956-57 so far?

The Deputy Minister of Education

g:')l'. M. M. Das): Th: information will

ve tobe collected from the States and will
be furnished later.
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Scheduled Castes and Scheduled
Tribes

205, Shrimati Kamlendu Mati Shah!
Will the Minicter of Home Affairs be
pleased to state the nature of special facilities

rovided to Scheduled Caste and other

ackward Classes people in the hill districts
of Uttar Pradesh during 1955-56 and those
to be provided during 1956-57°

The Minister in the Ministry of
Home Affairs (Shri Datar): The subject
matter of the question is the concern of the
State Government. However, a statement
furnishing the information available with the
Government of India is laid on the Table
of the House, [See Appendix IT, annexure

No. 56.]
Fire arms

206. Shri D, C. Sharma: Will the
Minister of Home Affairs be pleased to
state the numte- of fire arms f.e. revolvers
and rifles for which licences were grant-
ed by Government from the 1Ist Sep-
tember, 1955 to the 3oth June, 19567

The Minister in the Ministry of
Home Affairs (Shri Datar): A statement
thowing the requisite information in res-
pect of the States from whom replies have
so far been received is laid on the Table of
the House, [Ses Appzndix II, annexure
No. 57.)

Information in respect of other States
will be laid on the Tagle of the House on

receipt.
Public Schools

207, Shri Jethalal Joshi: Will the
Minister of Education be pleased to refer
to the reply given to Starred Question No.
1257 on the 31st August, 1955 and state
the total amount of grants given to the two
Public Schools in 1955-56?

The Deputy Minister of Education
(Dr. M. M. Das): (i) Lawrence School,
Sanawar, Rs. 2,04,500; (ii) Lawrence
School, Lovedale, Rs. 1.90,000.

Life Insurance
208, Shri Tulsidas: Will the Minis-
ter of Finance be pleased to state:

(a) the details of new life insurance
business done from the 19th January, 1956,
upto the 3oth June, 1956; and

(b) the figures in r of the same
for the corresponding period during 1955 ?

The Minister of Revenue and Civil
Expenditure (Shri M. C. Shah): (a) and
(b). The information is being collected
and will be placed on the Table of the House
in due course.
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" Excise Duty on Mustard Oll

ar0. Shri N. B. Chowdhury: Will
the Minister of Finance be pleased to state:

(8) whether the excise duty on Mustard
Qil is realised from the Mill owners on the
basis of production or Gate-delivery after
nles;mdp

(b) whether any representation has been
received from the Mills regarding the mode
of realising the excise duty?

The Minister of Revenue and
Defence Expeanditure (Shri A. C. Guha):
fa) The Central Excise duty on Mustard
oil as also on other Vegetable Non-easential
Qils is collected at the time of clearance of
the oil from the factory premises or
approved place of storage.

(b) Yes. Some suggestions have been
reccived; e.g., system of compounded levy,
collections to be made at the close of the
month, etc. Allthescarcbeing examined.
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LOK SABHA DEBATES
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LOK SABHA
Thursday, 26th July, 1956

The Lok Sabha met at Eleven of the
Clock.

[Mn. SeEAKER in the Chair]
QUESTIONS AND ANSWERS
(See Part I)

12 Noon
ESTIMATES COMMITTEE

Mmvures (1955-56) VoL, 5, No. 1

st ®e o Wy  (MfgEarx):
& ooy afafa (rews-ug) =
AT AW, §F Y, %
QAT 1

SCHEDULED CASTES AND SCHE-
DULED TRIBES ORDERS (AMEND-
MENT) BILL

PRESENTATION OF PETITION

Shri Dasaratha Deb (Tripura East):
I beg to present a petition signed by
74 petitiovers, in respect of the Sche-
duled Castes and Scheduled Tribes
Orders (Amendment) Bill, 1956.

| STATES REORGANISATION BILL

The Minister of Home Affairs (Pandit
G. B. Pant): Sir, I beg to move*:

“That the Bill to provide for the
reorganisation of the States of

973

India and for matters connccted

therewith, as reported by the Joint

Committee, be taken into considera- -
tion.”.

Stri Kamath (Hoshangabad): On a
point of order. Under the Constitu-
tion, this motion itself cannot be moved

" by the Minjster,

Mr. Spesker: What is the point? I
am not able to follow.

Shri Kamath: When the Lok Sabha
was adjourned sine die at the end of
May, the Bill had been referred to the
Joint Committee, Then, the House was
prorogued by the President; Parlia-
ment was prorogued by the President,
Now, the Bill that has come before
the House is different from the one
that went to the Joint Committee.
The procedure that is to be applied
in this case is the procedure in the
House of Commons, except that there
is a saving clause in the Constitution
in Article 107.

Mr, Speaker: We have had enough
discussion about this matter, and this
was raised by the hon. Member him-
self.

Shri Eamath: No.
different.

This is entirely

Article K07 (3) says that a Bill pend-
ing in Parliament shall not lapse by
reason of the prorogation of the House,
That is all that is provided for, with
regard to Bills in the House. As
regards the rest, the procedure that
governs such cases in the House of
Commons equally applies to Bills
pending here.

It you would kindly turn to page 30

*Moved with the recommendation of the President.

365 L.S.D.



of May’s Parliamentary Practice, you
will find:

“The effect of a prorogation is at
once to suspend all business until
Parliament szhall be summoned
again. Not only are the sittings
of Parliament at an end, but all
proceedings pending at the time
.are quashed, except impeachments
by the Commons, and appeals
before the House of Lords. Every
bill must therefore " be renewed
after a prorogation, as if it had
never been introduced.”,

But, as I said, we have got a saving
clause in the Constitution in article
107(3). But that is only to the effect
that a Bill pending in Parliament shall
not lapse by reason of prorogation.
And that Article in the Constitution
hazs been incorporated in our rules.
Rule 318 of our rules of procedure says:

“On the prorogation of a session,
all pending notices, other than
notices of intention to move for
leave to introduce a Bill, shall lapse
and fresh notices must be given
for the next session.”.

Had this Bill come before the House
today in the same form, identically in
the same form, as it was when the
House was prorogued, we could not
have raised any objection. * But the
Bill has been, if not radically, at least
substantially altered by the Joint Com-
mittee, and therefore the Bill that
has come before the House today is
substantially different from the Bill
that was before the House when the
House, rather, Parliament, was pro-
rogued by the President.

This has bu; very pithily and
dlearly expressed in Halsbury’s Laws
of England (Second edition—Hailsham
edition), Vol. 24. Para 517 at page
268 of this book reads:

", “It is a recognised rule of Parlia-
" mentary procedure that in addi-
tion to bringing a session of Parlia-
ment to a conclusion, a prorogation
_‘puts an end to all business which
“"is under the consideration of either
"'!!q!&e.ttlﬁtl.motmchprm‘a-_
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 tion. In buth Houses, therefore,
any proceedings either in thé House
or in any committee..”

Kindly mark the wordg ‘either in the
House or in any committee’,

“..of the House lapse with the
session, and any bill which does
not receive the Royal Assent
before Parliament is prorogued
must be reintroduced as a new bill
in a subsequent session.”

This, of course, is modified by arfj-
cle' 107(3) of the Constitution, to. this
extent, namely that the Bill as it pas,
when the House was prorogued, can
be resumed, when the House is resum-
moned by the President.

I would like tp urge just one more
point with regard to this, and that is
that May’s Parliementary Practice at
page 582 defining what a Select Com-

‘mittee is, says as follows:

“Select Committees are regarded
as copies on a small scale of the
House, limited in their inquiries by
the extent of the authority given

If the House is prorogued by the
President, the House cannot meet,
and if the House cannot meet, no
committee of the House either can
meet.  Therefore, the proceedings of
the Joint Committee, in my judgment,
according to the Constitution and the
rules that have been framed are null
and void, and therefore, the Bill as
reported by the Joint Committee, can-
not be considered by the House.

Shri 8. 8. More (Sholapur): My
bon. friend hag anticipated me; all the
same, T hope you will permit me to
supplement whatever he has stated.

Ours is not a sovereign parliament
in the sense in which the House of
Commons is a sovereign parliament.
We are strictly regulated by the Consti-
tution. Under the Constitution, we
have got some exclusive powers, and
we have also some powers shared with
the State Legislature. Then, we have



Selectéomnﬁttee.nndthe House is
the father of the Select Committee.
When the father ceaseg tp have any

Shri 8. S. More: I am not concerned
about the future of the progeny. I
am more concerned here with inter-
preting the rules.

You will be pleased to see that in
the House of Commons, there are stand-
ing orders. According to the standing
erders,

“A Select Committee may sit,
whilst the House is sitting.™.

Here the word ‘may’ Is nothing but
shall'. I need not quote again the
authorities from May or Halsbury to
lhowthttthwd‘mny'hmhuthe

[

the House also stand in a suspended
state, and therefore cannot function
or carry on proceedings.

¥ wA Belect Committee may sit
whilst the House is sitting.. ™.

-¥ou will find that this is entirely
Mbﬂhhﬂ;mm.tmmg
procedure of the House of Commons.

E
;
:
i
;

|
&
:
:

should be no general discussion about
our palicy.

Shri S. S. More: May I bring to your
notice that on previous occasions, for
instance, in connection with the legis-
lation regarding Ajmer-Merwara and
many others, the Speaker was indulgent
enough to hear arguments for two or

propose to do But I may bring to
your notice that the relevant rule aof
the House of Commons and our parti-
cular rule regarding Select Committees
has the same meaning, and if the mean-
ing is the same, then my submission is
that the interpretation will be the
same, and the limitations on our powers

g
¥
§
:
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; (Stri S. S. More]

As far as the powers of the Select
Committee or other Committees are
concerned, there is no legislation
framed by this House conferring any
special power on them which can be
a sort of deviation or departure from
the procedure in the House of Com-
mons.

I might also bring to your notice one
fact. Last Friday when an objection
was raised as regards e capacity of
Shri Kamath’s Resolution to continue
after the prorogation of the House, you
were pleased tg rely on rule 319 of
our Rules of Procedure and Conduct of
Business. May I point out that this
rule 319 is a new rule which has been
incorporated in the fourth edition of
our rules, and as such, it has no appli-
cation? It was not there during the
previous Parliament. If it is a new
rule, it will have to be treated as a new
rule, and we cannot treat it is some-
thing following a practice which was
long in operation.

In the light of these comments, I
do support Shri Kamath's point that
this House is not competent to take
into consideration the Report of a
body which is ab initio void.

Shri Kzmath: The last point I would
like to make is that the Resolution
which was there previously and the
Resolution taken up this session are
indentical.

Shri R. D. Misra (Bulandshar Distt.):
On a point of order When this poinf
was raised with reference to Shri
Kamath's Resolution, you decided that
if anybody had got any objection about
your ruling or about the interpretation
of rules 318, 319 and 30 on, that matter
should be referred to the Rules Com-
mittee. If any Member has any objec-
tion, he should refer to the Rules
Committee. According to my -opinion,
it was very clear, but as you have
given that ruling, [ bow before you.
All Resolutions lapse, but you said that
they do not lupse because of rule 319,
though it was framed in 1954 only,
But somehow or other, it was said by
you that that rute was in force long

[t
before the coming into existence
our Constitution. As far as the Beso-
lutivn was concerned, it lapsed, but we
allowed it. Now today they are rais-
ing the very same objection, The
Constitution is very clear on this
point, that a Bill cannot lapse. It
means that this Bill can be proceeded
with. It means that the Committee
appointed by this House can make a
report and deliberate during the
of prorogation. The Report of
Committee is now bef
fore, when this point has already
decided by you, can it
now?

be
Mr. Speaker: It is not 3 matter of
first impression.
same objection was raised when Shri
Kamath's part-heard Resolution was
sought to be taken up. Then we refer-
red to rule 319. This relates to a
Bill. So fsr as that is concerned,
there is a specific statutory provision
in the Constitution itself that on the
prorogation of Parliament, a Bill
shall not lapse. That means the
prorogation hag no effect so far as
that Bill is concerned. Ithuonlythh
effect that if the House is adjourned,
still the Select Committee can meet.

merely adjourned. So the Select Com-
mittee can still go on. So far as pro-
rogation' is concemned, th'eBmhnotin
any way affected.

Further, a Bill mcans all stages of
the Bill. Here we were in the Select
Committee stage The only objection
that was raised was that the Select
Committee had made substantial alter-
ations If those alterations had not
been made, Shri Kamath would have
had no objection; we could start the
same thing.

Shri Kamath: The same thing.

Mr. Speaker: But in the Select Com-
mittee it .has not been so altered. It
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has not been sent for circulation.
Nothing of the kind. Therefore, we
are entitled to go on with this Bill
Evea if it should be altered in any man-
ner, thig House has jurisdiction to take
up thig matter. The Select Committee
can go on even when the House is
prorogued, because prorogation has no
effect on the pendency of a Bill.
Pendency of the Bill means all stages
of the Bill. Under these circumstances,
I do not agree with Shri Kamath.

So far as rules 102 and 103 are con-
cerned, far from supporting Shri S. S.
More, they seem to support the other
view,

An Hon. Member: Yes,

Mr. Speaker: Rule 102 says:

“The sittings of a Select Commit-
tee shall be held on such days and
at such hour as the Chairman of
the Committee may fix.”

Rule 103 says:

“A Select Committee may sit
whilst the House is sitting, provid-
ed that on a division being called
in the House, the Chairman of the
Committee shall suspend the pro-
ceedings in the Committee for such
time as will, in his opinion, enable
members to vote in the division™.
These two rules read together only

mean this, that normally the Select
Committee shall sit without prejudice
to the sitting of the House. If per-
chance, the Select Committee is meet-
ing whilst the House is sitting, it is
necegsary for the Chairman to adjourn
the proceedings in the Committee for
such time as will, in his opinion, enable
Memberg to vote in the division. This
Committee has been sitting when the
House was not sitting. Even if it was
sitting when the House was sitting, it
was only necessary for the Chairman
to suspend the proceedings to enable
Membens to vote in a division. There-
fore, far from standing in the way of
this motion being continued, these two
rules help towards a decision of this
question, The Select Committee can sit
| though the House is not sitting.

Shri Kamath: On a point of clarift-
cation for future guidance. I3 it your
ruling that a Select Committes can sit
irrespective of whether Parliament is
adjourned or prorogued?

Mr. Speaker; Yes First of all, my
ruling is that while the House is
adjourned, a Parliamentary Committee

can sit.
Shri Kamath: When prorogued?

Mr. Speaker: So far as prorogation
is concerned, it has no effect on the
pendency of a Bill. That is, the
Select Committee’s proceedings can go

.on as if the House had not been pro-

rogued.

Therefore, there is no legal objection
to going on with this proceeding,

Commit.ee on this Bill on the cpening
dayotthisausiunjusttendanam
I did sn iD accordance with the direc-
tions of this House. Before we had
dispersed, I had been instructed to
conduct the proceedings of the Joint
Committee so as to be in g position
to present the Report of the Commit-
tee on the opening day. Sg if tnere
!)asbeen any departure from the
instructions by the House, I feel sorry.
If I have acted according to the
directions of the House, any other

ingenuity and originality are always
there and the House has the benefit
of novel points raised by him from
time to time.

Shri Kamath: You were not present
here yesterday. You were fll. 1
glad you are back.

am
Pandit G. B. Pani: People who had
been here had characterised it as
childish.
Shri Kamath: Your voice Is nat
clear. I did not hear what you said.

Pandii G. B. Pant: Well, I am nnt
gorry that he did mot hear.



rightly, with reference to Shri Kamath.
I do not know whether the hon. Home
Minister in his capacity as an elder
man may use such language. But

very strong exception was taken by
the other House to the language used

by Shri Chatterjee—the word urchin
—and very strong objection was

taken and a point of privilege was
raised. So, I would like to know
whether the hon., Home Minister
would still stick to the use of that
word ‘childish* or will he kindly

withdraw it.

Pandit G. B. Pant: I referred to the
objection; but, so far as Shri Kamath
i;concerned,lpﬁdatributetohim
for his elderly bearing.

Shri 8. 8. More: Sir, he is not
audible when he tries to be parti-
cularly sarcastic. We must know what
he says.

Shri Kamath: I won't object to the
word ‘childish’ and I hope he will not
obfect to the word ‘senile’ if I use it

Paadit G. B. Pant: I do not want ¢
hurt the ssceptibilities of g.:
Kamath

Shri Kamath: That ig better.

Paadit G. B. Paat: I know
quite a tough person. he 1s

Shri Kamath: As if you are not.

Pandit G. B. Pant: 1 hope he is not
very much touched or disturbed by
mere words, :

Shri Kamath: Nor are you.
Pandit G. B. Paat: I have accepted

" what you have said. I am prepared tc

accept what You have said about me.

expression and the hon. Minister has
said ard I have also said that he
referred 1o the matter and not
person. It must stop there. Let there
be no more interruptions.

is uppermost in my mind is one of
genuine gratitude to the hon. Mem-
bers of the Joint Commitiee. I do anot
know if it will be presumptuous on
my part to say that 1 owe it tp them,

concerned were of a ticklish character.
But they were all handled in an
objective manner and throughout the



cation. The Report was published

the formidable difficulties which we
had to face and which were, perhaps,
to some extent, inevitable in a matter

still any points which admit of any
improvement, then, efforts will be
made so that we may have the good-
will of all in the lasunching of this

£

o F
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a few minutes of dissent, but
indicate that but for the points
tioned in the minutes, the rest of
Report is acceptable to everyone.
has, in fact, been said in clear terms.
Even the dissentients have accepted.
that this Bill. as amended by the Joint
Committee, is considerably better than
the Bill thet was introduced in this
House. The Joint Committee has made
a few important changes. They relate
to matters which were of some interest
to special constituencies and also to
mttenwhichwmdnmm
had to oe
Bill in con-

§
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been ‘annexed to the Bill and that also
carries gut the directions of the Speak-

er,

Apart from that, certain other
changes have been made. The State of
Andhra Pradesh is now to be called
by that name. Andhra-Telangana has
now been replaced by this name, which
had been recommended by the Legis-
lature of Hyderabad and also by the
Andhra Legislature,

The State of Maharashtra will have
a Legislative Council. Other States too
had in a way shown their keenness for
having such Councils, especially Ma-
dhya Pradesh and Andhra, but it was
not considered desirable to make such
a provision in the Bill. The Legislature
there can proceed in the usual manner,
and on its recommendation, Parliament
can take necessary action. As to the
State of Maharashtra, as it is the prin-
cipal successor State to the existing
State of Bombay which has a Legisla-
tive Council, and as there was a unani-
mous desire that the Legislative Coun-
cil should also be provided for Maha-
rashtra, a provision to that effect has
been incorporated in the Bill itself.

Shri S, 8. More: Was it the unani-
mous desire of the people or of the
Joint Committee?

Pandit G. B, Pant: Of the Members
of the Joint Committee.

So far as the number of members
of the Maharashtra Legislative Assem-
bly is concerned, it has been raised
from 240 to 280, so that every Parlia-
mentary constituency may have 7 As-
sembly constituencies. In allotting the
numbers to the varioug States, this
has been kept in view, and due care
has been taken to see that the new
constituencies that may have to be
demarcated as a result of reorganisa-
tion should be the minimum in num-
ber, so that the existing constituencies
have served in determining the num-
ber of members that have been allott-
e,ell to the new composite States,

Apart from these changes, there have
been certain changes with repard to

class States. And also as the Bill con-
templates that hereafter Judges of the
High Courts may be transferred from
one High Court to another, it is desira-
ble that there should be uniformity in
the matter of the silary of the Judges.

There was again discussion in the
Jothomm.ltteeabouttheproblcmot

provision in the Bill was only to the
effect that Bombay would be centrally
administered, There was some appre-
hension in some quarters that this
unqualified provision in the Bill might

area. So, it has been definitely stated
in the Report that this provision about
Bombay being adminisiered by the
Centre will be subject to review in
five years in accordance with the sta-
tement made by the Prime Minister in
Bombay itself. So, that is the view of
the Joint Committee.

Then, there are certain other matters
which are of a minor character and
are mentioned in the report of the
Committee and in the claiises that are
explanatory and attached to the Bill
itself. I do not know if it would be
necessary for me to refer to the other
changes that have been suggested in
the Bill.

The Joint Committee has raised the
number of Members that had béen
originally provided for centrally ad-
ministered aress, Thus, Bombay will
have seven Members in the Lok Sabha
and flve in the Rajya Sabha. Delhi
will have five Members in the Lok
Sabha and three in the Rajya Sabha.
Himachal Pradesh will have four
Membeérs in the Lok Sabha and two



guards for linguistic minorities, The
Committee was particularly keen
about effective safeguards being pro-
vided for linguistic minorities. The
proposals framed by the Government
were placed before the Committee and
they have been attached to the report
and an amplified version of that memo
will, I hope, be placed on the Table of
this House shortly. We are going to
issue instructions after the matter has
been discussed in this House, if it is
taken up by the hon. Members,

I may, however, state that it has
been the desire of the Government
from the very outset that all reason-
able safeguards to protect the inter-
ests of linguistic minorities and to
enable them to enjoy reasonable faci-
lities should be provided and that no
citizen should suffer on account of the
language that he speaks. Our Consti-
tition, in a way, recognises fourteen
languages and anyone can put any
application in any of these languages
in any court or address it to any Gov-
ernment. That was the intention that
language should not come in the way
of the enjoyment of civic rights. So,
I hope, appropriate action will be taken
in that regard.

A suggestion has been made that
some officer like the Commissioner for
Scheduled Castes and Tribes should
be appointed to look after the matters
pertaining to Mnguistic minorities, 1t
has alzo been suggested that the report
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of such an officer should be made avul-
able to Parliament gnd it should oe
open to Parliament to discuss it. The
question i an important one and 1
it will veceive attention. In fact,
attempted to invite the attention
is House to this vital problem
discussions were held previously,
t, on account of other matters which
to claim priority over every-
else, this did not receive that
fnount of attention which it deserved.

I have pinced the report of the Joint
Committee before she House. The Com-

T

E

- mittee did its work very assiduously.

The Committee scrutinised the réport
from one end to the other. Every word,
every syllable and every line was
examined. After thoroughly reviewing
the whole position and considering
every question, whether big or small,
major or minor, it reached decisions
which had the unqualified support of
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Tealise the dreams which we had che-
rished from our childhood.

Mr. Speaker: Motion moved:

“That the Bill to provide for
the reorganisation of the States of
India and for matters connected
therewith, as reported by the
Joint Committee, be taken into

.I mﬂ

Now, I have received notice of a
motion by Shri R. D. Misra, that the
States Reorganisation Bill, 1936, as
reported by the Joint Committee, be
referred to a Select Committee of this
House only consisting of 35 members.
I say it is a dilatory motien. There are
Do specific reasons given. Under Rulée
323, sub-rule (3) it is said:

“If the Speaker is of opinion
that a motiow for recommittal of a
Bill te a Select Committee of the
House or a Joint Committee of the
Houses or circulation or recircu-
lation of the Bill after the Select
Committee of the House or the
Joint Committee of the Houses
has reported thereon, is in the
aature of a dilatory motion in
abuse of the rules of the llouse
inasmuch as the Select Committee
of the House or the Joint Committee
of the Houses, as the case may be,
hag dealt with the Bill i a proper
manner or that no unforeseen or
new circumstance has arisen since
the Bill emerged from such com-
mittee, he may forthwith put the
question thereon’ from the Chair
or decline to propose the ques-
tion.”

Ag it is, it is a dilatory motion, Has
the hon. Member anything to say?

ey
§ g
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would go against the provisions of
article 214. Similarly, there are other
provisions which violate the provi-
sions of the existing Constitution:
Therefore, I want that this Bill shculd
come within the scope of the Consitu-

Then, I will refer to one other

which it comes to this House, in that
case that Bill cannot be referred to a
Select Committee of this House, This
is about the Rules of Procedure.

My difficuity is that the States
Reorganisation Bill must contain those
provisions which amend the Constitu-
tion so as to bring thig Bill in confor-
mity with the Constitution as provided
4,

E
£
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If there is any other provision in a
particular dause which is inconsistent
with the Constitution and which has
not come under the modification sug-
gested under articles 3 and 4 which do
not constitute an amendment of the
Constitution, notwithstanding the
effect on account of the explicit provi-
sion made in article 4, that objection
to a particular clause or any parti-
cular portion thereof may be raised
at that stage when the clause is before
the House to consider whether it is
right or wrong. Generally, the sugges-
tion that has been made has been
accepted. I do not think it is useful or
proper to send it back to any Select
Committee, not to speak of a single
Select Commiittee of this House, I rule
out this motion as being out of order
and dilatory.

An Hen. Meamber: 30 hours and 15
hours.

Mr. Speaker: The clauses are
jmportant. We have had s general
discussion on these matters from time
to time. Therefore, two-third of the
time, that is 30 hours, may be allotted
for the clauses,

Shri 8. 8. More: As far as general
principles are concerned, we have dis-
cussed them on three occasions.
Therefore, it would be much advisable
to shorten that time and spend more
time on the amendments and clauses
because they will excite the greatest
controversy and they should be given
the longest time. That is my submis-
sion. Instead of Iindulging in some
general principles, let us confine our-
selves to the conszideration of the
clauses.

Mr. Speaker: So, shall we allot 15
hours for general discussion and 30
hours for the clauses?

Shri Gadgil: 1 would suggest 20
hours for general discussion and the
rest for the clauses. That will be

very equitable division,

Mr. Speaker: All right. 20 hours for
general discussion and 25 hours for
the clauses.

Sln'i Kamath: We may have genoral
discussion up to the evening of

clauses. We may fix the dates like
that.

have 15 to 20 minutes each.

Shri A. K. Gepalam (Camnanore):
Mr. Speaker, Sir......

Shri C. D. Deshmukh (Kolaba): Sir,
1 want to ask where one could get an
authentic copy of the Prime Minister's
statement in Bombay.
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Shri V. G. Deshpande (Guna): Yes:
we want the official report of the
Prime Minister’s speech made in
Bombay on the 3rd June, 1958,

The Prime Minister and Minister of
External Affairs and Fimance (Shri
‘Jawaharial Nehru): I made a slate-
ment in the course of the meeting of
the All-India Congress Commiitee.
The proceedings of the All-India Cong-
ress Committee are Lot placed in this
House. It is not normally ione. But
since the hon. Member desires a copy,
I can supply him with the full pro-
ceedings.

Shri S. S. More: 1 may bring to :he
notice of the Chair one poirt. The
report of the Joint Committee says
that the declaration was made by the
Prime Minister and not as President
or as anybody else of an orgarisation.
If the declaration was made, accord-
ing to the report, as Prime Minister,
we are entitled to have a copy
of the declaration.

Shri Kamath: Was that statement
made by the Prime Minister in Tis
capacity as Prime Mirister or as a
Congress leader?

Mr. Speaker: This matter will be
considered. Let us proceed.

Shri C. D. Deshmukh: My dificulty
is this. Paragraph 15 of the Joint
Committee’s report refers to the
statement made by the Prime Minister
in Bombay on the 3rd June, 1956 and
says that the “decision will be subject
to review in five years in the light of
the statement made by the Prime
Minister”., Unless we know what that
decision is, it is very difficulty to
know what the value of the assurance
contained in paragraph 15 of the re-
port is.

Mr, Speaker: I will note it and take
suitable action.

Shri Kamath: A clarification may
be made as to whether the statement
was made by him in the capacity of
Prime Minister or in the capacity of
a party leader only.

Shri A. K. Gopalan: This is a most
important Bill in this Parliament.
With many a glaring fault, it embodies
the victory of a democratic principle
and also it is a triumph of the people’s
movement in this country. The whole
credit would have gone to the Gov-
ernment if they had acted wisely and
courageously on the principles which
they had advocated for the last so
many years ani then based the re-
organisation of the States on those
principles. Unfortunately, that has not
been done, and as a result of that, as
far as some areas are concerned,
grave mistakes have been committed
and they have caused a national dis-
turbance and also disunity.

During the national movement in
this country, this question of reorgani-
sation of the States on a linguistic
basis was in the forefront. It was this
slogan that inspired the people. The
people thought that they should first
achieve national freedom and then
take up the question of freedom of the
linguistic groups to organise them-
selves on a linguistic basis. But, after
the advent of Swaraj, though they
were saddled with many intricate pro-
blems, they were disappointed, because
they found that their hopes about the
demand for linguistic States had not
been realised. The people also found
that not only their hopes were not
realised but they understood that
their demands had been whittled
down and the principles had been by-
passed. If all the sections of the
people had been united on the basis
of this principle and a boundary com-
mission had been set up on the basis
of this principle, to find out how begt
the boundaries could be demarcated,



then, certainly, national unity would
have been achieved and it would have
certainly prevented the heat and pas-
sions and prejudices that we find today
all over the country.

Since 1920, the Congress organisa-
tion has been formed on the basis of
the linguistic formula. In spite of the
British administrative units, the Con-
gress organisation has been working
on the linguistic basis. But when the
Congress came to power, they forgot
it. People had ‘u fight for it. I do not
want to go into the history of the
movement for linguistic States. But
we know that it was after 1947 that
the brave people of Andhra brought
this question into the forefront. The
sacrifice of the people of Andhra as
well as that of Potti Sriramulu
brought the Andhra State into being.
After the Andhra State was formed,
the appointment of a Commission was
announced and even when it was
announced, as far as the principles of
the redistribution of the States on the
linguistic basis were concemed, they
were not mentioned. Those principles
were by-passed. The Commission then
gave its recommendations. Though the
Commission said that the reorganisa-
tion was not on the linguistic basis,
we know that as far as many areas
are concerned, the States have been
formed certainly on the linguistic
basis, The new States are actually
linguistic States. These new States are
the beginning of a new democracy
and a new democratic life in this
country and they also start an era of
equality between the different groups.
‘This will help the unity and solidarity
of the people in this country provided
the ruling party does not pitch one
group against the other.

I now come to Maharashtra. The
most important and the most contro-
versial thing is about Bombay not
being added to Maharashtra. To tear
Bombay from the Maharashtra area
to which Bombay rightly belongs, is
certainly an act devoid of principle.
it = an sction which has been con-

PRy

say that it is an act of political

nality; because, can we achieve the
unity of the nation only by appeasing
certain vested interests in
country? Can Indian democracy .
political decency be sacrificed at
alta_rdveludintershinthism-

and constituting it as a Part C State,
I have to say, goes against all accepted
notions of democracy and fairplay.
Culturally, economically and geogra-
phically, Bombay is part of Maha-
rashtra. It is the economic centre and
also the capital of Maharashtra. With-
out Bombay, Samyukta Maharashtra
will be a headless trunk. The worst
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They are trampling under foot the
democratic principles and they are
also showing that future democracy
in India is blackened, Indian demo-
cracy will be darkened if the accepted
democratic principles are thrown
away for the sake of certain vested
interests in this country.

One argument is that
grown as the capital of a multi-lingual
State and not of a unilingual State.
The answer to that is, what about
Calcutta and Madras. Calcutta was
also the capital of a multi-lingual

Bombay. When a certain attitude

taken towards Calcutta and Madras
and other cities, what is the reason
for Bombay being treated separately?
Another argument is that the Maha-
rashtrians are not in absolute majo-
rity in Bombay. That is also fantastic.
Considering the figures, it has no
significance, because the Marathi-
speaking population in the State is
436 per cent. and Konkani-speaking
5 per cent.; combined together they
form 48 per cent. Take, for instance,
Bangalore; there the Kannada-speak-
ing population is only 24 per cent....

An Hon, Member: No, no.

of Andhra. Nobody has brought for-
ward the argument that because of

industry in Bombay will be affected
Look at the facts. In Msharashira,
90 per cent. of the trade is in the
hands of non-Maharashtrians. In
Poona, 90 per cent. of the wholesale
trade is in the hands of Gujeratis and
Marwaris, 60 per cent. of the textile
industry is in their hands; 30 per cent.
of the general business is in their
hands. In Sholapur, the majority of
the mills are owned by non-Maha-
rashtrians. What about Calcutta and
Madras? In Calcutta and Madras also,
in some places, the majority of trade
and industry is in the hands of those

those
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minds of the minorities would
be removed. Using the mino-
ﬁtyhmthajut_l_ndde-

yesterday the Central Finance Minis-
ter also resigned. People agitated
every day, in spite of lathi charges
and shootings. Certainly in no other
part of India has the desire of the
people been so strongly expressed as
in Bombay in regard to Maharashtra.
So, the question of Bombay cannot be
turned away saying that it is against
the desire of the people.

What happened in Bombay? Even
before the announcement of the
Government about their decision in
regard to Bombay, something hap-
pened in Bombay. The Bombay Gov-
ernment wanted to see that even a
peaceful agitation about giving
Bombay to Maharashtra was not there.
I myzelf went to Bombay and other
places and understood what things
have happened. As was stated by the
ex-Finance Minister yesterday, it was
something like “shoot to kill” and
“shoot at sight”. Even on the 16th,
when there was nothing but a peace-
ful demonstration, there was provo-
cation. People at the head in Bombay
understand that it is only provocation
that will create violence. There was

caiculated provocation when there was
peaceful knew

sig
g

|

£

;
T

bt EEn
;riﬁi‘g'
iinlh
it

|
|
i

repression has

! Even that strong repression
¢ould not stop about 100 persons from
demonstrating, because the people of
Maharashtra feel that it is their right
that Bombay should be given to
Maharashtra. As far as other States
are concerned, they are more or less
linguistic States. So, certainly it is
the right of Maharashtra to have
Bombay. I do not want to dilate on
what happened in Bombay, because it
is known already.

As was stated yesterday, even an
enquiry was not made. I gave a peti-
tion—a memorandum—to the Minister
in Bombay that an enquiry must be
conducted. I also mentioned the
reasons why an enquiry was neces-
sary. Even in this House, not
from this side, but from the other
also, it has been urged that an
must be made. No enquiry
made, because if it were
things that have happened
known to the people outside.
they ‘will understand what kind
conspiracy was there and the whole
background would be known to the
public. If anybody says that except

shoot-
made,
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the case, not even an enquiry has
been made, because they want a
slander to be carried against the
Samyukta Maharashtra movement. So
far as that is concerned, my request
to the Home Minister is this: do
justice to them; in the name of demo-
cratic principles, allow greater Bombay
to be part of Samyukta Maharashtra;
don't allow bitterness to continue. I
have nothing more to say about
Maharashtra.

Regarding Punjab I won't say much.
As far as Punjab is concerned, what
we expected was that Punjab will be
divided on linguistic basis. We wanted
that there should be two separate
linguistic States, one Punjabi-speaking
and the other Hindi-speaking. The
Hindi-speaking people had unanim-
ously demanded that they should be
separated from the Punjabi-speaking
areas and their request has not been
acceded to by the Government. Then,
the Hindi-speaking areas are also the
backward areas. The present arrange-
ment pertially solves the problem on
the principle of linguistic States and
I am glad about it.

I will next come to Orissa. I -would
say that one of the biggest drawbacks
of this Bill is the injustice that is
done to the Oriya people. Rightly or
wrongly, the people of Orissa had
been clamouring that as far as the
borders are concerned there must be
some readjustment. They have said
that as far as some areas of Bihar and
Madhya Pradesh are concerned they
have some claims over them. But the
Government of India have not dared
to give any consideration to those
demands. So what I now say is that
a boundary commission should be set
up to demarcate the boundaries on
the basis of language and on the basis
of contiguity, specially looking into
the welfare of the tribes.

Next I come to Kerala. As far as
Kerala is concerned, that State is

ing the Assembly, it may be sus-
pended. When we were discussing the
Bill on Reorganisation of States I said
that when the Kerala State is formed
there will be the ML As from Mala-
bar and they must also be given an
opportunity to see whether the
Presidenit’s rule can be ended. It was
said the other day in the House that
not a single day would the President's
rule be continued in any part of India,
if possible. If, instead of saying that,
the Government certainly believe in
that principle, then after the reorgani-
sation of the States they must give
an opportunity to the Malabar M.L.As
for leaving the Madras Assembly.
Then, as far as the Malabar ML.As
are concerned, the majority of them
are non-Cangressmen. With the assist-
ance of the members of the T.C
Assembly, the Malabar ML As may
be able to form a Government. - So
you must give an opportunity to them
to see whether the crisis that is there
can be solved. It was said that there
is a Constitutional crisis and so there
was a necessity for the President's
rule especially when there is some
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readjustment of the boundaries. Then
we made a request that the Assembly
may be suspended and not dissolved.
They did not do it. I do say that it
was not done because the Government
thought that if the Assembly is not
dissolved but only suspended then a
situation may arise in which the
Congress, perhaps, may not be in a
position to continue in power. If that
is not so, it would no: have been
done and an opportunity might have
been given. Instead of making Mala-
bar also come under the President's
tule, instead of allowing the Malabar
MLASs also to lose their rights and
allowing the President's rule to con-
tinue in Malabar also till the next
elections, 1 submit that it is only right
that when the Kerala State is formed
the members of the T. C. Assembly
as well as the Malabar MLLAs are
given an opportunity and we must try
to see whether the Constitutional crisis
“that had been there can be solved and
a Government can be formed.

As far as Part C States are con-
cerned, they are all Centrally
administered. Delhi is one of them.
In Delhi there is no electoral appa-
ratus. There must be full democratic
set up in Delhi, Tripura, Manipur and
other States. I do not mind if there is
some difference so far as the set up
is concerned. But there must be full
democratic set-up in all the States. It
should mnot be like the electoral
college in Tripura where once they
are elected they have to elect a mem-
ber to the Parliament and then they
have no function at all. There should
be some kind of electoral machinery
which will be really effective. The
machinery may be less expensive but
if there is some expenditure, then in

Coming o the border problems, the
most important thing is the boun-
daries. As far as the Communist Party
is concerned, we think that as far as
the border question is concerned, it
can be decided if we agree to certain
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put Assam and Orissa together. There
is no nmecessity for this, because they
bave nothing to do in common. It will
also, in course of time, be a state
above state. Our proposal is that these
zonal councils should be flexible,
without any fixity in number. States
having common economic and politi-
cal interests should be formed into
zones.

As regards the minorities, there
should be safeguards for them. There
are even now safeguards for the
minorities. The Constitution has pro-
vided safeguards to them. We know
and recent events have shown that in
spite of the safeguards provided in
the Constitution, there is a fear in
them that there is no machinery to
enforce the safeguards. There should
be statutory safeguards for the mino-
rities regarding education up to the
secondary stage in their own language,
and also in the administration and
service commissions, where they form
a substantial number. As regards
language, they should have these safe-
guards. This is very important. There
are bound to be some linguistic mino-
rities in big cities and industrial
areas. It must be seen that they have
also the same right of expression and
development just like the others. This

mﬁdmmmtbemtedhthﬂn__,

that there is no difference between
minorities and majorities as regards
development and right of expression.
There must be some kind of machi-
nery by which these safeguards may
be guaranteed. -

One word about the Andhra elec-
tions. It is said that there will be no
elections in Andhra Pradesh. When
there is election all over the country,
I think

opposed to them. Bombay and Punjab
have also passed resolutions. We think
that a second chamber is a waste of
money. There is no necessity for them.
wmmuw

Whntwm'ﬂueesntum
amalgamated, there will be some

will have to remember that
of the people should be accepted and
this Bill should be passed in such a
way that the people outside this
House may think that it is a very
welcome Bill.

¥ afew e (drar-EEge-
faw) : & s @ F ¥ e
AT 4 WA R 7 var &, 9w W
& awdt war § 1 @Oenta &
ATX §X ¥ AT oI A gw F far,
g W dfaww w1 ftwr son W
o qurd ¥ Tl s gfenner
% TR ¥ dfawe w1 @ oF wge-
quf i ar ) Sfawr ofceg ¥ aw ot
¥ g o 4 W W ¥ A i oy
T ot 5 x@ v e I ¥ o=
§F wreerw wr | & g § e R
vy g d@fawm a, R ew
ot g w faww w5 ot &k W W
I I wwy frer 2, @ o o
AT W WX g gfewe g
¢ W e 3 @ov

wgr wrar § fis v Ryt wer
o @ ot faar ar ol
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“I accepted the office of Finance
Minister in May, 1950, at the re-
peated requests of the Drime
Minister. The House may be in-
terested to krow, as some little
proof of my disinterestedness,
that I had declined a similar offer

made previously by Lord Wavell
fa May, 1946...."
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“The aggressive non-violence of
many men respotsible for the
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Mr, Deputy-Speaker: I must re-
mind the hon. Member that what he
has said about Shri C. D. Deshmukh
is not exactly the point at issue. We
should rather confine ourselves to the
present topic.

Dr. Suregsh Chandra;: I referred to
it beoause the previous speaker made
a reference to it

Mr. Depuly-Speaker: The hou.
Member has already answered it

Dr, Suresh Chandra: I am sorry.
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Shri Frank Anthomy (Nominatei—
Anglo-Indians): As a member of the
Joint Committee I want to pay a very
sincere tribute to the hon. Home
Minister—I am sorry he is not here—
for the outstandingly able and tactful
way in which he presided over the
deliberations of this Committee. In
my many years of parliamentary
experience—and I am one of the
really older Members of this House—
I have seldom come across a Select
Committee presided over in this
manner. Quite frankly I must say
that the Home Minister was not only
seized of every provision but almost
diterally of the significance of every
word and every phrase and even
when he rejected any point of view,
he did it in such a painless and almost
<charmingly disarming manner as to
make a person feel that his proposal
had not been rejected

measures. I feel that it was not the
deliberate intention of Government to

that this complete absence is a
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{Shri Frank Anthony]
minorities. As I have said in
minute of dissent, I afn not here to
belittle those clauses. For what they
are worth, they will be there. But,
what are they worth? The first pro-
vision is the provision that

&

directly out of reorganisation. All
matters concerning the linguistic
minorities, under the original phraseo-
logy, were not within the purview of
the Zonal Councils. I pointed out
this defect and the Joint Committee
re-worded that clause so that every
matter concerning linguistic minori-
ties will now be within the purview
of the Zonal Councils. But, even with
this change of phraseology, what is
the effect? What is the sanction,
what are the teeth in this provision?
K was conceded by Government when
I raised this point. Yes; it is all very
well. But, let us assume that a
grievance is raised by a linguistic
minority against a particular State.
The Zonal Council machinery is so
completely permissive, it is s0 com-
pletely denuded of any teeth that the
defending State may refuse to attend
a meeting of the Zonal Council and
even if it condescends to attend, it
may say in the face of the unanimous
finding of all the other members that
the complaint of the linguistic mino-
rity is a valid complaint, it is a sub-
stantial complaint, the defending
State can oock political snooks at them
and can treat the unanimous finding
of all the other members with com-
plete and undisguised contempt What
is the sanction? None whatsoever.
Some kind of provision is there; but,
as a guarantee it is meaningless; it is
worthless as a safeguard.

Then, there is also this difficulty.
Who is going to raise the matter in

influence will be able to raise it The

I have dealt with the Zonal Councils.
They are there; but they have no
value because there is not, as I said,
any sanction behind. What is the
other provision? The other provision
will come before this House. " It will
be in the nature of an addition to the
Constitution that it shall be the
endeavour of the States and also of
local authorities to provide education
to linguistic minorities through the
medium of their mother tongue. Good,
because it is a pious declaration and
a pious intention. But what is it
worth? We know that almost gimilar
—phraseology has been used in article
45 of the Constitution. Artidle 45,
which is one of the Directive Prin-
ciples of the Constitution uses almost
identical phraseclogy. It says that
the State shall endeavour to provide
free and compulsory education. That
was passed in 1950. Within a period
of 10 years—10 years are almost com-
plete—has any single State, endeavour-
ed to provide or provided free and
compulsory education? Of course not.
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the use of the word “endeavewr” in
this provision? The States will say,
“We have not got the resources; how
mnummw
the medium of the mother-tongue?”
Therefore, we will have to wait for
decades, generations or centuries
before this provision becomes a
reality.

We know that the S.R.C.—the three
wise men of the SRC.—apent a long
period of time over this. What have
they done? They considered this
matter of linguistic minorities as of
such importance that they devoted a
whole chapter to it—chapter I of Part
IV—and they have mentioned that
numerous complaints were placed
before them, complaints of cultural
oppression and economic discrimina-
tion. They have even referred to the
fact that some  States deliberately
mala fide evolved certain domiciliary
qualifications, tests for service in the
State in order to deliberately oppress
the minoritiess. They have also
recorded the fact that complaints were
made to them that even in the face of
statutory safeguards, safeguards in
the Fundamental Rights Part of the
Constitution, minorities have .suffered
cultural oppression and economic dis-
crimination. They gave this matter
their careful consideration. What did
they recommend? That is what I
want every Member of this House to
consider and consider carefully. This
was their categoric recommendation.
They say that the Governor shall be
the agent of the Central Government,
that the Central Government shall be
responsible to Parliament for the way
in which the Governor acts as the
agent of the Centre. Finally they

national concern, the smaller demo-

5
E
|

time. What will be his position? We
know—and you, Mr. Deputy Speaker
probably too, because we both have
been in this game for many years—
what the Instrument of Instructions.
to the Governors under the 1935 Act
amounted to. I know it myself
because 1 used to see how the Instru-
ment of Instructions used to be twist~

iy
§

it is, they will not act
They will be too weak and afraid.
Some of them are too conscicus of
the fact that they are creatures of the
party in power in a particular State.
Are they going to act? If they do
not act—that is my complaint—what
will happen? The complaint will go
to the Governor. He will sit on
and put it into cold storage, and the
Centre will not even be seized of taes
matter.



Pandif Thaliur BDas Bhargava
(Gurgaon): If they act, the situation
will be worsened.

Shri Frank Asnthamy: I felt that in
the context of the fact that we have
<reated so many more linguistic
minorities, we have given s0 many
more hostages gratuitously to cultural,
social and political serfdom, deli-
berately by this legislation, I should
have thought that in this position, the
Government would have said that in
the present context we should at least
have a Ministry for linguistic minori-
ties. Because the Government has a
blind spot in this matter, it cannot
forget the inhibitions which are the
hang-over of the attitude towards the
old religious minority problem. I
conceded, “Do not let us have it"”.
But I suggested a Statutory Minorities
Board. Against that is the argument
in the S.R.C. itself that they felt that
Statutory Minorities Board would be
a bad thing, that to have such a
quasi-judicial body sitting in judg-
ment over the State would be a bad
thing, that it would be a bad thing
because it would also make the
mminorities look beyond their borders.
I do not understand this argument at
all. The S.R.C. itself has definitely
‘postulated a Central agency. A
Central agency implies that the mino-
rities will look to the Centre beyond
their borders. I do not understand
this position of encouraging the mino-
rities to look beyond the borders.
“What have we done? If the Govern-
ment is opposed in principle to the
minorities looking beyond the borders,
why have they remitted this question
of linguistic minorities to Zonal
Councils? I say that it is one of the

minority in Bengal. It is true, in
antinational way that a majority
one State will deliberately activate
minority in the other State to make

extravagant, exaggerated and
sible demands. We use this

that a minority should met m

from or disclaim its responsibilities. I
said that—surely mine was not a
unique wisdom—when the Andhra
Bill was on the anvil here and 1

evil thing. We have created so many
linguistic minorities. We have deli-
berately created these coaditions.
We may try to adopt some kind of
ostrich policy. We did it when the
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economic helotry. It is not onlv their
right but it is the duty of the Centre
to take powers to do certain things
and qualify those conditions.

When my proposal for a statutory
minorities board was turned down, I
made a further proposal, a diluted
proposal. I said: let us at least have
a linguistic minorities’ commissioner
making a report to the Parliament and
the President shall have power to
issue directives, if necessary. Even
that was rejected. I cannot under-
stand this attitude at all.

As a last desperate step, I sug-
gested: let us have a simple provision
giving the President powers to issue
directives when necessary. That also
was rejected. What are we left with?
The Centre is utterly helpless in this
matter. I submit that—absolutely,
without any qualification—the Pre-
sident and the Central Government
and Parliament are helpless in the
matter of linguistic minorities. Unless
we have a provision not only in the
Bill but in the Constitution itself,
giving specific powers to the Pre-
sident, the President cannot lift a
little finger. The whole scheme of
our Constitulion is like that. We have
no provision comparable to the
American provi:ion whereby the
President has go: the residuary and
over-riding powe": to issue directives
to see that laws are faithfully execut-
ed. With regard to the Scheduled
Castes and Tribes, there is article
339. The President can issue direc-
tives because powers have specifically

been given to him. Even when there .

is an emergoncy, under article 357, the
President can issue a directive because

powers specifically to issue directives
have been given to him.

What is the position here? The
report as it has emerged from the
Joint Committee says that the
Governors will use their good offices.
These good gentlemen may use their
good offices. It is not only different
from, but opposed to, the recom-
mendations of the SRC. The
Governors were to act as the agents
under a specific machinery and the
Centre would in the final analysis
385 LSD.

Scheduled Castes and Tribes at pre-
sent. At- least he has got some
statutory power while this Commis-
gioner would not have any such
power. What will he do?

some of the tax-payers’ money but
what else will he do? There is no
provision even that he should report
to Farliament. He may make a
recommendation to the Central Gov-
ernment. But, as my friend, Shri
Jaipal Singh, said, he and the Govern-
ment will both suck their thumbs
because they have no powers to issue
directives. That is the tragedy. I
just do not uriderstand the position. 1

'Mveasﬁongfeeﬁﬁ;beumaulhﬂe

fulsome promises which are given to
the minorities, day in and day out,
have been broken, the specific recom-
mendation of the S.R.C. has been
deliberately ignored. Why? Because
of some perverse, utterly untenable
theory of State autonomy. It is so
sacrosanct. If the Centre is given
powers, it will be an encroachment on
State autonomy! Since when have
the linguistic minorities become the
exclusive oconcern of the States? I
agree, as every sane man will agree,
that the minorities must learn to live
with the majority. Does that mean
that they are going to be surrendered
to the tender mervcies of the unequal
capacity and unequal status of the
majority?

Some State Minister said: “I have
been a Chief Minister for twenty
years.” I told him: “You are a big



remit to the tender mercies of such
people the fate of the linguistic
minorities. I just do not understand

Here, you are rejecting categori-
cally the recommendation of the
S.R.C. What grievance have you got
against the linguistic minority that
you deliberately ignore and prostitute
the recommendations of the S.R.C.?
Have you got any grievance against
them because they are not prepared
to use dendas, to burn and kill? Is
that why you act so?

I am speaking with feeling because
I thought that this was a simple
matter. Promises were given. The
promises af the Prime Minister, the
promises of the Home Minister—are
they for international consumption?
It is ahimsa at home, ahimsa abroad.
The fulsome promises given to the
minorities are all perhaps for inter-
national consumption and when it
comes to actual carrying out of the
promises, you reject even the anaemic,
diluted recommendation of the S.R.C.
People like me feel bitter because we
see the way in which things are done,
and the way how the constitutional
approach is being treated by the
Government.

I do not understand this argument
that the minorities must not look
beyond their borders. I say it is my
inalienable right to look to the
Centre. I say it is your duty, which
¥ou have forgotten, to look after the
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minority should have educational
institutions of its choice. You have
given that as a fundamental right—
article 30—that every linguistic mino-
rity has a right to have educational
institutions of its choice. What have
I asked for? Since we have a right to
run our own institutions, we should
have the right at least to affiliate
those institutions to an examination
in our mother-tongue. See what has
happened. I do not want to name the
States. See the way in which this
guarantee works. English is my
mother-tongue. My schools are the
main purveyors of the English
medium. But, because of the lingering
resentment against Englishmen you
transpose that resentment against
English. Everything is done openly
and insidiously to destroy my schools.
You know what happened in Bombay.
Other States have told me that after
1957 they will not give us an exami-
nation through our medium. What will
happen to us? Where will we go? You
gave us the right in article 30 to teach
through English. We teach almost a
million peoples in the country. Now
you say that you won't give us an
examination. The Travancore-Cochin
Government said that they will not
let us take the Senior Cambridge
Examination. That is what we are
suffering from today. The Senior
Cambridge Examination is recognised
by the Centre, by the States and by
the universities. In some cases it is
considered as equivalent to the Inter-
mediate examination. The Travancore-
Cochin Government deliberately tells
me—because the examination Is
through the medium of English-—that
I cannot take the Senior Cambridge
Examination. The Centre recognises
it especially for certain safeguards in
respect of Anglo-Indians. I have only
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asked for? What is this bogy, what
is this blind sp>! in the Government
make-up? Have I asked for separate
electorates; have I asked for quotas in
the services; have I asked for reserva-
tion of seats, that you consider my
request so heinous and unreasonable?
What have I asked for? I have asked
you to give a right to the Centre to
intervene when it considers necessary.
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{Shri Frank Anthony])
is clearly in error, and that s what
you are refusing to do. You are refus-
ing to give the Centre that right in
the final analysis.

Sir, 1 must apologise as I have
spoken with some heat. This is a vital
matter and it is a matter which will
affect a large number of people. I
am appealing to my friends on all
sides. Why do you deny even this
small provision that the S.R.C. has
categorically recommended? Why do
you do it? |7 this House does it, what
will it amount to? It will mean that
you will be breaking your promises
to the minorities, that you will not
have kept faith with them and that
all your prelensions to generosity
will be meaningless, because,
as I have said, in rejecting my
several proposals, in rejecting the
- strong feeling of every Member in the
Joint Committee who spoke,—includ-
ing Kaka Kalelkar; he said that you
must have a central agency with
powers—in rejecting the recommen-
dation of the SRC, there is no ques-
tion of being generous; as I said, you
are not only not being generous, you
are not being elementarily just.
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it is but natural that there would be
apprehensions, at times unfounded;
but, the apprehensions ha
allayed and it is this supreme body
alone which can inspire confidence

has appended to this report.

There is another small matter. As
regards the zonal councils, I am of
the opinion that the boundary dis-
putes should not come within the
purview of the zonal councils. The
good work that is expected of the
zonal councils will be marred if
settlement of boundary disputes is
included in their functions. I think
the House, in its wisdom, will delete
that portion of the powers of the
zonal councils which relate to the
boundary disputes.

I would plead for one more point.
I am of the opinion that boundary
commissions are quite necessary, not
only as a result of the present Bill,
but there is something else also. The
Andhra State has been formed and
disputes have been continuing in
regard to the border areas between
the Madras State and the Andhra
State. Now, when new States on the
basis of language are being formed,
there will be and there are bound to
be—as there are now—many disputes
about boundaries between Andhra and
Madras, Kerala and Kamatak,
Kamatak and Maharashtra, Maha-
rashira and Madhya Pradesh and be-
tween other States also. So, Ithink it
would be In the fitness of things to
have boundary commissions to decide
all these questions. Let this House

final decision is going to be taken, I
ask in all humility, what is it that is
compelling the separation of Bombay
city from Maharashtra? To this
moment, no convincing argument has
been advanced. At least I am not
aware of any. I do not know how the
Joint Committee in its wisdom has
recommended a Centrally adminis-
tered Bombay. Many of the members
of the Joint Committee were of the
opinion that it should go to Maha-
rashtra. But, if they have changed
their opinion now, they can do so.
But, if you want to do justice, there
is a genuine feeling which must be
considered. Don't call it anti-national
if I say that Bombay should legiti-
mately go to Maharashtra. To call me
anti-national, I think, would be most
unfair. Do not slander the sentiments,
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Is it not a national issue? Is it an
jssue of the Maharashtrians alone? I
fail to understand why Maharashtrian
sentiment is being offended in this
way. The House will be surprised to
know that by birth I am not a Maha-
rashtrian; I have forgotten my caste,
community and language; everything
has evaporated. I am looking at this
problem from the national point of
view. What on earth is the argument
to bifurcate, to separate Bombay city
from Maharashtra. Well, I have
differed from the Prime Minister on
the issue of the disintegration of
Hyderabad. I felt sincerely. The dis-
integration of Hyderabad has come.
If there is truth, if there is any justice,
if the natural development indicates
the process, well, today or tomorrow
Bombay shall have to be included in
Maharashtra. Don’t call it anti-
national, I will plead with everybody,
not with my Gujarati friends alone.
It is not a question between the two.
To this day I have not been able to
understand why this question of
Bombay is being talked about as be-
tween the Gujaratis and the Maha-
rashtrians. It is not so. Certainly not.
Well, it is an irony of fate tha! the
best friends are today not on speak-
ing terms. Well. that is a passing
phase, I hope. When this Bill comes
to the Statute book, we shall be in
the same democracy as Indians, not
as Maharashtrians, Gujaratis, Biharis
and Bengalis. That is certain. So I
appeal to the House even at this last
stage: don’t make this Bombay issue
one which will continue to create
troubles because when the feeling of
injustice takes hold of a section of the
people, well, they are living crea-
tures. If you feel that no injustice
is being done to Maharashtra by
keeping Bombay city as such, I don't
plead. But if your conscience tells
you in fairness that Bombay is part
of Maharashtra—geographically it
belongs to it and the Prime Minister
also agrees there—and if geography
Is in favour of Bombay going to
Maharashtra, then what else is there
which stands in the way of its merger
with the hinteriand?

An Hom, Member: Party pelitics.

Swami Ramamands Titha: I am
appealing to the sense of justice. If
the Select. Commititee has not been
able to do that, well, this House can
take boldness and courage in both
hands and reverse the decision or the
recommendation of the Select Com-
mittee in this respect. I would state
my own pesition very clearly. If
section 8 iz retained as it is, ] am a
consdientious objector to that section

and I will not be able to support it.
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T IF &F $T W9 AT AT W
¢ % o WY Gl g 2 e § wafs
o i @ & 1 Rt & -
YR &t wir o w §F aeR ol
A w7 & v awfedl ¥ o

auwlar & fr Wi fgul & amd
ag FpET ot 7 o farg ®1 wC
AT &7 A7 # ey & ane dfewie
(Fwar) foar wiT ow & fadwerey
feg T §TC wres (WO 9w) FR
9 HT ER € 1 wrT & W awean
frar g oz it sy qr Y & 1 &
7% wx fow war § & W Oy aw;w

, Trean wrar § s o o wnw agy wwly

1T v TR (WhwaT) W @
? ofeq W@ 7 daw ¥ G W
(v wea=et gx) ®r wff a7 aw W
§ ¥a= ag w7 v ¢ fe sidigqw
aiede  (dfeww  dwew)  fawr
(frdww) Fosger *t @ ST W
sfewre fear awem f& agi wv fear
e | et Y qar W & e g
o wrfeT wr & O ¥y AW
i § wra § 9 § Sfew Ae W
fa? v awd § | v uF Qo wRE
¥y w @ar § o g wdvaE
I yey ¥ fasy amt & A R
w ufewrT & fe o7 & ¥ firet ®7
", 78 qifearied STRaT w1 wew
AT AT W ¥ WX FEEGET W
AT ST AR E 1T A AW
IW W T [EA F TS W T
T & OF gt T W 39 &
TR ¥ I UM OF AGT ST
frerer 23 § % ag T e ¢w few
LR el R ]

s § IR § o fo & few
&m mn ¢ f& srer fafeee (wwe
) mEdFTw IR
oy ¥} ff W & werw F 9y W
A Y | v ot T F wwne e
fe 39 &t afa fedt *Y faelt ot ol
W AY T W a6 arei Oy sy
arr  fe wwane & dfew ot ¥t wfiw
% W U ¥ s W § W
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& gmrag W § oY 3@ wafaw a=Y

ar itfew § st g€ a1 W Y=

w aran & 1 giv o« & IR e .y
€ ®T qgi Twe § A e o
L AMES R O
T SR A ¥ R AT F Y
gf Wa W wWn W @) oE
T ar ag ¢ e oy fast F e ol
TN o 7F a0 g )

oY & dETArd & 9= 9w A
I F W wwEd war §ofe

T AT YTAAF A& q9WT ¢
Knowledge of Telugu would not
b” compulsory. €% I AN TG
¢ fr ug & gw wwT & feretfaw
(vwrfewx) WX T vk & f
fag w1 ®gm a1+ W@ i
#z § faw @ g win dfew  aifem-
fz wr qg qar A & U W
Yo wgar wr 1 A fawet ¥
fawrs A § W & donet wr ¥
faars 7€ § 392 & v § fe o
¥ @Fi #F wTeT qurnt § WK et
ATAT ¥ INA F@ & T A wwwr
wTAT wrfgd 3fex g & Y ag wW
3 ¥ JAFT § W@ AW Ak W
A & WY ag S fdas aAmn & Oy
fre spt A AT @ AN wwm F
a1 s fs
sieeraw (witie faw  sfawm
gu frdas) § T N 3y
eTiaTdy ¥ W1 wfemT T ) owenw
frza wrra gifa= fear wan & s Oomer
ifge ddr aFf, agt N BE W
adfr o W A WD I T
o7 7z fasr 59 w7 ¥ A a@g o
I ¢ fF 0 & wrw T F AT
freré wo W & wv darr §F ané
g BN R e &y
a7 @ w fagrar e aoeh o
AU ¥ S T O wvar § N 9

o wiw gadt § ol g wud faga
o T3 & fod gver WY W s
¥ ey v § W gwad e
g* san §, &% o g aw sy
w1 fagres 9" am aY 3w & W $w
et wrw wAww gE s & Sfe2
wx ¥% w1 fagraw fgaar § o awod
& AT € § Awaw § ) ;@ T A
g g, wiNw 7 ¥ T, W WA
w dry &, Qv o fafret @ 8,
T WY el oar ey o
ardt 3 O A § s oy qw Al
IRt & wv W & gwar N s

o 99 & faw § g= fad 7g 9w
affr droed § v W § W A 3.
TAWAGHEITNH @«
oforr @ 1w Aifs ¥ 9w T
e W G §X @ T W ol
wC AW F aww Ay §r ot & e
T W am Wk g g
IO Ty AT W it d Oy
we g fear s g wor Arar A
wer w2w f A fawer wigd, e
A WA AR aem wifeR, dfe
fedt & W 37 & a@ i A, o
NHIFFwgr, AR AY I fis
Afwd fs wer W 7w P owr §,
mﬁnﬁz(m)ﬁm(ni—
) & forer gur § s It @
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fs aiw &w ¢, el ¥ ovlic
N frs e e WA i
Whew (I 3 wfedl § < wff )
% ®ir a8 9T & W wfad el

fawa &  aarn wgar § fe ¢ wwER,
tens W, fow ait a1y wr arr ¢
%o fiyear &, 39 ¥ § wro # frslvt
T ¥ 5 7 N wifew gea
fore? welt & 1 WY 9w wdfy SeEr
uTe ¥ a1 @ ¢ 39 & fad agr & AW
¥ dtawr frafg &1 0§ frae aff @
W & 1w T @ ¢ e agi fafaed
(¥) & T ardA, & F M IRY
¥ qar Y I A vy v fafeed @
qwerew (fadunl) w1 amer @
fad ag & a1 whar ¢, foc wgr war
fe owEde waa (wErSaTaTer) Wt
s AT, G TWHo Wto ¥T mfww
ATET | X FE G A @ § ST
g 9T A wife v A 0
W NG FEIGY
iz fat § fv 59 qfed w1 grf o1
% AEH I T 9T @ 1 PR A

wm%nﬁwu{ﬁi

o5 *T ek | I D WA ¥ ey
ag o waw fix wgt W wwr A

v F ik ¥ ow F a4t {1 wiiw

et xg waweht § 5 v & W
sy arff § 1 o wRw ¥ T ¥
aT T & & v, AT fage (fad
W oww) Sw R R, P R
o Wt @, T ¥ o o o §,
N> T Iy &, sy W 5w AR
gEifareT ¥ aTE ¥ W@ § 1 “wvey,
a9 S N ww Al § W Twwe
I g toww N ¥
T STHPW 1" g W o T s
i 1" ‘@ v @ uie e W
L R R LR R
Fere it ¥ wgr av § fs gqw W
fafrst wfgd ? oo g g W
fafrees a7 & | & wgm wgw §
fFwag I v FucF At &N
qusA Ffat g @ X @
w § Tl W yafaw 9T &
g @
ST § wexr ATCY ¥ WY foc ¥ sgm
WX AT F A § e wsw
T yvar W@ ww ¢ wilr g
W v Q € fe v @Y 0 gw o
97 g & ¥ WK Ig 7EAT 97 w<
fomr mar §, s AW W @ i WY
TN ¥ few s ofgg oW
AR § oS AT ¥ AWT ®Y T@w
fear war 1| ¥ wo wrex # aRAT WY
AT WY W qarn wigawr § .
WeT NI W A9y AW § Agt firew

et g
*S WA WOEr : Og e § )

ot fte Yo qmutE : vy W@ §
W e & qeeElt S e

A §, & W wew aXw & avw W

frar wr@
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oyt ow wrw wor F avfewy faw
w e @, Wi O qud oW ¢ W
W WY (W) i o & e |
oy oF @ e v § e
W & Wl e s T W
oY 3T OF W w7 e W A ¢
dT agt & W o ST § A
v ff fear i ot -
W 8T W o v @ gin W
T ¥ §W | AW wfateAt § ag
T & ar W v §
WY Wity qifedl X O I s
O v ¥ & Jux A o7 &
¥ AT ¥y §F quv wrAne da W
T fir dw & wifer w7 Frfor Y mar 8,
T & @@ I wigan § e farw v
¥ W7 W & A grivew & wer &
WG, T YL
¥ WO 2w w qvar O w g
TR ew R Wt W
Frdas & @iieT §4 % % wiv qw &
wiRrerd oferdsr Afag

Shri Mohloddin (Hydersbad City):
Those of us who are strongly opposed
to reorganisation' of States on a
linguistic basis had a feeling from the
besinningthatuaoonuthere-mnp-
ping of India began there would be
trouble all over the country, and it
has proved to be carrect. Up to
October, 1955, we were progressing in
an atmosphere of calmness, undis-
turbed by unnecessary sentimental
outbursts. We had the coafidence
that we were progressing economically
and that we would progress more
rapidly in future. But what is the
position, what is the picture of India

|
j
s

His
i
EE;"E
i

E
i
:
¢
]

1;
ity
it
Ll
14
Hi

EEE
e
:

i
:
g

E
;

E
;
i
:

1
gaa
it
it E

it
En
555
f:
il

Legislative Assembly of that parti-
cular State will take the necessary
action and pass the resolution with
the necessary majority for the esta-
blishment of the Legislative Council.
As far as I know, the Andhra Legis-
lative Assembly as well as the
Hyderabad Legislative Assembly have
already passed the necessary resolu-
tions with the required majarity, for
of Legislative
Councils. I do not think that it is
desirable to postpone the establish-
ment of Legislative Council either in
the new Madhya Pradesh or in Andhra
Pradesh. That will only be a dilatory
move. I hope the amendment given
notice of in this respect will be
accepted by the House,

Another important matter on which
I wish to say a few words is in regard
to the linguistic mincrities with spe-
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cial reference to urdu. The States
Reorganisation Commission have made
it- very clear in their report that the
safeguards that have been provided
In the existing Constitution have
proved inadequate and ineffective.
They say:

“It was strongly urged before
us that the safeguards for mino-
rities embodied in the Constitu-
tion have proved inadequate and
ineffective. . .. Whatever the merits
of this assertion, we have to take
into consideration the fact that
large sections of public opinion,
both among the proponents and
the opponents of linguistic States,
favour the strengthening of the
existing constitutional guarantees
to linguistic minorities.”.

That is the definite recommenda-
tion of the Commission. The need for
strengthening the safeguards is ubvi-
ous, from the report of the Commis-
sion.

The Comunission have laid down
certain principles regarding the safe-
guards for linguistic minorities. One
of the principles laid ¢own by them
at page 208 of their report is that:

“While minorities are entitled
to reasonable safeguards to pro-
tect their educational, cultural and
other interests, it has to be borne
in mind that such safeguards
should not so operate as to per-
petuate separatism or to impede
the processes of natural assimila-
tion;".

I entirely agree that the process of
natural assimilation should be stimu-
lated, and the necessary atmosphere
should be provided for that natural
assimilation, or as Shri Jawaharlal
Nehru has usually said, the emotional
integration of all the people and all
the communities in India.

But what are the necessary safe-
guards? The absence of
is iise'™ an impediment to the neces-
sarv natural assimilation. So long,
their had been no safeguurds in practice
there have been no safeguards, and

linguistic minorities like the Muslims,
for instance, who speak Urdu, and
others who speak Urdu, do not re-
ceive equal treatment at the hands
of the State Government or the local
governments. That feeli
tice, that feeling of lack

. treatment is itself a strong impedi-

ment to emotional integration or natu-
ral assimilation.

Taking these two aspects into con-
sideration that on the one hand, the
safeguards should not wunnecessarily
be excessive or should not create a
feeling of separatism—I agree entire-
ly that we should not provide such
safeguards—and on lhc other that the
absence of safeguards is itself unde-
sirable and impedes the process of
natural assimilation, I think we should
arrive at some compromise, and that
compromise must be a practical .one.
The Commission has recommended
that the safeguards for linguistic
minorities must be adopted in the
Constitutien and there must be some
agency to look after their implemen-
tation. An agency for implementation
of those safeguards is absolutely ne-
cessary. Otherwise, the safeguards
that may be provided for in the Con-
stitution will be only paper-safe-
guards.

The Joint Committee have said—
and the note which has been given
by the Home Ministry on the linguis-
tic minorities, and which has been
included as an appendix to the report
of the Joint Committee also says—
that the Home Ministry will circula-
rise the State Governments the reso-
lution of the Provincial Education
Ministers’ Conference of 1949. Now,
that resolution was passed seven
years ago by the Ministers themselves,
and it has remained absolutely a
paper resolution; it has had no effect
whatsoever. A reiteration of the -
same resolution will not be of any
use in the future.
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Now, the amendment to the Consti-
tution provides that every State will
make an endeavour as far as primary
education is concerned to provide that
education to the children of the lin-
guistic minorities in that particular
language. The President has been
given discretion to issue a directive if
that provision is not carried out. This
directive is already there in the Con-
stitution. Under article 347 of the
Constitution, on a demand being made
in that behalf, the President can
issue a directive regarding the use of
any particular language as official
language for the whole State or part
of a State.

In UP. a large number of persons,
whose mother tongue is Urdu, had
submitted a petition to the President
about three years ago to issue a direc-
tive under. article 347 of the Consti-
tution. No action was taken by the
President or by the Central Govern-
ment on that petition. That petition
was signed by about 21 lakh persons.
Twenty-one lakhs is not a small num-
ber. It is a very big number, and a
petition by 21 lakh persons was ignor-
ed by the Central Government and
no action was taken.

On the 12th April 1956, six months
after the Report of the Commission
was submitted, a Starred Question was
asked in this House (Starred Ques-
tion No. 1400) whether Government
had received any memoranda regard-
ing certain languages being given the
status of regional languages. Shri
Datar, Minister in the Ministry of
Home Affairs, replied:

“Representations have been re-
ceived from certain bodies and
individuals for the recognition of

# Sindhi, Nepalese and Urdu as re-
gional languages. No action has
been taken in the matter as it
was considered that there was no
case for the issue of a directive by
the President under article 347 of
the Constitution”.

I asked by way of a supplementary
question as to what is the number of
signatures contained in the petition
365 L.S.D.

about Urdumhnithdtotbe?td-
dent. Thelnnhurmpned.

“I am nof aware of the exact
number of signatures; but I know
that some associations have made
representations so far as Urdu
is concerned—the All-India Urdu
Conference and the Anjaman-e-
Tarakki Urdu”

I am surprised that the Minister
should not even know the number of
nmtura appended to a p+tition, a

another clause is being added in which
the States will be asked to make ‘en-
deavour’ to provide primary edum-
tion in the mother tongue of the lin-
guistic minority groups. The Presi-
dent will be given the power to issue
such a directive to the States. But
these provisions will remain ineffec-
tive. There are no means of imple-
menting them.

" I would like to draw your atten-

directive.
been issued, the responsibility for the
implementation thereof rests with the
Central Government and the respon-
gibility then descends on this House
to see that that directive is imple-
mented. Now, I ask what
agency for the implementation
directive. I ask this because

R
gEF
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is essential if any directive issued by
the President is to be implemented.

Therefore, I suggest that we should
very carefully consider the linguistic
minorities problem, especially about

portance to others. The problem is
and must be of national importance.
We must see that because this is of
national importance, there is some
agency provided for the implementa-
tiop of the principles that have been
laid down. I suggest that a Mino-
rities Commission must be provided
for in the SR Bill

Shri U. M. Trivedi: Mr. Deputy-
Speaker, this is the third time that an
opportunity is being offered in this
House to express views an this ques-
tion of States reorganisation. Unfor-
tunatcly, although this is the third
opportunity, every time it so happens
that our rules of procedure require
that all that can be said about this
Bill must be said in a very fixed and
short time. So naturally one cannot
express one's views as explicitly as
one may desire. With these few
words, I will now revert to the sub-
ject under discussion, but with this
request added that if I overstep the
limit of time I will ask your indul-
gence and the indulgence of the
House. Sir, I for one wish that the
Government of the day had not com-
mitted this blunder of bringing about
the States Reorganisation Bill and
had waited for another 20, 30 or even
50 years in appointing the States Re-
organisation Commission.

Shrimati Renu Chakravartty (Basir-
hat): Why, at all?

organisation at alll. We committed
this serious blunder in yielding to
sentiment at a weak moment when
the death of Shri Ramulu was report-
ed and the Andhra State was created.

not parochial, that he is broad-minded,
that he believed in the world being

bandhutwa; and all these things have
air and the most parochial attitude is
at the forefront. Look at Bengal, look
at Bihar, look at Orissa, Bombay,
Maharashtra, Andhra, Tamil Nad;
wherever we cast our eyes the same
position is before us. Who has brought
about this feeling? Are we not res-
ponsible to have done this mischief
by bringing about States reorganisa-
tion? Had we had a strong Centre,
probably, these difficulties would
never have been felt and these dis-
sensions would not have appeared
We do remember 'a day not very far
back before 1937 when Bombay was,
to put it in proper language, a penta-
lingual State. The Kanarese were
there; the Maharashtrians were there;
the Gujaratis were there, the Sindhis
were there and on top of all these
we had the people of Aden speaking
the Arabic language. They were also
included in the province of Bombay
and yet the administration of Bombay
was going un. Now, the seeds of dis-
sension have gone so deep that one
begins not only to argue with the

Why all this feeling? Have we ceased
to be Indians overnight? Or, are we

My cry will be a cry in the
ness because we. have sown these
seeds and we have now reap the

tution ‘was being framed, that we
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constitutional lawyer I feel that it is
a unique Constitution in the history of
the world. Here is a Centre of a
peculiar type, overriding the provi-
sions made by the States, overriding
the wishes of the States and carry-
ing on administration. (Interruption).
As it is the foundation of a unitary
Government is there and it would be
for us only to take it further. We
could have saved several tons of
money for the country and taxation
would not have gone up such as it has
gone up today. To enjoy separate
Legislatures for all the States, to have
separate Ministries for all the States
our expenses are being pushed up.
To pander to the whims of sertain
people, to satisfy the fancies of cer-
tain others, we are shifting capitals
from one place to another. There are
huge buildings available at Gwalior.
All these offices could have been lo-
cated at Gwalior. In Madhya Bharat
we started fighting. The Indore peo-
ple wanted it there; the Gwalior peo-
ple wanted it at Gwalior and now to
set at rest this trouble we think of
some other solution and say: Let it
go to Bhopal. The result is that about
Rs. 9 crores will have to be spent to
bring about the buildings to locate
the capital at Bhopal and the build-
ings at Gwalior will go waste and not
used. The same story can be said
about the various High Courts that
are to be formed. For satisfying the
fanciful desires of people like Seth
Govind Das, they are going to have
one Bench of the High Court at Jabal-
pur, one at Raipur, one at Rewa, one
at Gwalior and another at Indore. I
do not know,by what name will
these be called. God alone knows.
This is the kind of parochial ouuvok
that is being shown about this whole
show. Once we have brought about
going deeper and deeper. Look at
the Punjab and Andhra-Telengana.
What are we having? We are chang-
ing the Constitution to help the dis-
sensions. We are dividing ourselves in
such a manner that we are not going to

mittees will approve of particular
actions and then the Governor will
decide ‘. hether a purticular course is
the proper course. Then only will
the Leguslature come into the picture,
and decide what should bz done for
u particular minority of a linguistic
type. Why differentiate between the
same type of people living in the
country and who have lived together
having absolutely no differences? 1
have not been able to understand the
differences that are now being made.
In making our laws, we have been
saying a Hindu shall be a Jain, a
Sikh and all that. I have not under-
stood the difference between a Hindu
and a Jain. An Agarwal gives his
daughter in marriage to a Jain and
a Jain gives his daughter to a Hindu.
A Jain is merely the follower of a
certain dogma; he has no separate
religion. Why give such importance
to these things? Sikhs get married to
Hindus and the Hindus to Sikhs
After all the word ‘Sikh’ comes from
the word ‘Sishya’ which means a dis-
ciple; a Sikh is a disciple of Guru
Gobind Singh; that is all. We are
trying to create difference between
those persons who have been living
as brothers and what is the cause of
all this? Because of the political de-
sire t0o have as many Ministers as
possible of a particular community. it
is only the desire for more joba.
. Why should Bombay be separated
from Maharashira? Why not whole of
Bombay be kept together? It is only
the desire to have pre-eminently a par-
ticular type of people to become Chief
Ministers. 1 cannot tolerate a Gujerati
becoming the Chief Minister; I cannat
tolerate a Maharaghtrian becoming the
Chief Minister and 30 on. These are
the things at the root of all these
troubles in our country. I for one



Shri D. C. Sharma (Hoshiarpur):
Why are you so pessimistic?

Mr. Depuly-Speaker; That will be a
mutual agreement between you, and

ment with him if the hon. Member so

power that all these creations are being
.mde.

Let us examine the question of the
appointment of Legislative Councils.
I do not understand this. Countries
where democracy is being worked are

eur discussions started, we had a Aesir2
to do away with bicameral legislatures.
We had taken a wise step in not having

Andira, Mysore and Punjab. In
PEPSU there is no Upper House; in |
Saurashtra there Upper House;
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Shri U. M. Trivedi: You bave not
read the Repart.

Mr, Deputy-Speaker: I request the
hon, Members not to settle the quarrel
or dispute among themselves. They
may refer it fo me and I am prepared
to be the arbiter.

Shri U. M. Trivedi: If they are to
be re-appointed, then I would like an
unequivocal statement from the mouth
of any member of the Government and
not from the mouth of Shri C. D.
Pande, Why are you abolishing it? Is
it because it is a High Court of a B
State? Now you are creating a High
Ceourt of an A State. Actually it is
called the High Court of Rajasthan or
Kerala or Mysore whether it is a B
State or an A State,

I heard that the judges of Madhya
Bharat are shivering in their boots
and they are saying, “Where are we to
go? Our High Court is going to be
abolished. There is absolutely no pro-
vision as to where we will be sent.”
The same is the case with PEPSU
High Court and the Saurashtra High
Court. It may be that same appoint-
ments were made on political grounds
and on some pulls; it has happened in
A States also. But why do you pick
and choose the B States? During the
period 1955.56, the appointments made
of Judges are not the appointments of
the best—luminaries in the profession.

all be happy about it.

One very pertinent question which 1
would like to put to the hon. Minister
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and brings about the Indians together
and does not go on creating dissensions
on linguistic copsiderations, dissensions
from regional committees and dissen-
sions that will grow from the zomal
councils., At the time when the zonal
councils were proposed, I pleaded for
a unitary form of Government. They
will be white elephants on our heads
without having to discharge any parti-
cular type of duties. They want to
create some more Rao Bahadurs and
Khan Bahadurs to declare to the
world that they are big persons.

Therefore, I will say that the Govern-
ment will do well to find out a formula
whereby people will not look with
suspicion against each other and it
should amend the Bill so that they may
try to come together and think that they
can be better by having bigger and
bigger States. If a big Madhya Pradesh
can be formed with such a big area,
there is np reason why Gujarat, Maha-
rashtra and Karnataka cannot join to-
gether. Similarly, there is no reason
why the old Punjab, PEPSU, Himachal
Pradesh and Delhi should not join
together and form one unit. I still urge
upon the Government to look intg this
s0 that the creation of these new States
may be done away with by such mea-
sures as the Government may take to
enlarge the territories of the various
existing States.

Shrimati Jayashri (Bombay—Sub-
urban): I would have whole heartedly
supported this Bill if it had come with
the original S. R. C. bilingual Bombay
State. Imagine what a powerful
State it would have been with Mahara-
shtra and Gujarat combind. But, alas,
that is not to be. The annals of his-
tory have to reveal the wisdom of this
move. We have to accept the second
best and I am glad to say that the
proposal that has been suggested is
for having a separate Maharashtra, a
separate Gujarat and a Centrally-
administered Bombay city. I could
not understand the argument of Shri
Gopalan when he said that a great
calamity would fall on Maharashtra
{f Bombay city did not become the
capital of Maharashtra. I can under-

" I do not want to enter into the old
arguments of Maharaghtra being the
hinterland or Gujarat being the hinter-
land and Bombay being the nerve
centre of the whole of India. 1t
been repeatedly argued in this
I feel there is no ground
vance wWhen our Prime M
promised that after five
issue will be decided by
of Bombay city. I should
Maharashtrains should now
and look to making the b
shtra State prosperous. I
luck and God-speed to th
effort.

The zonal council would be a sort
of meeting ground for them for solv-
ing their grievarices and for bringing
them together for economic, linguistic
and other considerations and they will
be a link between these various States.
It is a very good proposal and I sup-
port it

The other thing which will bring
these States together ig the High Court.
I agree with the Joint Committee that
there should be one common High
Court. for these States. This will keep
all those who are at present practising
in Bombay. They will not lose their

: they will be there and their
expertadvicewﬂlbeavanabhtoan
Deople of Gujmrat, Maharashtra
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Deshmukh spoke about this yesterday.
1 am very sad I have to say something
sbout this because the boma fides of
the Chief Minister are doubted. I sup-
pose the Members knew why the
firing took place. The answer was
given by the Chief Minister in the
Bombay Assembly. I have got the
reply here and with your permis-
sion, I may read out what he has
said. I am reading from u Press re-

port.

“The Chief Minister was reply-
ing to  the criticism during the
two-day debate on the Governor's
address, that Bombay police had
indulged in indiscriminate firing.
Referring to the criticism against
the force used by police to quell
the city disturbances, Mr. Desai
said it was true that 76 persons
had lost their lives. But, because
of that, it could not be said the
fire opened by police was ‘indis-
criminate’. To him even the death
of a single person would be a
matter of personal concern. The
death of so many persons would,
therefore, be a matter of serious
concern to him.”

Then again, another report says:

“The Chief Minister said there
was large-scale looting and arson
and attempts were also made to
‘browbeat’ the people of certain
localities to make them agree to
the inclusion of Bombay in Maha-
rashtra. He pointed out that the
Bombay Municipal Corporation
only yesterday sanctioned more
than Rs. 23 lakhs for property
destroyed during the riots.”

The same report says that, referring
to an allegation by a member the
Chief Minister said that some of the
women were also molested in the
streets, All these things had happen-
ed during that time and we are sur-
prised that responsible people should
again and again demand an inquiry
into this firing. We are Very sorry
that all these things happened. It is
& very tragic thing. But we should
now try toforgetall those things. I

cool down. Let a short time be given
for the people to come together, let a
short time be given for the people to
appease themseives. After that we
can expect, when the tempers cool
down, that a decision can be taken
about the city of Bombay. I do not
say that it should go either to Gujerat
or Maharashtra. Whatever may be
the decision taken, and here I agafn

long to a unilingual State. I should
have expected that we would rest
satisfied with that decision. I once
again appeal to all the Members
abide by the present decision
having it centrally administered,
far as Bombay City is concerned.

Then.I have one point more, I am
sorry I have to deal with one district.
It is not on linguistic basis that I am
asking this. I am asking this only
from the point of view of the welfare
of that district. I request the hon.

¥4

Ween this Dang and Maharashtra.
Even now this place is wdministered
from Surat, It has got trade with
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point of view of the welfare
of the district we should see that no
injustice is done to these backward
people, They perhaps bave not any
leader
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Shri Nesamemy (Nagercoil): The
Jeint Committee have done a very
good job in redrawing the map of
India, but my complaint is that they
have not adopted the same principles
in the settlement of the boundaries
for the various States. Particularly,
1 should like to say a few words about
the Shencotta taluk. This is the taluk

which is proposed to be transferred
from Travancore-Cochin to Madras,

It was unfortunate that no Member
of that area was included in the Joint
Committee which settled the fate of
the Tamil taluks of Travancore-Cochin
and consequently our case was decid-
ed ex parte. The agreements of the
Travancore-Cochin State and the
Madras State were made over our
beads without our knowledge without
consulting us; and, most of the things

the S. R. C. have said:

“The Shenkottah taluk is partly
an enclave in Tirunelveli district
of Madras State and the percent-
age of Tamil-speaking people in
this taluk is about 83. Physically
and geographically it belongs to
Tirunelveli district in which it
should now merge.”

I underline the words “physically
and geographically it belongs to Tiru-
nelveli District”, On the 16th Janu-
ary, when the Government issued a
communique denying the rights of
Devikulam and Peermede to be merg-
ed with the Madurai District and that
of a portion of the Shencottah taluk
with the = Tirunelveli District, the
whole of Tamil Nad protested irres-
pective of party affiliation. That was
characterised as foolish on the floor
of the House. But, the fact remains
that it was an insult to the Tamils,
and that we suffer because the princi-
ples varied with territory and terri-



It is stated on page 4 of the report
of the Joint Committee that the Tra-

might have had a brain wave and in

Where is this imaginary line? It is a
range of hills. Where is this line, no-
body knows. What are the portions
that have been transferied, nobody
knows, except that the communique
that a portion of this taluk has
added on to the adjoining taluk.

ment, is a breach of privilege of this
House, When the Joint Committee
was seized of the question, there has
been this readjustment of territory
between the Travancore-Cochin Gov-
ernment and the Madras Government,
I may even say that it is a contempt
of this High Court of Parliament
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leaving the land, I submit this is most
inequitable. This decision calls for re-
consideration.
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[Shri Nesamony.]

going to be constructed in Travancore-
Cochin State. All parties, the com-
munists, the RSP, the KSP,
PSP. are up against the Madras
emment. They say that they
not allow ug to even go through the
territory to survey the area. That is
the attitude of Travancore-Cochin.

Y

is concerned, it is along the watershed
lice and if it is D:vikulam and Peer-
mede, it cannot be given and it must
go to Travancore Cochin State. I fail
to see the wisdom of this decision.

There is another great injustice done
to us in clause 4. I refer to the power
given to the State Government to
create districts, In the matter of Coorg,
in the matter of Ajmere’it is said
that it shall be constituted into sepa-
rate districts. In the case of the four
taluks which comprise nearly 800
square miles of territory and 8% lakhs
of people, they are added on to Triu-
nelveli whreh is already a big district.
Nobody cared to find out whether
these four taluks could form one unit
of administration from the point of
view of law and order, communica-
tions, medical aid, etc. Nobody looked
into the matter because they are not
in possession of the facts. Still, this
is a discrimination between one State
and another, as is evident at every
page of this report. If you stick to a
principle, that principle must be
accepted and applied to all the States
and there should not be any discrimi-
nation.

I endorse every word of what Shri
Frank Anthony said so far as the
minorities are concerned. As our area
is being proposed to be integrated
wlthlhdn.mutlngtothemt
distribution of States, a large majority
of the Tamils have been left in the
Travancore-Cochin State, It would be
about 10 lakhs.

Shri Achuthan Gangannur): What
sabout the Malayalees In the four
taluks?

Shri Nesameny: 1 am coming to
that; do not be in a burry. We will
safeguard you. Thesame things that
we claim must be given to all Malays-
lees. It is our bitter experience that
the Malayalee Government which was
there did not give ug freedom to edu-
cate our children m our mother
tongue. Consequently, the people whose
mother tongue has been Tamil have
been turned into Malayalees. We
fought against it. I may tell you that

the Bill
itself as Shri Frank Anthony hag said.
Do not leave it to the local
or the Zonal Council. There must be
a provision in the Bill i
rantee the rights of the minorities so
far as their education and culture are
concerned,

I have appraised the Home Ministry
also of a lacuna in the States Reorga-
nisation Bill in respect of the advo-
cates of the southern areas which are
being integrated with Tinnevelly Dis-
trict and I have proposed an amend-
ment to that clause. I believe that it
will receive the proper attention of
the Home Minisfer.

Shri K G Destmukh (Amravati
West): The Bill as it hag emerged from

5
e
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The Commission had recommended
the formation of two States ag far as
the Marathi-speaking people were con-
cemed. One was Vidarbha and the
other was not a pure uni-lingual State
but a bi-lingual State, to call it cor-
rectly in the language oy my friend
Shri S. K. Patil, a balanced bi-lingual

to that extent I welcome that propo-
sal. Of course, I know that all sec-
tions, and especially the Marathi
speaking people, are not very much
satisfled, but as far as Vidarbha is
concerned, it has satisfled to some
extent. Of course, in Vidarbha also
there is a great demand, and it is
legitimate also, that Bombay should be
included in Maharashtra. and I hope
our Home Minister, though not now,
will consider this demand after some
time.

Shri V. G. Deshpande: Not now.

Shri K. G. Deshmukh: I will come
to the question or Bombay at the end
of my speech.

Firstly, I would like to make out
some points about the boundaries of
the proposed State of Maharashtra.
Today I have heard from Seth Govind
Das about some of the border disputes
between Maharashtra—Vidarbha and
Madhya Pradesh. I was surprised to
find my respected friend Seth Govind
Das criticising my friend Dr. Khedkar
who is the President of the Vidarbha
Provincial Congress Committee, He

time. and for a u.uful .mw
it is better not to discuss the border
area problem at this stage. I wonder
"hmseﬂlﬁmindnnmmm
discuss this question at all. I know
from my own expeiience that Dr.

requested him repeatedly, as

he happens to be the President
of the Mahakosal Provincial Can-
gress Committee, and also Pandit
Shukla, the Chief Minister of Madhya
Pradesh, to adjust some aress which
are claimed by Vidarbba
Mahakosal, I can ssy from
figures in the handbook of census
ﬁgumpublishedwaommmm
Berhampore which is a taluk in

1]

Das says that there i no ar2a in
Mahakosal or Madhya Pradzsh which
contains more than 70 per ceat. of
Marathi-speaking people. Becluse
he has got that Taluk with him he
can say, we should not demand it
but is he prepared to sit around a
discussion table with friends from
Vidarbha? I can give a guarantee
that my friend Dr. Khedkar is ready

to sit. Only a few days ago, he had

problem, and still they say w2 should
not raise this question now.



luctant to come to a settlement; the
man who wants it moves about him
but he says “No, no” So, you
should settle this matter if possible
by arbitration. That is not practic-
able in my opinion. The only solu-
tion to this border problem is the ap-
pointment of a boundary commis-
sion. I will go to the extent of
saying that you may provide that the
decision of the commission will be
@nal and that there will be no appeal,
as we have made it in the case of the
constituencies delimited by the Deli-
mitation Commission, Why not do it
here also? Why is the Government
afraid of this? There will be no dis-
pute after the findings which will be
final. Some High Court Judge or
other impartial person can be ap-
pointed, to go to the disputed areas
and settle the problem. This is the
only solution to bring about an at-
mosphere of calmness. Otherwise,
even after the formation of the States,
disputes and rivalry will continue
for all time. Therefore, with all the
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I would, therefore. .,ge the Home
Minister to provide for three sepa-
rate High Courts for these three
States, One point that has been
made in favour of a joint High Court
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be
difficulty of c;tablishing a new High
Court for them.

I am very much thankful to the
Joint Committee for the provision
they have made in connection with
the Legislative Council for the State
of Maharashtra. In the original Bill,
such a provision was not there. As
you know, Maharashtra is going to
a very big State with a population
nearly three crores, including that
Marathwada. The setting up of a
Legislative Council will Serve the
different interests of the different re-
gions of Maharashtra, and the varied
people will be able to represent their
interests in that Council.

I am also thankful to the Home
Minister for having embodied the
Nagpur agreement in the present
Bill. Before the formation of these
States, there was an agreement
entered into between the respective
leaders of Marathwada, Nagpur,
Vidarbha and Maharashtra, in con-
nection with the safeguarding of the
interests of the backward areas in
the respective regions. Almost all the
big leaders had signed that agreement.
In the original Bill, there was no
provision to this effect From the
Vidarbha area, there was a demand

FAY

opposed to it, especially so far as
Maharashtra is concerned, because I
believe that the establishment of
regional councils in Maharashtra is
bound to create a separatist mentality
in the different regions of this State.
Therefore, the best solution was to

365 LSD.
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:

State of Bombay as compris-
ing the following territories:

“(a) Greater Bombay,

(b) Borivali taluka of Thana
district, except the villages of
Bhayandar, Dongri, Ghod Bunder,
Kashi, Mire, Rai Murdhe and
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Shri A. M. Thomas Erakulam:
What about Belgaum?

Shri A. M, Thomas: Only 18 per
cent.; even according to their own
report it is only 18 per cent,

Sbri M. S. Gurupadaswamy: That is
wrong. I feel that public opinion
in that area is for joining with Karna-
taka.

An Hon. Member: Not at all,

Shri M. S. Gurupadaswamy: There
are several other matters which are
of minor character. I feel that a
Boundary Commission should be set
up to settle them. I feel that the
Zona] Councils cannot possibly deal
with these questions because the
purpose of these Zonal Councilg is
entirely different. The Zonal Coun-
~cil cannot function as Boundary
* Commissions.

‘I want now to deal with the ques-
tion of Bombay. Most of the Mem-
bers have spoken on it and the
debate on the SR. Bill has become,
somehow or other, a debate on Bom-
bay and Bombay alone. It is quite
natural that my hon, friends from
Maharashtra feel strongly about the
matter. It has taken the toll of &
Minister only yesterday. Many people

in the Bombay Assembly -have resign-
ed on this issue, and it has created a

appears to be a small matier, .Iwi
say this has let Joose a crisis which

writ-
It is very astonishing that the Prime
Minister should make a statement of
policy in Bombay on a party plat-
form. He said that he made that an-
nouncement in Bomibay and he was
ready to submit all the proceedings
I am astonished to know how the
proceedings of a particular party could
have any value for the House. How
can he submit the proceedings of
the A.ILC.C. before the House and
how can we take cognizance of those
proceedings? I am very sorry that
he is not making any distinclion be-
tween the party and the Govern-
ment, By mistake or by oversight
or in a hurry he might have said that
he made the policy statement in
Bombay. It is unfortunate that such
a thing should happen and it is a
great blunder that the Prime Minis-
ter has committed.

I feel that if the Congress High
Command had taken all the other
political parties in the country into
confidence and called a Round Table
Conference 10 discuss the entire matter
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Shri K. K, Basu (Diamond Har-
bour): Even the Cabinet Minister is
not consulted.

Shri M. S. Gurupadaswamy:......then
their decision would have been demo-
cratic, and much of the trouble.
much of the chaos and muddle tha: is
prevailing in the country today wouldl
have been avoided. Unfortunately,
the Congress High Command or the
few people who man that H.;n Com-
mand, thought that by solving the
question of rcorganisation of States
themselves, they would be streng-
thening their party. But it was a great
mistake that they have committed.
They thought that by successfully
implementing the recommendations
of the States Reorganisation Com-
mission, they would be able to des-
troy :he opposition. But even there,
they were mistaken. On the other

365 L.S.D.

iard, the forces let loose by the Com-
gress as a consequence of their deci-
sion were beyond their control’ and
were beyund their expectaiions.

Shri Raghunath Singh (Banaras
Distt.—Central): It is past six now.

Mr. Speaker: I give every Member
iwenty minutes to speak. I am pre-
pared to sit for five minutes more.

Shri M, S. Gurupadaswamy: 1 want
about ten minutes more.

Mr. Speaker: 1 that case, the hon.
Member can cominue. tomorrow.

6-02 r.M.
The Lok Sabha then adjourned till

Eleven of the Clock en Friday, the
2Tth July, 1956.
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CoLUMNS CotLumas
MINUTES OF ESTIMATES BILL UNDER CONSIDER-
COMMITTEE PRESENTED 977 ATION 9771—1114
sm B. G. Mchua presented Motmn to consider the States
Minutes of the Eumm Rwr;mmm Bill, as uponed
Cwnﬁm(wss-sﬁ). Vol. 5, No. 1. by the * Joint Cmml:?,
PRESENTATION OF PETI- Affairs ( t G. B. Pant).
TION 977 discussion was Dot onnchded.
Shri Dasspatha Deb presentod AGSN?A F?R FRIDAY, 27TH
a petition ngned by seventy-four JULY, 195
m:eh;; rapect of u.l:; Comxdenu::;dl’of States lg—
Tribes Orders (Autntlmenl) Bill, the Joigt Committee and Private

1956. Members’ Bills.
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